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LOK SABHA

Tuesday, November 28, 1961/Agraha-
yana 7, 1883 (Saka)

The Lok Sabha met at Eeven of the
Clock

[MR. Speaxer in the Chair]
ORAL ANSWERS TO QUESTIONS
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The Parliamentary Secretary to the
Minister of Information and Broad-
casting (Shri A. C. Joshi): (a) The
decision was taken to cover all the
Higher Secondary Schools of Delhi by
the scheme of teaching through T.V.,
in the course of four years in stages,
the beginning being made with those
schools which have already got the
A.C. current.

(b) and (c). The authorities were
fully aware that A.C. current was
available only in about 144 schools.

(d) Delhi State Government is try-
ing to extend the A.C. current in the
remaining schools also. Some of the
school authorities themselves are
understood to have approached the
Electricity Department for providing
them with A.C. current.

Shri Indrajit Gupta: May I know
whether it is a fact that this experi-
ment in education through TV sets has
been mainly guided by the considera-
tion that there is a shortage of trained
teachers in science subjects and that,
therefore, the TV education will be
used mainly for instruction in subjects
like chemistry and physics?

Is it a fact that it would also be
used for teaching Hindi and English
and if so why?

Dr. Keskar: This was not mainly
done with the purpose of teaching
science subjects only. It is true that
preference would be given to subjects
which can be wisually demonstrated
better, but that does not preclude
other subjects also being taught.

Shrimati Renu Chakravartty: May
I know under what aegis within the
Breadeasting Ministry this TV course
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on education in the said subjects are
going to be imparted and who are
going to work out the details of it?

Dr. Eeskar: This is under the aegis
of the All India Radio. The courses
are being worked out under a joint
board of the Delhi State Education
authorities and the All India Radio.
The Director of Education of Delhi
State heads the board for this
purpose.

Shri Sadhan Gupta: It now appears
that one hundred and twenty four of
the schools have not proper electricity
supply or have no electricity supply
at all for operating TV sets. Under
those circumstances, have TV equip-
ments been purchased for all the
schools and if so when are those
equipments likely to be utilised?

Dr. Keskar: I think I had explained
in the House before that none of the
TV sets are being purchased. They
are being supplied to us for this pur-
pose and we have not yet imported
the TV sets for the schools which have
not got AC current at present, but
arrangements are being made and as
soon as they get it we will get the
necessary equipments for these
schools.

Shri Goray: May I know whether
Government is taking any steps to
check up the results of this particular
medium, before expanding it to other
schools?

Dr. Keskar: I submit that it is too
early to check up the results. It has
began; not even a month or two have
passed. I feel that we should allow
three to six months and then check
up the results. In fact, at the very
beginning it was made clear that this
is an educational experiment—whether
we can teach better through this
medium. This was thoroughly discus-
sed with the State education authori-
ties who themselves felt that there
are advantages in this method and it
is worth trying.

NOVEMBER 28, 1961
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Shri Goray: I would like to know
whether there is any other country
where this particular medium is used
in a wide scale?

Dr, Keskar: If by “wide scale” the
hon. Member means throughout the
State, of course, there is no other
state. It is being used in a very large
number of institutions in quite a
number of countries, including the
United States, Japan and some of the
European countries- also. But no-
where has it been used state-wide.

=t W TR fae ¥ @ et
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e ww i ?
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WA mawmmrg fowm sma
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feeslt @2 arf@ta saRr sg s &
gEmar 2 @ E
Shri Indrajit Gupta rose—

Mr. Speaker: We get stuck up in
the first question itself, as if there are
no other questions on the Order Paper
which are important. If I call him
on any one question I will not call
him on any other question. I always
make it a point to give enough oppor-
tunity to hon. Members. I know
which hon, Member has specialised in
which subject. But the moment some
question comes up all hon, Members
fall on it. Other hon. Members also
have tabled questions.

Shri Indrajit Gupta: I want to know
whether Government has made any
assessment as to when this scheme is
extended to cover all the higher se-
condary schools in Delhi, what would
be the probable impact on the em-
ployment potential of teachers—is it
likely to be reduced?
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Dr. Keskar: This question was rais-

selves before
ted and I might assure the hon. Mem-
ber that the employment potential
will not at all be affected. In fact the
authorities felt after the scheme was
explained to them in detail that it
would help in training the teachers
better in their subjects, because all
the teachers go and work in the
workshop which is meant to train TV
teachers.

Central Committes om
Administration
+
°367 { Shri M. B. Thakore:
7\ Shrimatl la Palchoudhuri:

Will the Prime Minister be pleased
to state:

(a) the progress made by the Cen-
tral Committee on Administration—
appointed two months ago—in its
work of increasing the efficiency and
expedition into the working of wvari-
ous Central Government Departments:

(b) whether it is a fact that the
Committee referred to in part (a)
above is formulating a scheme to im-
prove implementation of Plan pro-
jects;

(e) if so, progress made in connec
tion therewith; and

(d) the details of the scheme?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
J, N. Hazarika): (a) to (d). The report
of the Committee on Administration
is expected shortly on some aspects
of the detailed measures necessary to
give effect to the decisions of the Ca-
binet on administrative improvements.
They have considered so far improve-
ments required in planning of pro-
jects, financial management in the
Secretariat, training of officials, ad-
ministrative and financial, in project
management, strengthening of execu-
tive agencies angd the reduction of
executive work in the Ministries. The
report of the Committee will be placed
in the library of the Parliament after

the scheme was initia-
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it has been considered by Govern-
Tment.

Shri M. B. Thakore: May I know
from the hon. the Prime Minister
whether it is a fact that due to over-
lapping and lack of co-ordination
between warious Ministries there have
been delay and wastage in certain
cases and plan projects are delayed
and not completed in time? If so,
what steps are being taken by
Government?

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nehrn): There may be here and there
some such delay as the hon. Member
has suggested; I cannot make a gene-
ral statement about it. Obviously, it
is because of these delays that we are
going into this matter repeatedly and
this Work Study Group has been
started which has done exceedingly
good work. As may be seen when
the report of this Committee is placed
in the Library of the House, hon.
Members will see that they have dealt
with this matter fairly thoroughly
every aspect of it. The delay oceur-
red because something that should
have been done at an early stage was
not done then at the project stage,
and so they have to go back to some
extent, It is difficult for me to go into
all the proposals; they are complicated
proposals which the Committee has
made.

Wrong Delineation of Kashmir
position in U.N, Maps

Shri Ram Krishan Gupta:
Shri Hem Raj:
Shri Sarju Pandey:

Will the Prime Minister be pleased
to refer to the reply given to Starred
Question No, 8 on the 7th August,
1961 and state:

*368,

(a) whether Government have
since received a formal reply from the
U.N. Secretariat regarding the wrong
delineation of Kashmir's position on
the U.N. maps; and

(b) if =0, nature
received?

of the reply
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The Parliamentary Secretary to the
Minister of Extermal Affairs (Shri
J. N. Hazarika): (a) and (b) No, Sir.
The Government of India are, how-
ever, pursuing the matter.

Shri REam Krishan Gupta: In view
of the present attitude of the UN,
may I know what is the policy of
Government and whether this matter
will be pursued further?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): The only way it can be pur-
sued is to draw their attention to this
matter. There is nothing else that
one can do against any particular
country or, more especially, the United
Nations, except to point this out
repeatedly.

Shri Hem Raj: When was the UN.
first approached to get this map
corrected, in which year?

Shri J. N. Hazarika: The map was
published on October 24, 1957, and as
soon as the defect in the map was
brought to our notice we approached
the U.N. Secretariat for its correction.

Shrimati Renu Chakravartty: May
I know if any letter has been written
by wus after the new Secretary-
General has taken up office and when
the last note was sent to the UN.
Secretariat?

Shri J. N. Hazarika: The last note
was sent to the UN. Secretariat on
26th August, 1960, and a reminder was
also sent subsequently. No reply has
yet been received from them.

Shrimati Renn Chakravartty: May
I know whether any reminder has
been sent after the appointment of
the new Secretary-General?

Shri J. N, Hazarika: We have asked
our Permanent HRepresentative there
to represent the case to the new
Secretary-General and he has written
to us that he would be taking up this
matter with the new Secretary-
General.

NOVEMBER 28, 1961
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Shri Hem Barma: May 1 know
whether it has been ascertained from
the U.N. Secretariat that this wrong
delineation of Kashmir in the U.N.
map is a calculated error; and, if it
is a calculated error, whether it has
been pointed out to them that this is
a violation of the Security Council
resolution?

Shri Jawaharlal Nehru: I cannot
obviously reply whether a thing that
the UN. has done was done in a
calculated way or otherwise. We can
only judge by results whether it has
been done.

National Instruments Factory,
Calcutta

Shrimati Renu Chakravartty:
Shri H, N. Mukerjee:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether the terms and condi-
tions of the employees working as
Government servantg in the National
Instruments Factory, Calcutta have
been terminated on the 20th July,
1861;

(b) whether re-employment with
the public sector limited company
guarantee; the employees the same
terms and conditions as they enjoyed
under Government; and

(c) if not, in what way does it
affect them adversely and whether
Government in handing it over had
guaranteed that the terms and condi-
tions of employment of the workers
would be safeguarded?

The Minister of Industry (Shri
Manubhai Shah): (a) to (c). A state-
ment is laid on the Table of the
House,

STATEMENT

In pursuance of the recommenda-
tions of the Estimates Committee,
Government had converted the
departmental factory into a Company
form of management and, therefore,
the services of the employees of
National Instruments Factory, which

AGRAHAYANA 7, 1883 (SAKA)
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was previously being run as a depart-
mental factory, are being transferred
to the new company, without in any
way affecting the terms, conditions,
privileges and benefits which the
employees were enjoying as Govern-
ment servants. All the interests of
the workers are being safeguarded
and as the Company-form of manage-
ment continues to progress, actually
the employees will stand to further
benefit by the developments in the
factory. The entire question is under
consideration, and discussions with the
employees.

Shrimati Renu Chakravartty: From
the statement I am not quite clear as
to the position: I would likz to know
whether their terms and conditinns
about wages, increments and promo-
tions remain the same as they were
when it was run ag a department of
the Government.

Shri Manuobhai Shah: Yes, Madam.

Mr. Speaker: I am “Sir”, not
“Madam",

Shrimati Renn Chakravarity: It is
mentioned in the statement that all
the interests of the workers are being
safeguard2d and that actually the em-
ployees will stand to gain by the de-
velopments of the factory, and that the
entire question is under consideration.
What exactly are the items on which
th-re iz further discussion and con-
sideration?

Shri Manublai Shah: The discussion
is about this, namely, in what man-
ner tg allay their anxieties and fears,
and to draw up an alternative con-
tract so that if safeguards all their
privileges and yet leaves it open to
the Company to give them the bene-
fit of the progress and promotion.

Shri Sadhap Gupta: Some time ago
the workers who had been serving in
the government factory, that is the
National Instruments Factory, were
ordered to be treated as on foreign
service and were protected in regard
to their status of govermment emplo-
yees and they were entitled to the
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benefits in the future. What is the
difficulty in retaining that status for
the workers who have been in pre-
vious government service and in en=-
gaging new workers on the Com-
pany's conditions of service?

Shri Manubhai Shah: The difficul-
ties are obvious. When a Department
is converted into a Company, tempor-
arily these people are on foreign scr-
vice. But when a lot of new employ-
ment and recruitment takes place,
promotions have to be decided: cate-
gory-wise different types of workers
have to be upgraded. If there are two
or three classes of employment it will
be impossible to integrate the working
of the Company and to pass on the
legitimate benefits even to the old
employees if they remain as a separate
class.

Shri Imrajit Gupta: May 1 know
whether the past years of service
which they have put in while it was
a departmental factory will now be
carried forward in the sense that they
will be counted as part of their total
service, or will the past years of ser-
vice be commuted now and the per-
sons enrolled as new employees?

Shri Manubhai Shah: The number
of years of past service, the gratuity
and provident fund  etc, whatever
they have been entitled to in the past,
it will all be considered as a contin-
uity of service.

Textile Wage Board Award

Shri Tangamani:
Pandit D, N, Tiwari:

Will the Minister of Labour and
Employment be pleased to state:

(a) what further progress has been
made regarding implementation of
Textile Wage Board award;

+
Shri §, M. Banerjee:
*370.

(b) the number of mills in the
country which have not yet imple-
mented; and

(c) the steps taken by Government
in this regard?
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The Deputy Minister of Labour
(Shri Abid Ali): (a) and (b). Out of
416 mills to which the recommend-
ations are applicable, 357 mills have
implemented fully and 36 fartly.

(c) An enquiry is being conducted
intp the reasons for non-implemen=-
tation in the remaining mills.

Shri S. M. Banerjee: The hon. Min-
ister said that some millg have im-
plemented in part. I want to know
whether “part” means that it Thas
been implemented in full or not.

Shri Abid Ali: It means that all the
recommendations have not been im-
plemented; most of them have been
implemented. With regard to those
which have not been implemented,
efforts are being made.

Shri Tangamani: Is it a fact that to
the three textile mills in Pondicherry
which are adjoining Madras State
these recommendations have not yet
been extended, and whether it has
been referred to the Government that
the recommendations of the Wage
Board should be made applicable to
the three textile mills in Pondicherry?

Shri Abid Ali: I do not think the
Mills in Pondicherry are covered by
these recomrmendations. There was a
separate adjudication with regard to
these mills about which recently a
settlement has been arrived at.

Shri Tangamani: The Pondicherry
mills were not specifically included,
but.....

Mr. Speaker: The hon. Minister
says that it is not within the scope of
the recommendations. The hon. Mem-
ber is making a suggestion.

Shri Tangamani: May I know what
hag happened.......

Mr. Speaker: The hon. Minister
says that the scope of this enquiry
is only to Madras. The hon. Mem-
ber thinkg it is more advantageous to
the workers and he wants to extend
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it. That is another matter. He has
made a suggestion.

Shri Tangamani: I want to know
what has happened.

Mr. Speaker: Nothing has happen-
ed. The award is there.

Shri Tangamani: Something has
happened. That is why I want to
know.

Shri Abid Ali: After the publicatiow
of these recommendations there was a
suggestion from the union to appoint
an adjudicator. An adjudicator was
appointed and subsequent to that a
settlement has been arrived at bet-
ween the representatives of the
workers and employers. In case the
workers want anything further to be

done, they are at liberty to write to
us.

Shri Ram Krishan Gupta: May 1
know whether Government have de-
cided to implement thig decision in
the Punjab Cloth Mills, Bhiwani,
which was under dispute?

Shri Abid Al: In Bhiwani, these
recommendations have not been im-
plemented. In Punjab, out of three
mills which are coverable, two have
been covered, and in one, efforts are

being made.

Shri 8. M. Banerjee: May I know
whether Government have taken any
steps to see that the award of the
Wage Board is implemented in those
textile mill units also which were
closed but have again re-started and
are making profits?

Shri Abid AH: As hon. Members
know, an enquiry committee was ap-
pointed. It is going very much into
the details to find out whether it
would be possible to implement the
recommendations in the remaining
mills. Efforts will be made to get
these recommendations implemented
wherever they should be implemented,

Shri Tangamani: May I know the
number of units which are yet to im-
plement the award in the State of
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Madras and the number of workers
affected by it?

Shri Abid Ali: In Madras, the num-
ber of those which are fully covered
is 127; partly covered, three. The
number of mills which have not im-
plemented it is five.

Shri S. M. Banerjee: May I know
whether it is a fact that the clerks
working in the various textile mills in
Kanpur and other places in Uttar
Pradesh have been termed by the
employers as semi-clerical workers,
and they have not been benefited by
the Wage Board Award? I want to
know whether this is within the know-
ledge of the Government and what
steps are being taken by the Govern-
ment in this regard.

Shri Abid Ali: The union or the
association will write to us and also
to the Uttar Pradesh Government, and
we will certainly do whatever is pos-
sible.

Shri S. M. Banerjee: Am I to take it
that no letter was received? I have
personally written to him. This is a
peculiar reply. I do not know whe-
ther my letters are being shelved like
this. We never expected this reply.

Shri Abid Ali: Whatever, letters are
received, action is taken on them, and
earnest consideration tp the sugges-
tions contained in them is given. I
may submit that, if, after the receipt
of these letters, action was taken and
that has not satisfied the workers con-
cerned, they are at liberty to invite
us to help them again

Shri S. M. Banerjee: I seek your
protection.

Mr. Speaker: Next question. There
is no protection necessary.

Shri S. M. Banerjee: You generally
ask us to write letters to the Ministers,
We do it very faithfully. But if the
letters go to the dustbin of the Min-
isters, it is most objectionable, The
Deputy Minister asks me to write a
letter to Uttar Pradesh!
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The Minister of Labour and Em-
ployment and Planning (Shri Nanda):
May 1 submit this? Regardirg this
specific question, we shal] find out and
let him know the exact position. It is
a matter concerning one unit ang one
small section. That may be important,
but we shall give the information. We
may not have it here,

Some Hon Members rose—

Mr. Speaker: Order, order. 1 am
getting 10,000 guestions for a session.
To avoid all these questions, I have
advised hon. Members, and I  have
repeatedly said, that they, in the first
instance, may write to the Ministers.
I expect that the Ministers will ac-
knowledge receipt of the letters,

Shri Abid Ali: Yes, Sir. Nec one
can say that they are not acknowledge-
.ed.

Mr  Speaker: Let there be no diffi-
culty about it. On the other hand, it
is said that hon. Members do not even
receive any acknowledgement or final
reply. That is what has happened, to
Members of Parliament. In crder to
save the time of the House, I had
suggested to hon. Members to write
letters to the Ministers.

Shri Vajpayee: Except the Priine
Minister, no Minister is promptly re-
plying to any letters. I received a
reply just after one year. A Deputy
Minister replied to me after onc year!
(Interruption).

An Hon. Member: He must have
been busy elsewhere.

Shri Ranga: It i the norma] prac-
tice—it is the normal parliamentary
practice in England also—thal Mem-
bers are expected to write to Minis-
ters and to get proper replies from
the Ministers, In several cases [ have
also found that the Ministers were
very busy and they began to azk some
of their subordinates to give us re-
plies, i

Shri Nath Pai: This is a matter
which requires serious attention, be-
cause we are subjected to humiiiation
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and indignity in that the State Minis-
ters also do not condescend to ac-
knowledge letters for as long as two
years. No less a person than the Home
Minister publicly complained how the
State Ministers are trying to ireat
us, Members of Parliament. I there-
fore draw your attention—perhaps the
Question Hour is not the time for it—
to this fact and request that it should
receive some serious attention. After
all, we do not approach them for any
private work, but for work for which
we are sent to Parliament.

Shri Ranga: Their subordinate are
instructed to answer to us.

Mr. Speaker: I can ask the hon. Min-
ister to see that whenever they get
letters from hon. Members, vitimately,
the final reply may go from the Min-
isters. So far as the States are con-
cerned, the hon, Prime Minister is
here, and if it is possible he might
ask the State Ministers to reply to the
letters received from hon. Members,
and the Ministers here will themselves
do well to acknowledge letters from
hon. Members, "1 have no right to tell
them.

Shri Nath Pai: But he, as the Leader
of the House, can.

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): As you have been pleased to
observe, we shall certainly try to do
it. But I would submit that it i not
an easy matter for any Minister or
the Prime Minister to keep pace with
the vast correspondence that comes
in. It is no disrespect to any slember
of the House.

Shri S. M. Banerjee: But you ere
replying.

Shri T. B, Vittal Rao; How do we
get your replies within four hours?

Shri Ranga: We are trying our beut
not to write to the Ministers unless
it is absolutely necessary.

&t g ey (T AEAE
YW WA FT @ AT WEF
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Shri Jawaharlal Nehru: Sometimes,
to avoid delay, the Minister asks his
deputy or somebody to send an answer,
and that is because he may be on tour
or may be busy with some such otner
work. Normally speaking, the Minis-
ter or the Prime Minister nimsel! des
ires to reply and does reply. Some-
times, when information is required,
I tell my Principal Secretary, “Please
get this information and convey it to
the hon. Member"”. It is no d'srespect
at all to dispose of the matter as
quickly as possible. But, as you have
been pleased to say, we shall keep.
what you said, in mind.

Shri Nath Pai: Are they more buss
than you? If you give replies, why
can't they?

Mr. Speaker: Next question.

Wrea-at g faae

st WET TEA
"‘"'{sﬁ ¥ wew

4T A9 WA A o wRa
1e% ¥ arifra T dET Yy WK
33 WE, LS ¥ WATATRT I EqT
t8s & IO & I ¥ ag a9 F
g w41 fF :

(%) ¥ wrg-=ta  dwr-far
Fart # 5@ 19 AT T F "
AT Y TA-SEE A §

(=) afx &, d ¥ i gl
¥ @17 gu orsgage M Afafafor
FAT-9ET I TEN A ;W
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#1091 TA-SIEIT TF AT 497 § €9
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The Deputy Minister of Fxternal
Affairs (Shrimati Laxmi Menon): (a)
Yes, Sir.

(b) and (c). Another White Paper
containing the correspondence ex-
changed between the Governments of
India and China will be placed on
the table of the House today.

St wer T o, F@T oA
FTHIC A 50 T@ & §G Wi dar< fsd
¢ f frgy aut & ww=< ga feom 3
AT G FT AT F A7 G A
W&t 14 &, ffed o OF &, o 7 e
& 4t fear mar @ fe o1 @ &
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Shri Nath Pai: Mr. Speaker, only
last Monday, the Prime Minister told
this House that there were cascs of
11 incursions from the Chinese on the
Himalayan border. The House re-
ceived it with a shock, but an even
more shocking statement was made
within a few hours. by a leading
spokesman of the Government that
this is not active hostility. May we
know what act do you regard on the
part of the Chinese as brotherly acti-
vity, friendly or good mneighbourly
activity in such matters? If it is not
active hostility, what is it then?

Shri Jawaharlal Nehru;
think the hon, Member
stood it properly.

Shri Nath Pai: Many have not un-
derstood it. We plead ignorance!

Shri Jawaharlal Nehrn: I know
that. That is a misfortune.

Shri Nath Pai: For the nation.

I do not
has under-

Shri Jawaharlal Nehru: What was
said was this. I am speaking from
memory. When the Defence Minister
was asked in the New York airport
or in London—I forget—-whether
armies were ranged against each other
—you must see it in the context and
that was the implication of the ques-
tion asked—he said, “No”. There are
no armies there ranged against each
other. There are no active hostilities
in the sense of armies being ranged
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against each other. That was tae con-
text, which is a completely correct
context. There are no armies there
as such; there are posts there--cur
posts with some forces, the Chinese
posts at some distance away and so
on, and they are not actively fighting
each other in the sense of firing at
each other, But the whole situation
is one of hostility. That is obvious.
It has not broken out into large
scale warfare. That was the point,
because hon. Members may remems=-
ber that in the west what people
think in terms of peace and war to-
day is something very big on a big
scale, even ultimately nuclear war-
fare, or leaving out nuclear warfare,
huge armies marching against each
other, The point was to clear wup
that the situation has not developed
to that extent. In view of the ter-
rain, etc, it cannot normally func-
tion in that way. The hostility is ob-
viously there. I am going to place a
little later all this  correspondence,
which is correspondence between iwo
countries which are hostile to each
other,

Shri Nath Pai: From the papers
placed and the statements made by the
Prime Minister it is clear that the
Government received information as
early as September. May I ask for a
clarification as to how tp understand
the words of the Defence Minister at
the same press conference, who said:
“I am not aware of anything except
what I read in the Press”? Are such
vital secrets hidden from the Defence
Minister or the Defence Ministry?

Shri Jawaharlal Nehru: Again if I
may refer to what was said by the
Defence Minister—I have not got it
here—he know as much as I did and
as much as most of my colleagues did.
We got to know about it in October.
The first information came, I  think,
sometime in September. The Defence
Ministry got it and we got it. About
this, I am going to say something after
the Question Hour. What the De-
fence Minister said was, *“I do not
know of any new development”. He
had been away much of this time in
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the United Nations. In fact, the re-
ference was not to any new develop-
ment. He said, “In case something
new happened, I am not at present in
possession of that fact”. But he knew
as much as I knew, because nothing
new had happened. By ‘new’ I mean
nothing new had happened in the
last few weeks.

T W8 T A TF WS FEA
EAE | X AT AGA AR F@T
g o ey v t g Ao qaat ¥
aFre far 1 s g s R T
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Shri Hem Baruna: May I know whe-
ther it is a fact that the Chinese offi-
cials produced a new map in 1960
which is a clear repudiation of the
map which Mr, Chou En-lai had pro-
duced in 1956 and whether according
to this map, the area is 18,000 square
miles in that sector? If so, may I know
what steps Government took to see
that this cartographic aggression or
claim is not followed by physical ag-
gression as it has happened today?

Shri Jawaharlal Nehru: Would it
not be better, Sir, if T dealt with the
hon. Member’s question later, when I
will speak about this matter?
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Mr. Sp-aker: These matters will be
taken up during the discussion. Hon.
Members will raise it and he will
reply.

Shri Hem Barua: My question was
specific, whether or not the Chinese
officials produced a map in 1960 which
is a repudiation of the map produced
by Mr. Chou-En-lai in 1956. A reply
can be given to that.

Shri Jawaharlal Nehru: This argu-
ment about maps, etc. has becn dealt
with in the correspondence placed be-
fore this House previously. It is more
dealt with in the White Paper that I
will be placing today. Naturally, we
think that the Chinese Government is
not only utterly wrong, but has taken
up a very aggressive and somewhat
offensive attitude in such matters.
That is admitted. As to the other
question which the hon. Member ask-
ed about the steps we are taking to
prevent the Chinese Government tak-
ing physical possession of that, that is
a question to which I shall very
briefly refer later in the course of my
reply.

Shri Braj Raj Singh: Referring to
‘active hostility’, the Prime Minister
said that the armies of the two coun-
tries were not ranged against each
other on the border. There have been
reports in the Press that some 50,000
troops are there on the other side of
our Northern border on behalf of the
Chinese Government. May I know
whether it has been ascertained by
the Government of India if such a
number of troops are there or if not
50,000, they are less or more?

Shri Jawaharlal Nehru. What does
the hon, Member mean by ‘there'?

Shri Braj Raj Singh: On the
northern border on the Chinese side.

Shri Jawaharlal Nehru: The hon.
Member is thinking of Tibet. I have
no doubt that the Chinese have got
very large forces there, for more than
50,000. But if he is referring to that
part of our territory which is presum-
ed to be in Chinese occupation, then
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certainly they are not there; such large
forces are not there.

Shri Braj Raj Singh: I am referring
to the border near Sikkim, Bhutan,
ete.

Mr. Speaker: All these would be dis-
cussed in detail later., Next question.
(Interruptions).

Shri Hem Barna: May I draw the
attention of the Prime Minister to an-
other part of the Defence Minister's
statement? He said, ‘“We need no
armieg there”. Does it mean that
the armies are entirely ruled out?

Shri Jawaharlal Nehru: 1In the
Ladakh area—there is the main area
that is being referred to—there are no
armies,

Shri Hem Barua: He said, “We need
no armies there”. That is what he
said in Washington,

Shri Jawaharlal Nehru: It is not a
question of needing armies. Armies
cannot function there, Chinese,
Russian, American or Indian, Groups
of armed people function in these
areas. You do not put an arm on a
mountain peak. You send an armed
group well equiped. You may, if you
like, take aerial action, but big
armies cannot function there for
various reasons—Ilogistic reasons, The
mere act of supplying them is a
terrific act. No Government can easily
supply a large army in those places.
It is other type of military action
that is taken there. (Interruptions).

Mr. Speaker: If there had been no
discussion fixed on this subject, seeing
that the hon. Members are interested
in this, I would fix a discussion.

Shri Nath Pai: The whole country
is interested.

Mr. Speaker: Now that a discussion
has been fixed, hon. Members will
reserve all this. These matters will
be discussed at length then and they
will be explained.

Shri Ranga: The discussion would
be fruitful if it can be based wupon
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useful information. Here is the hon,
Prime Minister who simply makes a
big point about a technical inaccuracy
that we are obliged to mention just
because of our ignorance. He says,
armies cannot function there Quite
right, but what else is there? Can he
not possibly say that? He says,
groups of armed personnel are there.
He does not give us information, but
when we put a gquestion to him, he
makes a big point about a technical
inaccuracy in what we say.

Shri Jawaharlal Nehru: Sir, you
have been pleased to fix a date to
discuss these matters. The present
question, out of which supplemen-
taries have arisen, as far as I remem-
ber, was about the trijunction in the
Burmese border, That is the real
question, but we are gradually spread-
ing about to the whole policy range
and military range in this matter.

First of all, there is going to be a
full discussion. Secondly today with-
in half an hour or so, I shall make a
very brief statement in regard to the
Ladakh position, just for the infor-
mation of the House and place a fat
book of correspondence on the Table
of the House, so that when the dis-
cussion takes place four or five days
later, hon. Members will be in poss-
ession of all these facts. Then, these
matters can be discussed.

Shri Hem Barma: Sir, I rise to a
point of order. When the Prime
Minister was saying about armies
functioning there he said positively
that armed groups can function there
and then he ruled out the possibility
of armies functioning in that area. I
am afraid, this might give a wrong
impression to our people and to the
Chinese. This might be taken to mean
as a notice given to the Chinese that
we are not going to introduce our
army in that area in order to protect
our borders (Interruption). ‘The
Prime  Minister's statement has
worsened the situation and has con-
foundeq all of us, Should he, Sir....

Shri Vajpayee: There is a clear
contradiction in what the Prime
Minister said. In one breath he says
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that there are Chinese armies and in
the other he says that no armies are
there, there are only armed groups.
Are we to understand that armed
groups are not part of the Chinese
Army? What is the use of saying
this, that there are no armies simply
because we do not whant to send our
armies there?

Shri Jawaharla] Nehru: I am sorry,
Sir, 1 cannot explain things to people
who refuse to understand.

Shri Vajpayee: This is no reply.
You have to explain the position to
the people (Interruption).

Mr. Speaker: Order, order. All
that will be explained in detail, not
by a single sentence. There is no
point of order. Hon. Member, Shri
Hem Barua has got somehow a knack
of introducing by way of a point of
order whatever he wants to say. Un-
less I erase whatever he has said,
when I come to the conclusion that
there is no point of order, I think he
won't stop this. I shall try to do it
hereafter. When I do not find any-
thing relating to a point of order, I
will treat it as not in the records.

Shri Vajpayee: Sir, may I seek
your protection, your guidance?

Shri T. B, Vittal Rao: Sir, could
the Question Hour be wasted like
this?

Shri Vajpayee: There is no question
of wasting it.

An Hon. Member: The country is
anxious,

Shri T. B. Vittal Rao: What is the
unxiety? Let us have a discussion.

Shri Vajpayee: Sir, the Prime
Minister tried to make a fine distine-
tion between Chinese armies and
armed groups, Is there any distinc-
tion between armed groups and
Chinese armies?

Mr. Speaker: All these distinctions
will be explained during the discus-
sion. Now let us proceed.
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Shri Tyagi: Sir, may I make one
request? I do mot want to put any
question (Interruption).

Mr. Speaker: No, Sir.

An Hon. Member: Security of the
border is very important,

Mr. Speaker: Order, order. I
have already allowed sufficient time
on this.

Shri Tangamani: May I put one
question? I have been trying to
catch your eye.

Mr. Speaker: But I am not bound
to call everybody.

Industrialisation of Rural Areag

+
f Shri Harish Chandra Mathar:
‘LSh.rl Pahadia:

Will the Minister of Commerce and
Indusiry be pleased to state:

(a) whether Government propose to
set up an Autonomous Board or some
other special agency for promoting
industrialisation of rural areas; and

(b) what is the nature and scope of
the proposal?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). It is
proposed to set up a high-level Rural
Industries Planning Committee with
the object of reviewing the pro-
gress of industries in rural areas,
studying problems of policy and plan-
ning relating to them and considering
such issues as may arise from time
to time in connection with rural
industrial development,

Shri Harish Chandra Mathur: May
I know what will be the true func-
tions of this agency and what funds
are likely to be placed at its disposal?

Shri Manobhai Shah: This is more
or less a policy-making committee.
{t would not be in charge of direct
execution. It would be broadly guid-
ing the policies and implementation
of different rural industrial pro-
grammes. The Committee is about
to be formed and, therefore, I can-
not say anything more on this point.

*372.
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Shri Harish Chandra Mathur: Do
Government recognise that there has
been hardly any headway so far as
rural industrialisation is concerned;
if so, what special efforts do they
propose to make or have they planned
anything in the first year of the
Plan?

Shri Manubhai Shah: The Govern-
ment do very much share the anxiety
of the hon. Member and the hon.
House, and that is why we are trying
to set up a greater pace to rural
industrial development.

Shri Raghubir Sahai: I would like
to know whether in this matter of
rural industrialisation it is contem-
lated that there should be some co-
ordination between the Commerce
and Industry Ministry and the Minis-
try of Community Development and
Co-operation; if so, may I know on
what lines that co-ordination is to be
brought about?

Shri Manubhai Shah: Ewven now
the House will recall that there is
complete co-ordination between not
only the two Ministries mentioned by
the hon. Member but between the
various other agencies also operating
in rural areas. The idea is to give a
greater momentum to all these activi-
ties. Through the appointment of
this committee and also by acti-
visation of the other agencies work-
ing in rural areas.

Shrimatli Renn Chakravartty: Is it
proposed that this agency will actually
guide the functioning of the Small-
scale Industries Board, the Khadi
Board, the NES Block etc., and, if so,
may I know whether the industrial
schemes of these three or four agen-
cies will be functioning under the
direction of this Board? May I also
know whether it will have any fin-
ances attached to it?

Shri Manubhai Shah: There will be
no finances attached to it. As I said,
it will be a reviewing and policy-
making committee, and not only the
work of the three or four Boards
which the hon. Member referred to
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but the work of all the other agencies
will be review and co-ordinated.

Shri Thimmaiah: There are some
committees for rural industrialisation
at the State level. May I know whe-
ther they will be made autonomous?

Shri Manubhai Shah: That is quite
a different aspect. The question here
is about a high-level committee which
will review the work done by differ-
ent agencieg in the country including
the centra) agency.
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Shri Tyagi: May I know whether
it is only the small industries that
will be spread over the rural areas or
even the bigger industries might be
allowed to go to the rural areas?

Shri Manubhai Shah: They are
already going. There is no bar on the
bigger industries going to rural areas.
Many of them are naturally suited to
go to the rural areas like the forest
industry, ceramic industries, cement
industry, refractories, glass and other
things.

Shri Harish Chandra Mathur: May
I know what is the composition of
this special committee and how this
special committee will function until
and unless there is some specialised
instrument at the centre for imple-
menting it and provide it with funds?

Shri Manubhai Shah: If the hon,
Member looks into the original ques=-
tion he will find that it is not the
only agency. This committee is a
part of the larger set up for indus-
trialisation of rural areas. It is
only one of the agencies. After its
formation, its first meeting is pro-
posed to be called very soon in the
beginning of December. It may con-
sist of three members of the Plan-
ning Commission, three Ministers and
seven non-officials.

Restrictions on Chinese Trade Agency
at Kalimpong
+
Shri Shree Narayan Das:
*378.<{ Shri Radha Raman:
Shri Aurobindo Ghosal:

‘Will the Prime Minister be pleased
to state:

(a) whether any restrictions have
been imposed on Chinese Trade
Agency at Kalimpong and other
Chinese missions in India; and

{b) whether the Chinese Agency
at Kalimpong has adhered to the
India’s instruction that the agency
should not receive any visitor from
outside Kalimpong without previous
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permission of the Agent of the Ex-
terna] Affairs Ministry there?

The Parliamentary Secretary to the
Minister of Externa] Affairs (Shri
J. N. Hazarika): (a) Yes, Sir. Atten-
tion in this connection is invited to
reply given to Starred Question No, 8
on 20th November, 1961.

{b) There are no restrictions of the
type mentioned in the Question on
foreigners or foreign missions in
Kalimpong. Foreign missions in
Kalimpong may extend invitations to
Indian nationalg to functions held in
their premises only with the approval
of the Sub-Divisional Officer, Kalim-
pong. The Chinese Trade Agency
have been careless in adhering to the
various  restrictions imposed on
foreigners including persons holding
diplomatic status in Kalimpong. They
have been requested to show due
respect in the observance of these
regulations.

Shri Shree Narayan Das: Previously
it was stated that our Missions in
China continue to suffer from serious
disabilities. I would like to know
whether the question of discontinuing
these Missiong there and subsequently
discontinuing the Chinese Missions in
India has been considered; if so, with
what result?

The Prime Minister ang Minister of
External Affairs (Shri Jawaharlal
Nehru): The question of discontinu-
ing our missions there is being
considered. As a matter of fact, the
treaty under which those missions
were established lapses in about seven
months' time unless it is renewed.
That is a matter being considered, and
ag soon as any decision is arrived at
the House will be informed of that.

Shri Shree Narayan Das: It appears
that some restrictions have been im-
posed on the Chinese Mission. I
would like to know whether there
are any violations of adhering to these
restrictions by the Chinese Mission.
If so, what steps are being taken to
prevent such violations?

Shri J. N. Hazarika: It has already
been pointed out that there are no
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restrictions imposed on the foreigners
or on the Chinese in any place other
than Kalimpong. There are only two
instances of violations if we may call
them violations. In one case on the
24th August, 1961 two staff members
of the Chinese Trade Agency, Kalim-
pong, while proceeding to the Bag-
dogra Air Station without the
requesite permission were intercepted
at the Tista checkpost and were made
to return to Kalimpong, In the other
instance our information has been
that a large number of invitation
letters were issued by the Chinese
Trade Agency by post or otherwise
to Indian citizens without reference
to the Sub-Divisional Officr, Kalim-
pong for a function held in the Trade
Agency premises on the 1st October,
1961, to celebrate their Nationa]l Day.

Shri Radha Raman: May I know
whether any record is kept of the
Chinese who visit Kalimpong? If
so, what is their number and out of
those whp visited Kalimpong how
many were found to be of a suspicious
character?

Shri J. N. Hazarlka: I require
notice, Sir.

Shrl Nath Pai: Restrictions have
been put on the Chinese Mission there
to prevent them from indulging in
activities harmful to the interests of
the nation. There are other missions
also of the Chinese in this country.
Is it contended by the Government
that the Chinese in Kalimpong are
more susceptible to hostile activities
than the others? If not, why have
restrictions only in Kalimpong, and
why not extend the same kind of
restrictions to Chinese activities in
other parts of the country too?

Shri J. N, Hazarlka: We consider
Kalimpong as the sensitive area.

Shri Jawaharlal Nehru: There is an
obvious difference between other
places and Kalimpong which is not
only relatively near the border but
has also a large collection of people,
not only Chinese but Tibetans and
other foreign people. In fact, once T
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believe I described in this house
Kalimpong as a place where possibly
the normal population was out-
numbered by the spies of a large
number of countries. Not one country
but almost every important country
has an espionage system functioning
in Kalimpong. So it is a very special
place where special measures have to
be taken. The same opportunities do
not arise in other places where there
may be Chinese or their agencies.
Therefore the same steps are not
being taken, It is more difficult to
take them in a place like Calcutta,
for instance.

Shri Nath Pai: The hon. Prime
Minister has said that the mnormal
population of Kalimpong is out-
numbered by spies. How does this
admission, almost enthusiastically
made to the House, reflect on the
Intelligence Department of the Gov-
ernment of India?

Shri Jawaharlal Nehru: It reflects
very well because they know the
espionage system of other countries
and no country is left out.

Shri Hem Barua: In view of the
fact that Kalimpong was described by
the hon. Prime Minister once as the
nest of spies and as spies of different
dves—brown. black, pink, white and
all a weritable continuation—are re-
presented there, may I know as to
what steps Government have so far
taken to see that nothing detrimental
to the interests of our country is done
behind those?

Shrl Jawaharlal Nehru: How am I
to say as to what steps we have taken
to keep track, first of all, of the mis-
chievous elements there and see that
they do not create mischief and take
action when they do?

Shri Hem Barua: May I know the
extent to which action has so far been
taken? Have any spies been appren-
hended and has any connection with

any foreign mission been established
so far?

Mr. Speaker: We are enlarging the
scope of this question. This question
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relates to the Chinese Trade Agency.
Next question.

Houses for Colliery Workers

*374. Shri Imdrajit Gupta: Will the
Minister of Labour and Employment
be pleased to refer to the reply given
to Starred Question No. 516 on the
16th August, 1961 and state:

(a) whether any rent will be charg-
ed for the use of cheap houses and
barracks for colliery workers which
will be constructed in each of the min-
ing areas during 1961-62;

(b) if so, the details thereof; and

(c) the reasons for the discrepancy
in construction costs of houses to be
built under this Scheme and under
the Coal Mines Welfare Fund Hous-
ing Scheme?

‘The Depuoty Minister of Planning
and Labour ang Employment (Shri
L. N. Mishra): (a) and (b). The rent
payable by colliery workers shall not
exceed Re. 1 per month per house and
HRs, 2 per month per barrack.

(c) The rcoason for the lower costs
of the tenements to be built under
this scheme is their lower specifica-
tions and shorter life as compared to
those of the houses built under other
Housing Schemes of the Fund.

Shri Indrajit Gaopta: I want to know
whether it is not a fact that because
the colliery owners non-cooperated
with the older scheme in the matter
of construction of houses the Govern-
ment ig now being forced to come
forwarq with this new scheme to
construct cheaper houses which may
be found of sub-standard specifica-
tions.

Shri L. N. Mishra: It is a fact that
there were many difficulties and the
programme could not be kept up.
Therefore we have got special speci-
fications. We hope that good pro-
gress will be made with these speci-
fications. i

Shri S, M. Banerjee: May I know
whether it iz a fact that not even 30
10 35 per cent workers are provided
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with quarters? What steps have been
taken to build more quarters under
this Fund and other schemes?

Shri L. N. Mishra: It is a fact that
the housing condition is very acute.
‘We have got a special programme for
low cost housing. To have one lakh
houses for collieries is one of them.

Shrimati Renu Chakravartty: May
I know whether water supply has
been assured for these tenements in
the areas in which they have been
put up?

Shri L. N. Mishra: Some have
water facilities and some do not,

Shri Indrajit Gupta: How many
houses have so far been constructed
under this new scheme and in which
areas?

Shri L. N. Mishra: We have pro-
posal to have 25000 houses and about
400 barracks.

Manufacture of Machinery and
Equipment

Shri R. C. Majhi:
Shri Subodh Hansda:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that a De-
velopment Council for manufacture of
machinery and equipments has been
set up;

(b) whether the Standing Com-
mittees for different groups of machi-
nery have been merged; and

(c) if so, whether the members of
the Standing Committees will be eli-
gible for membership of the Develop-
ment Council?

The Minister of Industry (Shri
Manobhai Shah): (a) to (c). Yes,
Sir.

Shri S, C, Samanta: May I now the
constitution of this Development Com-
mittee?

Shri Manuobhai Shah: There are 30
members. The six Chairmen of the

+
Shri 8. C. Samanta:
*375.
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Standing Committees on different
machine-building industries are in-
cluded in them. There are other
ten experts who are on the council.

Pyrite Deposits in Bihar

+
a7 Shri D. C. Sharma;

*\ Shri Bibhuti Mishka:

Will the Minister of Commerce and
Imdustry be pleased to state:

(a) the efforts made so far to ex-
ploit pyrite deposits at Amjhore in
Bihar for the manufacture of sulphuric
acid; and

(b) the result thereof?

The Minister of Industry (Shri
Manuobhai Shah): (a) and (b). Pro-
posals for setting up of two Sulphuric
Acid Plants at Sindri and Durgapur
based on the Amjhore Pyrites by the
Pyrites and Chemicals Development
Company Limited are under active
consideration of Government.

The leading sulphuric Acid pro-
ducers in the country have also been
addressed on the question of utilising
Amphore Pyrites for the production
of the acid and one scheme has been
licensed for the production of 16500
tons of sulphuric acid per year based
on Amjhore Pyrites,

8hri D. C. Sharma: How long will it
take the Government to finalise those
arrangements for the new factories?

Shri Manubhai Shah: It may be
ebout three or four months.

Shri D, C. Sharma: What will be the
total capital of these factories?

Shri Manubhai Shah: These are
vot factories. They will be units of
the Corporation. Each one might be
costing about Rs. 5 million.
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8hri D. C. Sharma: What is short-
age?

Shri Manubhal Shah: These are two
dissimilar subjects. One is sulphuric
acid and the other is sulphur. The
shortage of sulphur will continue to
the extent of 200,000 to 400,000 tons
per year.

Raja Mahendra Pratap: Is it not
possible to ask the technical colleges
to manufacture these things? I told
you once before that we could utilise
sun and wind energy and manufacture
new things. You are not paying any
attention to my question.

Shri Manubhai Shah: All energies
are being utilised from nature for the
benefit of the people of this country.

Report of Tariff Cemmission on
Cement Production

+
Shri Aurobindp Ghosal:
Shri Ajit Singh Sarhadi:
Shri P. G, Deb:
Shri P. C. Borooah:
Shri Morarka:
Shri Pahadia:
Shri N, R. Muniswamy:
Shri B. C. Maullick:
Shri N, M. Deb:
| Shri Warior:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Unstarred Question No.

*378.2
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3813 on the 8th September, 1961 and
state:

(a) whether examination of the re-
port of the Tariff Commission on ce-
ment production anq its price struc-
ture has since been completeq by
Government; and

(b) if so, the nature of salient re-
commendations in the report and Gov-
ernment’s decision thereon?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). A
copy of the Tariff Commission’s re-
port and a copy of Government Reso-
lution incorporating Government's
decision on the Commission’s recom-
mendations have already been laid on
the Table of the House on 20-11-1961.

Shri Aurobindo Ghosal: May I know
whether recently the price of cement
has increased?

Shri Manubhai Shah: Yes, Sir; that
is so,

Shri Aurobinde Ghosal: May I
know whether it is in accordance with
the recommendation of the Tariff
Commission?

Shri Manubhai Shah: There have
been some modifications to rationalise
the recommendations of the Tariff
Commission in the light of the studies
made by Government on the recom-
mendation of the Commission.

Shri Nath Pai:- Are the other re-
commendations irrational?

Shri Manubhai Shah: Not irrational.

Shrimati Renu Chakravartty: In the
statement there are three items which
have been stated as being responsible
for an upward rise in the price of
cement: recommendations of the wage
board in the cement industry, award
in labour in quarries enquiries as
well as increase in the rate of coal
resulting from labour awards. Are
we to take it that the Government is
accepting the position that all the in-
crease in labour awards is going to be
passed on to the consumer in the form
of increase in the prices?

: 776

Shri Manubhai Shah: That is not so.
The hon. Member has only taken a
few parts of the entire examination.
There has been rise in the freight
charges by the transport charges being
levied higher; there has been a rise
in the coal price itself by the pit head
price of coal going up. Wage board
recommendation is only a part of it.
As a matter of fact, as the House
would recall, the wage board recom-
mendation was divided into two parts,
a part of it being absorbed by the
S.T.C. and a part of it being car-
ried over in the price.

Shri Tangamani: What is the in-
crease in the price of cement now as
a result of the Tariff Commission's re-
commendations?

Shri Manubhai Shah: It is round
about Rs. 13 more. It differs from
packing to packing. ‘The naked price
of cement is about Rs, 13 more than
the previous price.

Mr, Speaker: The Question Hour is
over.

WRITTEN ANSWERS TO
QUESTIONS

Indian Tea
*376. Shri P. C. Borooah: Will the

Minister of Commerce and Industry
be pleased to state:

(a) whether Ceylonese tea hag of
late been gaining increasing popularity
over Indian tea;

(b) if so, what are the reasons for
this; and

{c) what action has been taken by
Government in the matter?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) Both Indian and Ceylon teas have
generally held their respective posi-
tions in world exports and there is
nothing to warrant the inference that
Ceylon tea has been gaining increas-
ing popularly over Indian tea.

(b) and (¢). Do not arise.
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Inter-Ministry Projects

*379. Shri Vidya Charan Shukla:
Will the Minister of Planning be
pleased to state:

(a) whether the Planning Commis-
sion has evolved a procedure to keep
a close watch on the progress of
major inter-ministry projecty during
the Third Plan; and

(b) if so, what are the salient fea-
tures of the procedure?

The Deputy Minister of Planning
(Shri 8. N. Mishra): (a) and (b). In
cooperation with the Ministries con=
cerned, the Planning Commission is
giving special attention to the deve-
lopment of inter-related programmes
in different sectors which specially
impinge upon one another. In par-
ticular, care is being taken to ensure
coordinated advance planning &n the
part of the Ministries in connection
with the formulation of the Annual
Plan for 1862-63,

Wiil the Prime Minister be pleased
to state:

(a) whether the U.S. Government
have put new proposal regarding early
settlement in Laos; and

(b) if so, the nature of that pro-
posal?

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
(a) The Governments of India and the
U.S., amongst other interested Gov-
ernments, have been continuously in
touch with each other over the
Laotian problem.

(b) Such contacts are in the nature
of an exchange of views,
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EBequirement of Drugs

*381. Shri Jhulan Sinha: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether any survey has been
made of the requirements of wvarious
drugs in the country and of the equip-
ment necessary to produce them; and

(b) if so, the result thereof?

The Minister of Industry (Bhri
Manubhai Shah): (a) and (b). A
statement No. I showing the targets
fixed for the Third Five Year plan
period and another No. II showing the
value of different types of equipment
required both for setting up new pro-
duction as well as for maintenance
purposes as worked out by the Deve-
lopment Council for Drugs and Phar-
maceutical are laid on the Table of
the House. [See Appendix I, annex-
urres Nos, 87 and B8 respectively].

Precision Instrument Factory im
Kerala

Shri Kodiyan:
Shri P. C, Borooah:
Shri Morarka:
Shri A, E, Gopalan:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether any site has been
selected for locating the proposed
precision  instrument factory in
Kerala;

*382.

(b) if so, the name of
selected for the purpose;

(¢} what is the estimated cost of the
factory;
(d) its production capacity;

(e) the total number of skilled,
semi-skilled and other labour re-
quired for running the factory; and

(f) when the factory is likely to be
set up?

The Minister of Indusiry: (Shri
Manubhai Shah): (a) to (f). A state-
ment is placed on the Table of the
House.

the place
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Statement

The exact site for the location of
the Precision Instruments factory in
Kerala is yet to be selected in consul-
tation with USSR experts who have
been inviteq for the purpose. This
plant which is for the manufacture
of pneumatic, hydraulic and mechani-
cal instruments is estimated to cost
about Rs. 6 crores. The recommen-
dations of USSR experts on the
nomenclature of production, output,
etc., are awaited. The total number
of various personnel required for
running the factory will be known
only when the detailed project reports
are received from the USSR authori-
ties. The factory is expected to go
into production during latter half of
the Third Plan.

International Atomic Energy Agency
Fuand

[ Shri Aurobindo Ghosal:
*383.4 Shri Bibhuti Mishra:

Will the Prime Minister be pleased
to state:

(a) whether the Government of
India have withdrawn her offer of
voluntary contribution to the Inter-
national Atomic Energy Agency
Fund; and

(b) if so, the reasons therefor?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath AN Khan): (a) and (b). At
the Fifth General Conference of the
International Atomic Energy Agency
held in Vienna during September-
October 1961, the Indian Delegation
announced during the General Debate
that as in previous years, the Govern-
ment of India intended to make a
voluntary contribution to the General
Fund of the Agency for the year 1962.
Later at a meeting at which Member
States made firm pledges of voluntary
contributions, the Indian Delegation
said that the question of India’s eon=
tribution was under reconsideration,
because certain events during the
Conference had taken a course which
was unsatisfactory from the point of

view of several nations, and particu-
larly the non-aligned Asian and
African nations. As no definite con-
tribution was at any time made, the
question of its withdrawal does not
arise,

Price of Cement

384, Shri Kalika Singh:
Shri Raghunath Singh:
Will the Minister of Commerce and
Industry be pleased to state:

(a) the present F. O, R. rail-head
destination price of unpacked cement
per tonne and the packing charges
thereof;

(b) criteria adopted for fixing
quarterly allotments of cement to
different States and the reason for
low allocation to U. P. State;

(c¢) reason for rise of price of
cement since November, 1961;

(d) the mode adopted by State
Trading Corporation of India Limited
for proper distribution and sale of
cement; and

(e) the time by which control in all
respects on cement is likely to  be
withdrawn?

The Minister of Indusiry’ (Shri
Manubhai Shah): (a) The present
F.O.R. rail-head destination price of
unpacked cement is Rs. 94 per tonne
plus the excise duty which is at pre-
sent Rs. 23'60. The packing charges
are Rs. 18 per tonne.

(b) During December 1960, it was
decided that allocations of cement to
States for the quarter January-March,
1961, should be made on the basis of
average of allotment and despatches
during the previous four guarters and
the quota for UP. was worked out
as 49,100 tonnes per month. Allot-
ment to U.P. is the highest made to
any State.

(¢) The rise in price of cement
since November 1961 is due to factors
such as upward revision of wages as
a result of implementation of the re-
commendations of the Wage Board on
the Cement Industry; extension of the
Award to labour in quarries and con-
sequent rise in the cost of limestone/
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sea sand etc.; higher railway freight,
increase in rates of coal; increase in
electricity tariffs as well as taxes on
electricity imposed by State Govern-
ments; and increase in prices of in-
wentory stores. These factors were
examined by the Tariff Commission
before the Government decided to
increase the price of cement.

(d) The Ministry of Commerce and
Industry makes quarterly bulk allot-
ments of cement among various States
and Central Co-ordinating/Sponsor-
ing authorities against their demands.
The State Governments and the Co-
ordinating authorities communicate
the break-ups of the allotment re-
ceived from this Ministry to the con-
cerned Regional Cement Officer of the
State Trading Corporation who is
competent to issue authorisation on
factories within his region. In issu-
ing authorisations care is taken to see
that to the extent possible all fac-
tories get sufficient orders and in
order that the available transport
capacity may be used most judicious-
ly, care is also taken to ensure that
the eventual movement of cement
#rom a factory does not involve irra=
tional or unnecessary movements.
The Selling Agents of the State Trad-
ing Corporation execute the orders
placed against the authorisations
thus issued. In the States the
appointed stockists handle stocks
intended for  public consumers
while the bulk consumers like the
departments of Government obtain
supplies direct from the factories in
wagon loads.

(e) The control on cement has to
be continued as long as it is in the
public interest to do so.

Indo-Pakistan Payments Agreement

385, Shrimati Ila Palchoudhuri:
‘Y Shri Bangshi Thakur:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that the
Indo-Pakistan Payments Agreement
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signed between the two countries in
March, 1960 is proposed to be review-
ed towards the end of 1961; and

(b) if so, brief details of the nature
of the proposed review?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) Yes, Sir,

(b) The Special Payments Arrange-
ment contained in Protocol I to the
Indo-Pakistan Trade Agreement
(}930—62) provides for periodical re-
views of its working- At such re-
views, licensing and movement of
commodities on either side are exa-
mined with a view to rectifying the
imbalance, if any. The next review
will be the third, the first two having
taken place in November, 1960 and
March, 1961,

Contribution to Employees’ Providend
Fund

Shri Ram Krishan Gupta
Shri S. M, Banerjee:
Shri Aurobindo Ghosal:
Shri D. C, Sharma:

Will the Minister of Labour and
Employment be pleased to refer to
the reply given to Unstarred Question

No, 7 on the Tth August 1961 and
state:
(a) whether Government have

examined the report of the Technical
Committee regarding increase of pro-
vident fund contribution from 6} to
813 per cent; and

(by if so, the result thereof?

The Deputy Minister of Laboar

(Shri Abia Ali): (a) Yes.
(b) The matter is under considera-
tion.
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Border Raids by Pakistan

Shri Harish Chamdra
Mathar:
*388. { Shri S, M. Banerjee:
[ Shri D. C, Sharma:
Will the Prime Minister be pleased
1o state:

(a) whether during recent months
border raids from Pakistan have been
intensified;

(b) if so, whether a statement show~
ing the details of these incidents from
1st August, 1961 onwards will be laid
on the Table; and

(¢) whether any special protest has
been made to Pakistan Government?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Badath Ali Khan): (a) No, Sir.

(b) A statement listing incidents
on the Indo-Pakistan borders
during the period Ist August

to 31st October, 1961 is laid on the
table of the House. [Placed in Lib-
rary, See No. LT-3359/61]). In answer
to Question No. 681, a statement listing
incidents on the Indo-Pakistan bor-
ders from 1lst March to 31st July,
1961 was laid on the table of the
House on 19th August 1961. A com-
parison of the number of incidents
during the period August-October
1961, with the number in the preced-
ing three months, would show that
there has been no overall increase in
the number of border incidents in
recent months,

(¢) The action taken and/or protest
made on each individual incident,
has been indicated in the statement
laid on the table of the House.

Promotion of Exports

Shri Shree Narayan Das:
*389.{ Shri Radha Raman:
Shri Rameshwar Tantia:
Will the Minister of Commerce and
Industry be pleased to state:

(a) what are the special measures
and methods that Government have
adopted and are likely to adopt in the
near future to intensify the promo-
tion of exports; and

(b) what is the present position
with regard to exports in important
respects?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) The attention of the Hon'ble
Member is invited to Chapter VIII on
“Development of Foreign Trade” in-
cluded in the Third Plan.

(b) The value of goods exported
during January—September, 1961 was
Rs. 491'97 crores ie. Rs. 43 crores
higher than the export walved at
Rs. 448.97 crores during the corres-
ponding period of 1960. Export earn-
ings were larger in respect of jute
manufactures, raw cotton and cotton
waste, sugar, coffee and tea. Export
of cotton fabrics and vegetable ofls
declined due to uncompetitive prices
and rising home consumption.
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Precigion Instrument Factery

Shri P. C. Borooah:
*390.{ Shri Ajit Singh Sarhadi:
(Shri Morarka:

~ Will the Minister of Commerce and
Industry be pleased to state:

(a) whether the precision instru-
ments factory with Russian help is
proposed to be located in Kotah
(Rajasthan) under the Third Five
Year Plan;

(b) if so, what are the considera-
tions leading to this decision; and

(c) what progress has so far been
made in the implementation of the
project?

The Minister of Industry (Shri
Manubhai Shah): (a) Yes, Sir.

(b) The decision to locate the pro-
ject in Kotah (Rajasthan) was based
on the recommendations of the
Technical Committee appointed for
the purpose. A copy of the full
summary of the Report of the Techni-
cal Committze was placed on the
Table of the House on the 20th Nov-
ember 1961.

(c) The Memorandumz of Instruc-
tions for the preparation of the De-
tailed project report for the plant
has been handed over to the USSR
authorities and contract for its pre-
paration is being finalised.

Doom Dooma Tea Shares

*391. Shrimati Renu Chakravartty:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether his attention has been
drawn to the soaring of Doom Dooma
Tea shares in the London Stock
Exchange from 3s. ¥d. to 50s.;

(b) whether the offer of increasing
the original 45s. a share by &£265,000
for Doom Dooma tea estate by Brooke
Bonds indicates huge profits in tea
industry by foreigners;
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(c) by how far were Indian offers
undercut; HES

(d) whether it is a fact that Brooke
Bonds by and large controls the
Indian tea industry;

(e) what is their investment and
yearly profits for the last five years;
and :

(f) whether this will be further
strengthened by acquisition of Doom
Dooma tea-estate?

The Minister of Commerce (Bhri
Kanungo): (a) Yes, Sir. For some-
time, there was considerable specula-
tion for the stock of £ 1 unit of
Doom Dooma Tea Co. on London
Stock Exchange. Finally, it has been
reported that Messrs. Brooke Bond
& Co. Ltd.,, London, a UK. tea con-
cern by raising its initial offer of
45sh per £1 stock to 60sh per share,
has been successful in persuading the
Board of Directors of the Doom
Dooma Tea Co. to advise the share-
holders to sell their shares at 60sh.

(b) It is wunderstood that M/s.
Brooke Bonds in agreeing to increase
their offer to 60sh per share were
anxious to avoid “the break up of the
old established Doom Dooma Tea
Company”.

(e) It was reported in the Press
during the protracted take-over bid
that one Indian concern was willing
to pay the eaquivalent of 35sh per
share only for three of the five tea
estates of the Company. No official
information is, however, available.

(d) No, Sir.

(e) The information would be avail.
able from the Balance Sheets of the
Companies, Considerable time,
effort and expense will be necessary
to collect the information.

(f) Obviously the acquisition will
improve the assets of the company.
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Marine Diesel Engines

Shri Ajit Singh Sarhadi:
+392 { Shri Ram Krishan Gupta:
Sardar Igbal Singh:

Will the Minister of Commerce and
Indusiry be pleased to refer to the
reply given to Starred Question No.
1210 om the 5th September, 1961 and
state:

(a) whether any progress has since
been made in the manufacture of
marine diesel engines; and

(b) if so, the nature thereof?

The Minister of Industry (Shri
Manybhai Shah): (a) and (b). Nego-
tiations with the two foreign firms,
who had shown interest in the manu-
facture of marine diesel engines in
India, are still continuing, and are
expected to be finalised shortly.

Portuguese activities in Goy

8hri Vidya Charan Shukla:

Shri S. M. Banerjee:

Shrimati Ila Palchoudhuri:

Sbri D. C. Sharma:

Shri Shree Narayan Das:

Shri Radha Raman:

Shri Balraj Madhok:

Shri Hem Barua:

Pandit D. N. Tiwari:

#3903, { Shrimati Maimoona Sultan:
? Shri H. N. Mukerjee:

Shri Raghunath Singh:

Shri P. C. Borocah:

Shri Chuni Lal:

Shri A. K. Gopalan:

Shri N, R. Muniswamy.

Shri Indrajit Gapta:

Shri Naushir Bharucha:

| Shri P. G. Deb:

Will the Prime Minister be pleased
1o state:

(a) whether there has been renew-
ed and increased political oppression
by the Portuguese in Goa;

(b) whether it is also accompanied
by a military build-iip; and

(c) whether Government are con-
sidering change in strategy to deal
with the situation?

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
(a) Repression and continued denial
of civi] liberties are a constant feature
of the Portuguese rule in Goa. There
are periods, however, when repressive
measures are intensified, indicating
occasional nervousness of the authori-
ties. Fearing agitation by nationals in
Goa on the 15th of August the Portu-
guese authorities resorted to large
scale arrests and torture during
July to September this year.

(b) Yes. The Government of
India have seen reports of military
build-up in the Portuguese colonies in
India.

(c) The situation is under constant
review by the Government of India
who intend adopting all possible mea-
sures for early liberation of these
colonies.

Fund for the Unemployed

(Shri D. C. Sharma:
*3%4. 4 Shri N. M, Deb:
Shri Warior:

Will the Minister of Labour and
Employment be pleased to state:

(a) the progress made by Govarn-
ment in approving the proposal to
create a fund to assist the avoidance
of unemployment and for rehabilita-
tion of those affected by closure of
c=tablishments etc.; and

(b} if so, the details thereof?

The Depuly Minister of Labour
(Shri Abid Alid: (a) and (b). The re-
port of the Committee constituted to
draw up details of the  proposed
Scheme, i; awaited.

Naga Hostile Activities

(Shri P. C. Borooah:
+395, ) Shrimati Mafida Ahmed:
"] Shrt P. G. Deb:
|_Skri Arjun Singh Bhadauria:

Will tha Prime Minister be plcased
to state:

(a) whether two civilian drivers
were killed when several Naga hos-
tile; ambushed two pefrol tankers



1789 Written Answers

between Mao and Kohima on Wednes-

day, the 20th September, 1961; and
(b) if so, what action has been

taken by Government in the matter?

The Parliamentary Secretary to the
Minister of External Affairs (Shri J.
N. Hazarika): (a) Yes.

A driver and a handyman of a
B. 0. C. tank wagon were shot dead
by the hostiles between Viswema and
Khuzama on the 20th September,
1961.

(b) A patrol of the Security Forces
from the nearby post rushed to the
scene of the incident and combed out
the surrounding area but could not
trace the culprits. The incident took
place on a non-convoy day. To pre-
wvent recurrence of such incidents,
instructions have been issued that
vehicles will move only on convoy
days when escort is provided,

Labour Problems in Public Sector
Undertakings

398 / Shri Ram Krishan Gupta:
7 Shri Ajit Singh Sarhaai:
Will the Minister of Labour and
Employment be pleased to refer to the
reply given to Unstarred Question
No. 3352 on the 5th September, 1961
and state:

(a) whether Government have re-
ceived replies from remaining State
Government on a reference regard-
ing labour problems in public sector
industrial undertakings; and )

(b)  so, the action taken thereon?

The Deputy Minister of Planning
and Labour and Employment (Shri
L. N. Mishra): (a) Yes.

(b) The matter is still under con-
sideration.
Industrial Disputes

*397, Shrimati Ila Palchondhuri:
Will the Minister of Labour and Em-
ployment be pleased to state:

{a) whether Government of India
have received any representation from
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the Employees’ Federation of India
and the All India Organisation of
Industrial Employers that industrial
disputes raised by unrecognised unions
should not be taken cognizance of by
Government; and

(b) if so, the details of the request
and Government’s reaction thereto?

The Deputy Minister of Labour
(Shri Abid Ali): (a) Yes, as & recom-
mendation of a seminar held jointly
by the two organisations.

(b) The recommendation required
that a convention should be set up
that where agreements concerning
general terms of employment are en-
tered into between recognised unions
and the employer these should not be
disturbed by unrecognised unions.
The question was placed before the
Indian Labour Conference in October
1961 but was postponed for fuller
consideration at a future session of
the Indian Labour Conference or the
Standing Labour Committee.

Industrial Training Institutes

710. Shri Pangarkar: Will the Min-
ister of Labour and Employment be
pleased to state:

(a) the number of Industrial Train-
ing Institutes under the Craftsmen
Training Scheme run by the Centre
which are working in Maharashira;
and

(b) the present strength of trainees
in those institutions?

The Deputy Minister of Planning
and Labour and Employment (Shri
L. N. Mishra): (a) Nineteen Institu-
tions. These are actually administer-
ed by the State Government and 60
per cent of the expenditure iz borne
by the Central Government.

(b) 39968 as on 30-9-1961.
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Fata] Accidents in Collieries

711. Shri Pangarkar: Will the Min-
ister of Labour and Employment be
pleased to state:

(a) the number of fatal accidents
in collieries since September, 19861
uptodate; and

(b) the loss of life and properiy in
each of the accidents?

The Deputy Minister of Planning
and Labour and Employment (Shri
L. N. Mishra): (a) Thirty, upto the
end of October, 1961.

(b) Two accidents involved the
loss of two lives each; the remaining
involved the loss of one life each.

Information regarding the loss of
property is not available.

Machine Teol Project at Pinjere

212 Shri Chuni Lal:
"\ Shri Ajit Singh Sarhadi:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether Government is consi-
dering to set up a Machine Tool Pre-
ject at Pinjore (Punjab);

(b) if so, the total expenditure to
be incurred;

(c) the capacity of the project; and

(d) the time by which the project
will be eompleted?

The Minister of Indusiry (Shri
Manubhaj Shah): (a) to (d). It has
been decided to set up a machine tool
factory in the public sector at Pinjore
in Punjab. The Hindustan Machine
Tools Ltd., Bangalore have been en-
trusted with the task of setting up
the factory. The total expenditure
on the setting up of the factory is
estimated to be Rs. 7.5 crores. The
present capacity of the factory is
estimated at about 1,000 machine tools
per annwm and ig being designed so
as to produce 2,000 machine tools in
the course of a few years. The factory
is expected to be completed by about
the end of 1962.

Mechanieal Engineering

713. Shri Chunj Lal: Will the Min-
ister of Commerce and Industry be
pleased to state:

(a) what arrangements have been
made by Government to recruit Dip-
loma and Degree holders in Mechani-
cal Engineering as apprentices in the
various establishments under wvarious
Ministries;

(b) when they are recruited and by
whom; and

(¢) how many of them are recruit-
ed and on what basis?

The Minister of Indastry (Shrl
Manubhai Shah): (a) to (c¢). Appren-
tices of various grades and catagories
are recruited of the required qualifi-
cations and experience including the
above qualifications from time to time
by different undertakings.

Settlement of Tibetan Refugees In
Punjab

714. Shri D. C. Sharma: Will the
Prime Minister be pleased to state:

(a) the total number of Tibetan
refugees who have so far been settled
in Punjab State; and

(b) whether there is a proposal to
setthe more Tibetan refugees in
Punjab?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) There are, 4,983 Tibetan
refugees in Punjab State distributed
ag follows:

1. Dalhousie Camp . 930
2. Simla Distriet . . 182
3. Kangra District . . 988
4. Lahoul & Spiti . 2,883

Total . 4,983

Most of these refugees are road work-
ers; about 500 are under training in
the Handicrafts Training Centre,
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Dalhousie and about 500 are children
distributed in the Dharmsala Nursery
School and the Tibetan = Children’s
Residential School, Simla. None of
them have, however, been settled as
Agriculturists.

(b) No, Sir.

Inding Natiomals visiting Awstralia

715. Shri Ram Krishan Gupta: Will
the Prime Minister be pleased to
state:

(a) whether the question of en-
dorsement of passports of Indian
nationals wvisiting Australia has been
taken up with the Australian authori-
ties; and

(b) if so, the result thereof?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) Yes, Sir. Informal dis-
cussions are continuing with the Aus-
tralian authorities.

{(b) The result is still awaited.

Labour Incentive Schemes in Public
Sector Undertakings

716. Shri Ram Krishan Gupta: Will
the Minister of Commerce and Indus-
try ba pleasad to refer to the reply
given to Starred Question No. 990 on
the 28th August, 1961 and state:

(a) whether Govermment have since
considered the report regarding labour
incentive schemes in public sector
undertakings; and

{b) if so, with what result?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). The
report is still under consideration.

Improvement in Quality of Printing

717. Shri Ram Krishan Gupta: Will
the Minister of Works, Housing and
Supply be pleased to refer to the re-
ply given to Unstarred Question
No. 45 on the Tth August, 1961 and
state:

(a) whether Government have con-
sidered the ether recommendations of
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the Committee appointed to improve
the quality of printing and effect eco-
nomy; and

(b) if so, the result thereof?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
Chanda): (a) Yes.

(b) The recommendation of the
Committe relating to the introduction
of the Job Costing System has been
accepted in principle and is being
tried in the Government of India
Press, New Delhi as an experimental
measure. The recommendations re-
lating to periodical inspection of the
Presses by the Controller of Printing,
annual conference of Press Managers
and participation by the Department
in All-India and Regional Confer-
ences have also been accepted. The
remaining recommendations are still
under consideration.

Administration of Public Undertakings

Shri Vidya Charan Shukla:
Shri Pahadia:
| Shri N. R. Muniswamy:

Shri Ram Krishan Gupta:
718,

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to  Starred Question
No. 362 on the 10th August, 1961 and
state:

(a) whether Government have since
considered the proposal in regard to
administration of Government Cor-
porations and Companies; and

(b) if so, the result thereof?

The Minister of Industry (Shri
Manobhal Shah): (a) and (b). Yes,
Sir. A statement regarding the dsci-
sions of the Government on the Pub-
lie Sector Undertakings has been laid
on the Table of the House (Lok
Sabha) on  24th November, 1961
Copies have also been sent to each
Hon'ble Member.
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Paper Mill in J. & K State

s Shri Ram Krishan Gupta:
" '\ Shrimatj Maimoona Sultan:

'Will the Minister of Commeree and
Indusiry be pleased to refer to the
reply given to Unstarred Question
No. 571 on the 10th August, 1961 and
state the further progress made re-
garding setting up of g paper mill in
Jammu and Kashmir State?

The Minister of Industry (Shri
Manubhaj Shah): A Committee of
Indian experts has been set up who
will be associated with the team of
Russiap experts during the survey of
forest areas in the State of Jammu
and Kashmir. The Committee has
suggested that due to snowfall in the
valley of Kashmir during winter
season, the Russian Team way be in-
vited to visit this country during
May-September, 1962. The Russian
authorities have been requested ac-
cordingly to arrange the visit of the
team during that period.

Productien of Tea

( Bhri 5. M. Banerjee:
" 7 Shri Tangamani:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that a parti-
cular tea garden in Dehra Dun has
been acquired for the establishment of
Central Petroleum Institute;

(b) if so, whether this will affect
tea production in Dehra Dun area;

(c) whether nearly 4 to 5 lakhs of
bushes are there in this tea garden;

728,

(d) if so, the number of workers
likely to be rendered idle as a result
of this acquisition; and

(e) the steps taken by Government
to rehabilitate them?

The Minister of Commerce (Shri
Kanungo): (a) Yes, Sir; a tea estate
known as the Mokhampur Tea Estate.

(b) No, Sir; as the average produc-
tion of tea in this estate during the
seven years ending 1960 was only

about 3 per cent of the average pro-
duction of tea in the entire Dehra
Dun District. Moreover the tea
bushes are reported to be above 70
years of age.

(c) About 4 lakhs.

(d) and (e). According to this in-
formation received from the Dehra
Dun Tea Planters’ Association, the
number of permanent workerg in this
garden is reported to be seventy.
Efforts will be made by the Council of
Scientific and Industrial Research
who have acquired this estate to
absorb as many persons as possible
in the construction of the buildings
of the Institute.

Heavy Electricals Ltd, Bhepal

721. Shri S. M. Banerjee: Will the
Minister of Commerce and Induostry
be pleased to refer to the reply given
to Unstarred Question No. 1181 on the
16th August, 1961 and state the fur-
ther progress made regarding produc-
tion of transformers and switch gear
boxes in Heavy  Electricals Lid.,
Bhopal?

The Minister of Industry (Shri
Manobhai Shah): The Heavy Electri-
cals Factory at Bhopal are now im-
plementing a targetted production
programme of the wvalue of Rs. 3.5
crores (by saleable output), including
the manufacture of switchgears, con-
trolgears, transformers etc., to be
achieved by March, 1962,

The latest progress made in the
production of the above items ig indi-
cated below:—

() 11 KV Indoor type Oil Circuit Breakers

Units
(a) Already despatched to
Customers - 12
(&) Expected to be despntched
by the end of Novmbcr,

1961 . . 40
(¢) Under various stagcs of
manufacture . N . 200

#) 11 KV Outdoor type, 33 and 66 KV
Qil Circuit Breakers are also in various
stages of manufacture,
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(i#) Power3Transformers WM  {Nos.

(a) Expected to be despatched
by end of chmbcr.i

1961 . 6—7
®) Uudl:r advanced stasﬁ
of manufacture . 33

(fv) 8 numbers of Industrial Motor Starters
have already been sold out,

(v) The manafacturer of Capacitors
for Power Factor Correction is in
hand and the first lot of capacitors
made in the Bhopal factory is ex-
p;gted to be despatched by December,
1961,

Manufacture of Cast Irom Castings

722. Shri 5. M. Banerjee: Will the
Minister of Commerce and Induostry
be pleased to state:

(a) whether the firms at Calcutta
manufacturing cast iron castings have
represented the following difficulties
before Government, namely:

(i) delay in deliveries of the re-
quired quality and quantity of
pig irom;

(ii) non-issue of quota for zoke
and coal;

(iii) fixation of floor prices for ex-
port of C.I. castings;

(iv) ban on sale of goods imported
against import entitlement
under Engineering Export

Incentive Scheme; and

(b)if so, steps taken by Government
to remove their difficulties?

The Minister of Industry (Shri
Manubhai Shah): (a) (i) The supply
of pig iron to foundries at Calcutta
borne on the Central List only is
looked after by the Dszvelopment
Wing of this Ministry. For the re-
quirement of pig irop of foundries
borne on the State Government List,
the Director of Industries, Calcutta,
is concerned. Tn the recent past, a
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tew representations  were received
from the Central List Foundries at
Calcutta regarding both the quantity
and quality of pig iron. In each of
thess cases, the representations have
been brought to the notice of the Iron
and Steel Controller, Calcutta, who
looks after the supply of pig iron tc
the foundries, and he has been re-
quested to arrange supplies of ade-
quate quantity and appropriate qua-
lity of pig iron.

(a) (ii). The allocation of coke and
coal is also made by the Development
Wing to the Central List foundries.
The quotas are allotted in each
quarter to the foundries who apply
for quota in a particular period and
who are otherwise eligible for the
same. In no period quotas of coke
and coal have been refused to any
such eligible Central List foundry.

(a) (iii) & (iv) and (b). Govern-
ment are giving pig iron and steel at
concessional prices for manufacture
of goods which are exported. To en-
sure that only manufactured articles
are exported. Government had pres-
cribed that the minimum wvalue in the
case of iron articles should be
Rs. 400 per ton. On the basis of cer-
tain representations received from
the industry and in order to give
further impetus to exports, Govern-
ment have lowered the price to
Rs. 350 per metric ton for  articles
made from pig iron.

The engineering industry has often
regested that the materials imported
under the Special Export Promotion
Scheme should be allowed to be sold
to others so that losses on  exports
could be made good by the profit on
such sales. Thig proposal is not ac-
ceptable as a sale provision would
provide an artificial link between
losses on exports and profits on im-
ports, the latter subsidising the
former, which would be objectionable
from the point of view of our obli-
gations to the I. M. F.
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Ban on the Entry of the Chairman,
LS.C.C. for Laos im South Viet Nam

725. Shri D. C. Sharma: Will the
Prime Minister be pleased to state:

(a) whether it is a fact that South
Vietnam Government had refused to
allow Mr, S, Sen, Chairman of she
International Centrol Commission for
Laos, to enter South Vietnam with-
eut a visa in August this year;

(b) if so, the reasons therefor, while
hitherto the members of the Commis-
sion travelled in Indo-China on the
strength of their Identity cards; and

(c) the reaction of the Government
of India thereto?
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The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) Yes.

(b) The Government of South
Vietnam proposed to introduce revi-
sed rules making it obligatory for the
personnel of the Iniermational Com-
mission for Supervision and Control
in Vietnam as well as in Laos and
Cambodia to obtain Visas for entry
and stay in South Vietnam.

(c¢) This is a matter for settlement
between the International Commis-
sion and the Government of South
Vietnam. It is understood that a
settlement between the two parties
has since been arrived at.

Preductivily Teams .om Imdusirial
Preduetion Technigues

(Shri Shree Narayan Das:
728. { Shri Radha Raman:
ish:i P. C, Borooah:

Will the Minister of Commeree and
Industry be pleased to state:

(a) whether the National Producti-
vity Council has sponsored or pro-
poses to sponsor ten teams next year
to study industrial production techni-
AUES;

(b) if so, the nature of the com-
position of such teams;

(c) the subjects of study of these
teams; and

(d) the names of countries which
they will visit?

The Minister of Industry (Bhri
Manubhaj Shah): (a) The National
Productivity Council proposes to spon-
sor under TCM aid eleven Productivity
Teams during 1962,

(b) The composition of these Teams
will be finalised by the National Pro-
ductivity Counecil after inviting sug-
gestions from as wide a field as possi-

ble, including Leocal Productivity
Councils, Central/State Governments
and the Organisations, Associations

and Institutions of all-India character.
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(c¢) Final selection of the elevea

subjects will be made out of the
undernoted subjects;—

(1) Techniques of International
Trade,
(2) Leather Industry-Tanning,

Leather Goods, Footwear,
Sports Goods, Industrial Leat-
her ang Belting.

(3) Radio & Electronics Industries.

(4) Food Preservation and Can-
ning Industry.

(5) Non-Ferrous Metals Indus-
try—Rolling & Processing.

(8) Cable Industries.

(7) Glass and Opticals Industry.
(8) Steel Re-rolling Industry.
(9) Fuel & Power Economy.

(10) Tools, Jigs and Fixtures in

Industries,

(11) Posts & Tele-communica-
tions.

(12) Woollen and Worsted Indus-
tries.

(13) Industrial Designs in Metal
Industries.

(d) The countries to be visited have
not yet been decided. Generally, these
Teams visit U.S., some countries of
Western Europe and Japan, depending
upon the subject of study,

Slum Clearanse im Caleuita

727. Bhri Indrajit Gupta: Will the
Minister of Works, Housing and Sup-
ply be pleased to refer to the reply
given to Unstarred Question No. 2549
on the 28th August, 1961 and state:

(a) the specific projects for which a
subsidy of Rs. 3143 lakhs and loan of
Rs. 42'22 lakhs were released to the
West Bengal Government during the
Second Five Year Plan periog for slum
clearance work;

(b) progress made in execution of
the projects concerned;



1803 Written Answers AGRAHAYANA 17, 1883 (SAKA) Written Answers 1804

{c) whether the West Bengal Gov-
ernment have applieq for any further
subsidy andfor loan during the Third
Five Plan period;

(d) if so, the details thereof; and

(e) what portion of the Central as-
sistance has been spent for slum im-
provement in Calcutta?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K
Chanda): (a) and (b). A statement
showing the particulars of the Slum
Clearance projects sanctioned in West
Bengal during the Second Five Year
Plan period, against which Rs, 31:43
lakhs as subsidy and Rs. 4222 lakhs
as loan were released as Central
assistance upto the 31st March, 1961,
together with the progress achieved
in implementing these projects, Is
laid on the Tabie. [See Appendix I,
annexure No. 90].

ie) and (d), A statement showing
the particularg of the Slum Clearance
projects sanctioned so far by the Go-
vernment of West Bengal during the
3rd Five Year Plan period is laid on
the Table. [See Appendix I, annexure
No. 91]. These projects are eligible
for Central assistance equivalent to
374 per cent of the approved cost as
subsidy and an additional 37% per
cent as loan. The remaining 25 per
cent of the approved cost is borne by
the State Government|/loca] bodies
from their own resources.

(e) All the Slum Clearance projects
included in the two statements re-
ferred to above have been sanctioned
for implementation in Calcutta City.
No Slum Improvement project has so
far been sanctioned by the State Go-
vernment in this City.

National Buildings Organisation

Shri 5. C. Samanta:
: "'Lﬂhd Subodh Hansda:

Will the Minister of Works, Housing
anq Supply be pleased to state:

(a) what are the main research pro-
jects undertaken by the National

1468 (Ai) LSD—3.

728

Buildings Organisation since its incep-
tion:

(b) how the results of such re-
searches have been made available
more widely to the public;

(c) whether training of different
types of construction workers was
organised by National Buildings Or-
ganisation;

(d) if so, how many have been
trained up till now; and

(e) whether they have been use-
fully employed?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
Chanda): (a) to (e). A statement
giving the required information is
laid on the Table. [See Appendix I,
annexure No. 92].

Textile Mills

129 Shri 8. C. Samanta:
"] Shri Subodh Hansda:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether the work of modernisa-
tion of the Textile Mills has started;

(b) how many mills have taken up
the work;

(e) what are the difficulties pointed
out by some of the Mills to go ahead
with the work; ang

(d) when modernisation work of
those mills that have already taken
up, will be completed?

The Minister of Commerce (Shri
Eanungo): (a) and (b). Modernisation
of the Textile Mills is a continuing
process involving replacement of old
machinery, rationalisation of work
loads, adoption of new technigues etc.
The number of mills which have taken
17+ the work of modernisation cannot
oe stated precisely as various schemes
are being undertaken by many mills
to suit their individual conditions.

(c) The main difficulties are short-
age of foreign exchange for import of
machinery and the long delivery terms
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quoted by indigenous machinery manu-
facturers.

(d) Tt is not possible to indicate the
exact period neceéssary for each mill
to complete modernisation. All possi-
ble financial assistance by the N.I.D.C.
where necessary, is being provided to
expedite the work of modernisation.

Export of Cashew Kernels

Shri Subodh Hansda:
Shri R, C. Majhi:
730 Shri Nek Ram Negi:
| Sbri S. C. Samanta:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that Cashew
Kernels have great demand in the
Australian Market;

(b) wheth.. it is a fact that the
African Cashew Kernels are re-ex-
ported to Australia from India;

(c) what steps Government will
take when African countries will ex-
port the Cashew Kernels direct to
Australia; and

(d). what is the value of re-export-
ed African Cashew Kernels at present?

ind Tadustey (Shr Satish Ohandray:

(a) There is a fair de.mand for Cashew
Kernels in Australia.

, (b) Raw cashewuts are imported
from East Africa which together with
idigenous nuts are processed in Indian
factories, before being exported to
various countries including Australia.

(c) It will be for the Manufacturers/
exporters to take suitable steps to
meet the competition if and when it
develops.

(d) Export of kernels to Australia
during 1960-61 was valued at Rs. 60
lakhs.
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New Timings for Commercial
Establishments

731, J Shri Shree Narayan Das:
‘7 Shri Radha Raman:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether Delhi Administration
has considered the suggestions made
by the New Delhi Traders’' Association
that all hawkers and pedlars should be
brought under the purview of the new
timings fixeg for commercial establish-
ments and shops;

(b) what are the other suggestions
that have been considered by the Ad-
ministration; ang

(e) the reactions of Government to
such suzgestions?

The Deputy Minister of
(Shri Abid Ali): (a) Yes.

Labour

(b) (i) Uniform close day for all
Shops and Commercial establishmenta,

1) Adjustment of working hour'i
dccording to electric load shedding ar-
rangements.

fiii) Different timings for different
class of traders.

(c) These were considered while
fixing the new timings.

Levy on Indians in Ceylon

Shri Bibhuti Mishra:
Shri Ajit Singh Sarhadl:

W:Ll the l'rime Minister be pleased
to refer to the reply given to Unstar-
red Questipn No, 3370 on the 5th Sep-
tember, 1961 and state:

(a) w_pg;hgr the legislation {o ex-
empt persons reg':stered as citizens of
India after the 10th October, 1854 from
payment of the Temporary Residence
'I‘ax has been enacted in Ceylon' and

(h] if sp, the nature, scope and limj-
tations thereof as !ar as its applica-
tion to Indian citizens is concerned?

The Prife Minister and Minister of

Shri M. B. Thakore:
732
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External Affairs (Shri .iawahal-lal

Nehru); (a) Yes.

(b) The specific clause in the Noti-
fication issued under the Act reads as
follows:

“Any person who gn the tenth
day of October, 1954, engaged
in any employment in Ceylon
and who has on any subse-
quent date been registered as
a citizen of India under article
8 of the Constitutian of India,
and the spouse and cvery de-
pendent child of such person.”

Exact figures are not available but
according to the estimate of the
Ceylon Government about  ane
thousand to two thousand persons re-
gistered as Indian citizens have been
exempted from the tax by virtue of
this Notification. Further cases falling
under this provision wil]l also be ex-
empted. In addition, those persons
who have not attained the age of 18
years will also be exempted.

Radio-active dust over Calcutta

Shri M. B, Thakore:

Shrimati Ila Palchoudhuri:

Shri Ram Krishan Gupta:
733. { Shri P. C. Borooah:

Shri Aurobindo Gheosal:

Shri Vidya Charan Shukla:

Dr, Sunmtsinhar

Will the Prime M.inl.ster be pleased
to state:

~ (a) whether it is a fact that radio-
active dust has been noticed in the
recent rains over Calcutta;

(b) if so, the full details thereof;
and

(¢} what steps are being taken by
the Government of India in this re-
gard?

e Prime Minister and Misister of
Ex?ﬂml Aftairs (Shri  Jawaharial
Nehru): (a) Yes.

. (b) The measurements made by the
ﬁton'uc Energy Establishment Trom-
bay have shown an increase in the
atmospheric radioactivity and the

radioactivity in rain water at Calcutta.
However, this increase is not appre-
ciably higher than the iucrcase obsurv.
ed at other stations in the country.
The prevailing level of radioactivity
in the air in India since the middle of
September 1861, has been fluctuating
considerably and has ranged from less
than 1 to 20 micro-microcuries per
cubic meter of air,

(c) The Government will advise the
public regarding the precautionary
measures to be taken, if such meas-
ures become necessary. For the pre-
sent, the level of increase does not
present a danger to the public health.
No special steps are thus called for.

Trade with Iran

734. Shri M. B. Thakore: Will the
Minister of Commerce and Industry

be pleased to state:

(ay whether it is a fact that our
trade with Iran has fallen considerably
since last two years;

(b) if so, the reasons therefor; and

(c) if not, what is the total export
to Iran since last 4 years and foreign
exchange earned thereon?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) A statement indicating the figures
of Indo-Iranian trade during the last
few years is attached.

(b) Does not arise.

(c) Total exports from India to
Iran during the last four years, ie.,
from 1957 to 1960 amounted (o Rs. 208
crores.

Statement
The following table gives the figures
of trade between India and Iran for
the last three years:—
(Value in_crores of Rs.)

Y Imports Towl Balance
e E’Eg.';’ 0 Trade of

int
India India Trade

1958' 58 330 388 —27-2
1959 43 355 398 —3r-2
1960 46 341 387 —29-5
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Cement and Paper Pulp Factories in
Punjab

735, Shri Hem Raj: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) the number of licences issued
in the Private Sector for the setting
up of Cement and Paper Pulp fac-
tories in the Punjab during 1960 and
1961 so far;

(b) the names of the parties te
whom they have been issued and the
names of the places where these fac-
tories will be located; and

{c) the capital to be invested in
each of them?

The Minister of Industry (Shri
Manubhai Shah). (a) to (¢). A state-
ment is attached.

Statement

Name of licensee  Proposed  Approximare
location of Capital
the indus- proposed
trial to be
undertaking~ invested

as stated
in the
application
for licence
1 2 3
- Paper Pulp industry
1. M's Bedi & Panipat 800-00
Co. Private
Ltd., Ban- _
galore.,
2. General In-" Amritsar 15-00
dustries Cor-
poration,
Amritsar

3. M/s Amin- Chandigarh 80-00
chand Pyare- *
lal, Jullunder
4 M's Evwerest Rohtak 26-00
Paper Mart, R . B |
Calcutta. _ -
5. Mls Com- Ludhiana 1800
monwealth
Srinning &
Knitting
Mills private
Led
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1 2 3___
6. M's Bharat Faridabad 25-00
Carbon &
Ribbon Mfg.
Co. L,
New Delhi.
7. M's  Oswal Chandigarh 48:00
Paper Mills,
Ludhiana
8. Shri Girdhari Chandigarh 12°00
Lal Jagdish
Lal,
Ludhiana
9. Shree Gopal Exact laca- 90000
Paper Mills tion not
L., finalised
Calcurta,

Cement  Industry

No application has been received so far

Note.—Besides pulp, paper of diff-
erent varieties is also proposed to be
manufactured by the licensees.

Export of Jute Bags

736. Shri P. C. Borooah: Will the
Minister of Comm=rce and Industry
be pleased top state:

fa) whether the used Jute Bag
trade in foreign markets has been
badly shaken during the past one
year;

(b) if so, what are the figures show-
ing export of this item to the main
importing countries during the past
five years;

(c¢) what were the reasons for the
decline in the trade; and

(d) what action has been taken to
improve the position?

The Minister of Commerce (Shri
Eanungo): (a) No, Sir. Exports of
second-hand jute bags rose from 48
tons in 1959 to 52 tons in 1960,

(b) to (d). Do not arise.

Claims of Sindhi Displaced Persons in
Gujerat

%3%7. Shri M. B. Thakore: Will the
Minister of Rehabilitation be pleased
to refer to the reply given to Un-
starred Question No. 4875 on the 5th
May, 1961 and state:

(a) out of 238 claims registered ori-
ginally how many were sanctioned
and disposed of by Government;
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(b) whether some claims were not
finaily decided and disposed of by
Government,;

(c) whether the Government of
India relied on the documentary evi-
dence produced by the claimants or
otherwise; and

(d) whether the Government of
India conveyed to the claimants that
the Claims Act, 1950 expired on some
date?

The Minister of Rehabililation (Shri
Mehr Chand Khanna): (a) Claims
which were filed under the Claims
Act, 1950 have beep recorded accord-
ing to the situation of the property
concerned in each case in Pakistan
and not with reference to the place in
India from where the claim was filed.
It is not possible, therefore to give
the desired information.

(b) All claims applications filed
under the Claims Act, 1950 were dis-
posed of under the said Act.

({c) The claims filed under the Act
of 1950 were verified on the basis of
documentary evidence as well as on
production of reliable witnesses.

(d) It was clearly mentioned in the
Act of 1950 when it was enacted on
18th May, 1950 that it was to remain
in force for a period of two years only.
After that the date was extended for
one year more and the same expired
on 17th May, 1953. In the case of
Statutory Act, it is not the practice
to inform persons individually about
the date of expiry of the Act

Export of Wool to UK.

738. Shri M. B. Thakore: Will the
Minister of Commerce and Indusiry
be pleased to refer to the reply given
to Starred Question No 600 on the
20th August, 1961 and state;

(a) whether the export of wool to
U, K. has improveq since then; and

(b) if so, the export of wool since
1957 and the foreign exchange earned
thereby?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) and (b). Our exports of raw wool
to UK. and the foreign exchange earn-
ed thereby during 1957 to 1960 are
given below:

Quantity Value in
Year in million
lbs. lakhs of Rs,

1957 . 16-41 464
1958 . . 1295 300
1959 . . 13°44

1960 . ' I

Engineering Export Promotion Council

739. Shri Ajit Singh Sarhadi: Will
the Minister of Commerce uand Indus-
try be pleased to state:

(a) what aid facilities have been
given by Government to implement
the recommendations of the delega-
tion of the Engineering Export Pro-
motion Council which toured West
Asian and European countries; and

(b) whether there has been any
appreciable increase in export of
engineering goods?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) The recommendations of the Dele-
gation of the Engineering Export Pro-
motion Council which toured European
and West Asian Countries were placed
on the table of the House on the 5th
September, 1961 in answer to Ques-
tion No. 3347. Although these recom-
mendations are primarily meant for
implementation by the trade interests
concerned, the following facilities
have been provided by the Govern-
ment for promotion of exports of en-
gineering goods:

(1) Annual grants-in-aid to the
Engineering Export Promotion
Council.

(2) Facilities for import of raw
materials and components.

(3) Release of steel at concessional
prices,

(4) Drawback of import and ex-
cise duties etc.
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(5) Foreign exchange facilities to
the Engineering Export Pro-
motion Council to jmplement
its publicity schemes.

Liberal consideration of re-
quests for release of foreign
exchange in order to enable
the manufacturers and ex-
porters to visit foreign coun-
tries for establishing contacts
with buyers.

(7) Engineering goods ire included
in the Trade Agreemenis for
exports from India to UAR.,
Irag, Jordan, Yugoslavia, efec.
Efforts are always made to
press for the inclusion of en-
gineering fitems for export
from India, whenever agree-
ments are reviewed or new
agreements are signed.

(8) The Engineering Export Pro-
motion Council hag opened an
Office at Cairo.

(b) The following are the export
statistics of engineering goods for the
last 3 years:

(6

Year. Value
N 195 - Rs. 4'10 croves.
1959 Rs. 5'57 "
1960 Rs,  8:88 "
1961 (Jar Aug.) Rs. 641 *

(Source: Engineering Export Pro-
motion Council’s Home Bulletin).

Tea Auction Market

740. Shri P. C. Borooah: Will the
Minister of Commerce and Industry
be pleased to refer to the reply given
to Unstarred Question No. 3885 on the
8th September, 1961 and state:

(a) whether a decision has since
been taken on the proposal to open an
auction market for Assam tea within
the State;

(b) if so, whether Government are
in favour of opening such a market;
and

(e} if the rep.y to part (b) above
be in the affirmative, what action has
been taken to implement the decision?

NOVEMBER 28, 1961
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The Minister of Commerce (Shri
Kanungo): (a) to (¢). The Govern-
ment of Assam have set up a Com-
mittee to consider th- possibilities and
implications of estaLiishment of a Tea
Auction Market in Assam. The Com-
mittee at its first meeting licld on the
1st November, 1961 decided to collect
information from wvarious sources
necessary for compilation of its report.
The Committee is collecting various
data for this purpose.

The State Government are awaiting
the recommendations of the Com-
mittee,
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NETEA ¥ AA-ATE 2850 F F 47 |
59 AT ¥ 94T F90 97 R ST s
= afeg) ¥ &9 § ¥3,5y0 of@mx
TE ARG | I FY FEA FT FEAA
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HTH, 98%Y A% QU g A1 FY v
g1

FLHTL A faedr AT g A
qT qEt A=Y afedl ¥ wee ¥ 6
wiws A A R 9T tens-
ys ¥ qTRg ¥9F @ ¥ g A
armfas  gearal ¥ @ggen § 9T
foeelt ¥ ot afcaat & faarfaay &1
aratfaw-srtas wEeor fear o,
forady qar = ar 5 7 afeat @
$9%% FU F ¥g,Y oo TfATT 37
% | A& ger ¥ fAT A5 qamadt
(erew dizger) @ TE v g

() = (7). g A7 AmE-
FfeF qfw av feaa =y afeat &1
‘gl o H@wfeqi §1 gew &
Qram” & FFEIT FIT AT @ E | A
T afedl 1 g ¥ Fm Fomw
‘=Y afedt #1 ge A AT F
TeTTa FT @R
Steel Production and Distribution
744. Shri P. C. Borooah. Will the

Minister of Commerce and Industry
be pleased to state:

(a) whether the Raw Material sub-
committee of the Small Scale Indus-
tries Board had recommended that a
steel board to manage steel produc-
tion and distribution be set up; and

(b) it so, the Government's deci-
sion thereon?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). The re-
port is under consideration.

wTETITATO
ey, sit fagfa fm @ =
g W% TE A g qqT A FA

w1 fF At & wfa gwrg feas
wfter o FwTETT g AT g 7
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A S FATEN WA (o HEGT)
wfT w1z Fug € S wEiy 3w
LEDEE- S

gz Rz
fipeey amer g3 38
a9 . 143 e
STTEsTg /T 95y ¥§
arg A 3¢ Y&
FATAT 43s Y

Sport Commentators ef ALR.

746. Shri Bibhuti Mishra; Will the
Minister of Iniormation and Rroad-
casting be pleased to state:

(a) whether it is a fact that some
of the present sport commentators of
the ALR. are not liked by the listen-
ers because of lack of good voice and
fluency;

(b) if so, whether Government have
received any complaint from the pub-
lic; and

(c) what steps Government propose
to take in this regard?

The Minister of Information and
Broadcasting (Dr. Keskar): ‘a) to
(e). A.LR. receives from listeners both
criticims and praise for sports com-
mentators. It is, therefore, not possi-
ble to infer that listeners as a whole
dislike or like any particular com-
mentators.

All India Radio examines carefully
all opinions—whether appreciative or
critical—and makes its own off-
broadeast recordings of commentaries
and analyses the defects and good
points. These are discussed with the
persons concerned with a view to
improving commentaries.

QTR W ITTIA

=t Ho wTo fyad :
=Y o Fo HIAA :

a7 wrforem man Q@ WA O3

9.

1820
FAH FT FAT FIT fF

(%) ma gi= a9t & 9za@9 Fr
fiar # fpaar gemq 3w & wrer
frar = fFaar fadw & =daT;

(@) m = a9t ¥ 7 wiw
¥ fFamr gz wTe fEEr T
o IF FAT § vewA @ (Erar
gfaerd SomaT 2w & fear o,

(w) st =iy ¥ fodar oo
gifftara & smrga e mm,

aifosg @At (st W)
(F) & (7). uF faaeor @@q 9=«
gt @ WAt g 1 [feq qfcfaee
Y, Sqa Femr 83]

(9) weaa AT AT FT IAEA
T fe¥e-¥s FI FHT H 15,45
arg s 491, @ (eRe—%¢ H
TFT 4§, 00 FTE@ AS N oTAT & 1
AreHfEr ST F & a1
F15 gWT F1 AT J@T THAT TEAT
af 2 ; feg SarT §
gfe 01 ¥ foa saF was fFar
T @R
Productivity Centres Conference
748. Shri P, C. Borooah: Will the

Minister of Commerce and Industry
be pleased to state:

{a} what subjects were discussed
and observations and recommenda-
tions made at the Productivity Cen-
tres Conference of eight Asian Coun-
tries held in September, this year;
and
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(b) what decisions have been taken
by Government thereon?

The Minister of Indu.str (Shri
Manubhai Shah): (a) The "-']ghT. parti-
cipating countries to this conference
who are members of the Asian Pro-
ductivity Organisation (A.P.0.) under
whose auspices the” Conference was
held in New Delhi discussed subjects
such as, activities of National Pro-
ductivity Organisations, Productivity
Information Activities, Concept of
Productivity, activities of Asian Pro-
ductivity Organisation and programme
for Regional Co-operation.

The Conference recommended to the
Governing Body of AP.O. certain
programmes to be organised on re-
gional basis for the benefit of mem-
ber courntries. The important pro-
grammes recommended are:

(1) Asian Productivity Organisa-
tion should set up Institutes of
Training of Trainers.

It should take such steps as
may be necessary for pro-
motion and speedy formation
of National Productivity Cen-
tres in countries of Asia where
such organisations do not
exist.

(3) It should compile a list of pro-
ductivity publications of the
organisations of member coun-
tries and arrange to provide
their English translations to
member countries.

(4) It should prepare inventory
of all important training and
other productivity programmes
scheduled in member countr-
ies and inform the produc-
tivity organisations for possi-
ble participation.

(5) It should organise surveys of
industrial development and
man-power development in
member countries.

16) It should organise collection of
performance and other dala
of existing industrial plants
and suggest ways and means
for instituting inter-firm com-
parison.

—
(-]
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(7) It should make an inventory
of research facilities in Asian
countries.

(8) It should from a pool of ex-
perts to be made available to
member countries on request
for advising among others on:

(i) improvement on manage-
ment skills and production
techniques;

(ii) dewvelopment of industries.

(b) As the conference has made re-
commendations to the Governing Body
of the Asian Productivity Organisation,
the question of Government of India
taking decision thereon, does not arise.
Government will, however, extend full
co-operation.

Committee on National Incomne

Shri Damani:
Shri P, C. Borooah:

Will the Prime Minister be pleased
to state:

749,

(a) whether it is a fact that a new
Committee to advise on National
Income has been constituted;

(b) if so, what is the composition
of such committtee;

(c) whether it has held its first
meeting; and

(d) if so, what were the main ob-
servationsjrecommendations made at
the session?

The Prime Minister and Minister of
External Affairs (Shri Jawabarlal
Nehru): (a) Yes: a new Committee
was constituted on 29th September,
1961. '

(b) The composition of the new
Committee is as follows:—

(1) Directer, Certral Statistical
Organisation  : : . ex- Afi
Chairman

(2) Dr. I. G. Patal (Mmlstry of
Fmance) . . Member
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(3) Dr, K N.Rai (Delhi School
of Economizs, Delhi) .

{4) Prof. M. Mukherjee (Indian
Statistical Institute,
Calcutta) . . .

(5) Pref. V.M. Dandekar (Go-
khale Institute of Politice .
& E:zinomics. Poona) . Member

(6) Dr. N. 5. R. Sastry (Reserve
Bank of India, Bombay) Memberf

{7) Shri P. N. Dhar (Lestitute
of Economic  Growth,

Member

Member

Delhi) . Member
(8) Shri M.V. Divatia (National

Council of Applied Eco-

nomic Research, New

Delhi) . . . . Member
{9) Officer on Special Duty

(Natioral Income}, Cen-

tral Statistical Orgarisa-

tion, Naw Dazlhi Converer

(¢) No; the first meeting is pro-
posed to be held on 19th December,
1961.

(d) Does not arise.

Cement Factory in Kangra District

750. Shri Hem Raj: Will the Minis-
ter of Commerce ang Industry |be
pleased to state:

fa) the name of the party to whom
a licence has been granted for the
=ntting up of a cement factory in the
1Zmngra Distriet;

(b) the capacity of the set up;
(e¢) whether it will be with foreign
collaboration; and

(d) if so, how much foreign ex-
change is involved in it?

The Minister of Industry (Shri
Manubhai Shah): (a) to (d). No such
licence has been granted.

Diplomatic Enclave

751. Shri Khimji: Will the Minister
of Works, Housing and Supply be
pleased to state:

(a) whether the terms of lease of
plots in Diplomatic Enclave provide

that houses shall have to be construc-
ted within a certain specified pericd
and if so, the details thereof;

(b) whether this condition has been
complied with by all plot holders and
if not the number of defaulters; and

(e) the action taken against any et
the defaulters?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
Chanda): (a) Yes, Sir. The purchasers
of these plots were required to com-
plete construction within 24 calendar
months.

(b) No. Sir. The number cf de-
faulters is 61.

(c) The defaulters were granted ex-
tension upto 14th July, 1958 to com-
plete the construction of buildings.
Further extension of time was granted
upto 14th January, 1960 on payment of
penalty @ 5 per cent. of the premium
for belated construction. Time for
construction beyond 14th  January,
1960 is being extended on year to
vear basis on payment of penalty @
5 per cent. p.a. or fraction thereof.

Export of ‘Bidis’

752, Shri Aurobinde Ghosal: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether Government have con-
sidered the question of earning foreiga
exchange by exporting ‘Bidis’ to South
East Asian countries; and

(b) if so, what steps have buen
taken in this connection?

The Minister of Commerce (Shri
Eanungo): (a) and (b). The principal
markets for Indian bidis in South
East Asia are Ceylon, Singapore and
Malaya. Our total exports of Bidis are
on the decline, due to the increased
production and consumption of cheap
cigarettes in places like Singapore and
the expansion of production of bidis
in countries like Ceylon. Though the
prospects for Indian Bidies in these
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markets are not very bright, efforts
are being made to maintain exports.
The Trade Agrezment recently signed
with Ceylon is expected to alleviate
the difficulties in the export of bidis
to that country to some extent.

Export of Shoes

753. Shri Damani: Will the Minister
of Commerce and Indusiry be pleased
to state:

{a) whether it is a fact that the
possibilities of export of . hoes have
increased;

(b) if so, the details thereof; and

(c¢) whether a statement indicating
its past performance for the period
1959-60 and 1960-61 will be laid on
the Table?

The Deputy Minister of C ce
and Industry (Shri Satish Chandra):
(a) and (b). There is a steady demand
for Indian footwear in the export
markets.

(cy Export statistics of footwear are
given below:—

Year Quantity Value

1459-60
1960-61

54.43 lakh prs. Rs. 205 lakhs
49.00 lakh prs. Rs. 309 lakhs

Price of Jute

754. Shri Mahanty: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) whether Government are aware
of the grievances of the jute-growers
of Orissa of not getting an economic
price for their products and lack of
incentive for more productions; and

(b) if so, the steps taken ‘o ensure
an economic price to the jute-
growers?

The Minister of Commerce (SBhri
Kanungo): (a) No special representa-
tion has been received from jute
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growers in Orissa. There has how-
ever been a general grievance by all
jute-growers.

(b) A Buffer Stock Agency is ex-
pected to be set up shortly by the in-
dustry to take suitable action for
stabilisation of prices.

Joint Stock Companies

755. Shri Anirudh Sinha: Will the
Minister of Commerce and Industry
be pleased to state:

ta) the number of joint stock com-
panies established in the BState of
Bihar during the current calendar
year ending 30th day of September;
1961;

(b) the total amount of authorised
capital of the company or companies;
and

(c) the number and the names of
the companies with the amount of
authorised capital and the line of
Industries, established in the districts
of North Bihar?

The Minister of Commerce (Shri
Kanungo): (a) Eight.

(b) Rs. 93'5 lakhs,
(¢) A statement is laid on the Table,

STATEMENT

Name of Authorised Lirc of industrics
registered office capital
in North Bihar,

(in"o00)
Ramashray 10,00 To carry on busi-
Udyoga ness as OWNers,
Kendra provrietors. les-

Private Secs. con-

Limited. tracters. Agents
ard Managers
of  Industrie s
& Estates cte.
Tribut  Fin- 2.0 To carry cn bus-
ancing Cor- iness 2s money
poration lenders, finan-
Private ciers, finance
Limited.

brokers, etc.
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Manufacture of Cars and Trucks

756, Shri Anirudh Sinha: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the total number of units licens-
ed to manufacture cars and trucks in
the country;

(b) the capacity of the individual
units for the manufacture of cars and
trucks;

(c) the percentage of indigenous
contents of the cars and trucks of the
different units and make;

(d) the total number of cars and
trucks manufactured by the different
units during the last five years ending
30th December, 1960; and

(e) the gap between demand and
supply of car; and trucks in the
country?

The Minister of Industry (Shri
Manubhai Shah): (a) to (e). A state-
ment is laid on the Table. [See Ap-
pendix I, annexure No. 94].

Central Information Service

757. Sardar A. S. Saigal: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) what were the categories and
what were their scaleg; of pay of the
employees out of whom initial cadre
for Grades III and IV of Central In-
formation Service were constituted;

(b) who was the recruiting and
appointing authority for each cate-
gory, before CIS was constituted;

(¢) what were the academic quali-
fications and experience required for
these categories when the appoint-
ments were made in the first instance;
and

(d) whether any examination to
recruit the lowest cadre of CIS has
been conducted by U.P.S.C. so far and
if the reply is in the negative, when
such an examination ig expected to be
held?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) to
(c). The Central Information Service
has the objective of pooling together

officers who were scattered in a large
number of units with various grades
and differences in pay. The number
of such units and categories is very
large and the circulation of all the
information asked for by the hon.
Member is likely to entail detailed
and exhaustive labour.

It can be put at the disposal of the
hon, Member whenever desired,

(d) A requisition for recruitment to
the posts in Grade IV of the Central
Information Service which remained
unfilled at the initial constitution of
the Service has been forwarded to the
Union Public Service Commission
under rule 5(3) of the CIS Rules, 1959,
and the Commission will hold an
examination in due course,

Reorganisation of Ministry of External
Affairs

Shri P. G, Deb:
758 { Shri Arjun Singh Bhadauria:
Shri D, C. Sharma:

Will the Prime Minister be pleased
to state:

(a) whether new measures for re-
organisation have been taken in the
Ministry of External Affairs; and

(b) if so, the detail thereof?

The Prime Minister and Minister
of external Affairs (Shri Jawaharlal
Nehru): (a) and (b). On the basis
of a recent review of the current
work in the Ministry by a special Re-
organisation Committee, proposals
have been made for the distribution
of political work in the Ministry into
six territorial Divisions with conse-
quential administrative changes.
Also, a new Division—Economic and
Co-ordination—has been set up to
co-ordinate between the Ministry of
External Affairs and other Ministries
of the Government of India on econo=
mic policies so far as they affect
foreign relations.

Further measures for reorganisation
are under consideration,
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Burmese Industria] Mission

759, Shri Ajit Singh Sarhadi: Will
the Minister of Commerce and Indus-
try be pleased to state:

{a) whether a Burmese Industrial
Mission visited India in October, 1961;
and

(b) if so, the nature of their mission
and whether there was any talk about
mutual trade?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) Yes, Sir.

(b) The purpose of the Burmese
Industrial Mission was to study the
work done in India for development
of Cottage Industries, Small Scale
Industries and  Industrial Estates.
The Mission did not discuss trade
between the two countries.

Rehabilitation of Mikir Hills Refugees

760. Shrimati Renu Chakravartty:
Will the Minister of Rehabilitation be
pleased to state:

(a) how far the rehabilitation of
Mikir Hills refugees in Assam has
proceeded; and

(b) the steps taken to this end?

The Minister of Rehabilitation (Shri
Mehr Chand Khanna): (a) and (d).
Out of 1,884 families accepted as
bong fide dnsplaced person, 685 fami-
lies have since been settled in the
Yollowing places:

o Families
(1) Mikir Hills Distiicc . . 450
(2) Coolie Goosie in Nuw;ong
District. . 20
[€)] Jornlqul in Nowgon.; Dis-
r . 90
(4) "I“uwh m Nowgong "
3
(%) In other l)lau'icts 90
an —_——
Total . 685

[ ———

Another 100 families are to be settl-
ed at Barpani in Nowgong District
and 60 families at Lettekujan in Sib-
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sagar District. The remaining 1,039
families are proposed to be settled in
the neighbourhood of the Jamuna
Flaudanga Reserve.

Slum Clearance in Dal!u

761, Shri Ram Krishan Gupta: Will
the Minister of Works, Housing and
Supply be pleased to refer to the
reply given to Starred Question
No. 710 on the 19th August, 1961 and
state:

(a) whether the recommendations
of the Committee constituted by
Prime Minister for devising ways and
means, of expediting slum clearance
and improvement work in Delhi have
since been examined; and

(b) if so, with what result?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
Chanda): (a) and (b). A statement
indicating the recommendations of the
Committee and the action taken by
the various authorities on these re-
commendations, is laid on the Table.
[See Appendix I, annexure No, 95].

Production of Fertilizers

Shri Krishan Gupta
2. { Szrda’:‘:]bul Singh:

_ Will the Minister of Commerce and
fndustry be pleased to refer to the
reply given to Starred Question No.
722 on fhe 19th August, 1961 and
state:

(a) whether Government have since
considered the revised proposals re-
ceived from U.S. firm +to produce
;ertllgers in India from liquid ammo-
nia; and

(by it so. the result thereof?

The Deputy Mikister of Comimerce
and Indutry (Shri Satish Chandra):
(a). and (b). The ,proposal was not
acceptable as the ﬁr‘m.eoyl_d not gug:
gest. any workable scheme to cover
the large amouynt of foreign exchapge
required for the import o! ammonia.
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import Licences for Wooltops

763. Shri Chuni Lal: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) whether Government have cut
the import licences for wooltops; and

(b) if so, by what percentages and
the reasons therefor?

The Minister of Commerce (Shri
Kanungo): (a) No, Sir.

(b) Does nct arise,

Two Roomed Quarters for Class 1V
Staff

764. Shri P. C. Borooah: Will the
Minister of Works, Housing and Sup-
ply be pleased to refer to the reply
given to Unstarred Question No. 3861
on the Bth September, 1961 and state:

(a) whether a decision has since
been taken on the proposal to con=-
struct two roomed quarters for Class
IV staff of the Central Government;
ang

(b) it s0, what is Government's
decision in the matter?

The Depyty er of Works,
Housing and Supply (Shri Anil K.
Chanda): (a) and (b). The proposal
to construct two-roomed quarters for
Class IV staff has still not been
finalised.

ltants tor Gov't Ammmodntinn

;.165 Shri l" IJ Ihmah. Will . the
Minister of Works. Housing and Sup-
ply be pleased to refer to the reply
given to Unstarred Question No. 2993
on the 31st August, 1961 and state:

..(a) what, amount will be annually
recovered from the sllottees of Cen-
tral _Government  accommodation,
category-wise, in excess of the annual
tents . charged from them before the
elevation of Delhi to an ‘A’ Class
C11.v' a.nd

1nual, mmnse in, the
illﬂwfnees oaf &ach category of Gov-
ernment servant on accounf of up-
grading of the city?

_The Deputy Minister of Works,
Housing and Supply (Shri Anil K,
Chanda): (a) There has been no
change in the basis of recovery of
rent for Government accommodation
on account of elevation of Delhi to
an ‘A’ class city. Since there has
been an increase in the city compen-
satory allowance and as that allow-
ance is treated as “emoluments” for
the purpose of recovery of rent, cer-
tain allottees have now to pay higher
rent than before to the extent of T}
per cent. of the increase in the amount
of his city compensatory allowance in
the case of those drawing less than
Rs. 150 pm. and 10 per cent. of the
increase in the case of others. But in
cases where an allottee has been pay-
ing the pooled standard rent (being
lower than T4 per cent. or 10 per cent.
of the emoluments, as the case may
be), there is no increase in the
amount of rent to be recovered.

(b) Upgrading of Delhi to ‘A’ class
city has affected only the house rent
allowance and the city compensatory
allowance. The rates of these allow-
ances admissible prior to and after
the upgrading of Delhi to ‘A’ class
city are shown in the statement laid
on the Table, [See Appendix I, an-
nexure No. 96].

Fertilizer Factory in Madras State

Shri Kunhan:
"“'{ Sbri P. G. Deb:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether licence has been given
for a fertilizer factory at Tuticorin in
Madras State; and

(b) if so, the details thereof?

,The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) A licence has been issued to M/s.
Kothari and Sons, Madras for the es-
tablishment of a fertilizer factory at
‘Tuticorin.

(b) The factory which is proposed
to be established in twd stages will
on completion of the first stage pro-
duce 198,000 tons of ammonium phos-
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phate per annum. This capacity is

proposed to be doubled in the second
:stage.

wiEdt w1 faar s

wRo. =t TATW AAE : FAT
Tanfm, e i ®@wewr w4 a9z
AN FT T FAT 0F

(F) 7 g #=9 & f& aga
¥ FA oSO F ommarR AT A
& fau g wetfawifet & ommse
mﬁﬁ%mﬁ&*&wﬁga‘r
f5 qfm st & sowfat & fog

EC i

(@) 58 9% & FTERA &
T & frat & AR

() S=9 =i F T TR
fai & g1 Faed &1 fowan o=
feama & forar s & 7

frmfw, wrne st gwT ITEHl
(=it it Fo =) (%) ¢ 52
(&) = &1 fraaw (weiedz)
feft guifasrdr &7 Far &% ol
F wmame Ag fFr sman, afes
¥ gra & s @r  afwfe
(Tregez) A sER swar-ffe
F maae e s @ 1 zafaw
fgat fafee ‘@ar 5o’ & qerfawrfeat
ﬁﬁﬁﬂﬁﬁﬁﬁﬁrm%aﬁ
H ool gurem A@t &
aer 3 fF am ﬂ:ﬁmﬁmﬂ
mmﬂramﬁﬁmwmﬁmﬁvﬁ
Fous gr @ gy Ay e s
g @ m @1 a wfEerd
ATATETET FHIL & |

() framer femar afcafes
& to wfmaa (twe *@ whr e
FH g g qEifgEfal ¥

,ﬁ
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e # e gfgEa) #1 o o
THe HLo=¥Y T F HHIA AHAF
femn, ST ¥ & sy W ww @,
fomr wmar &0

Industrial Development of Kerala

768. Shri A. K. Gopalan: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the names of Industries in the
Public Sector to be established in
Kerala State in the Third Five Year
Plan period; and

(b) total allocations made for each
Irdustrial establishment?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). The
projects of the Central Government
to be located in Kerala State and the
Third Plan allocations therefor are
as follows:

Rs. crores

1. Second Shipyard . 20°00
(esnmatcd)
2. Expansion of FACT: . 8-00

(e~timated)

3. Phyto Chemical Plant . 6-30

(Approximatc)
4. Precision Irstrument

Proiect . . 600

(Approximate)

Sodium Hydrosulphate
769. Shri Kodiyan: Will the Minis-

ter of Commerce and Industry be
pleased to state:

(a) whether the Travancore Cochin
Chemicals Ltd, Alwaye, has been
given a licence by the Central Gov-
ernment for increasing its existing
capacity for the production of Sedium
Hydrosulphate; and

(b) if so, the extent of increase
licensed?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). Yes,
Sir; an industrial licence under the
Industries (Development and Regula-
tion) Act, 1951, has been granted to
M/s. Travancore-Cochin Chemicals
Ltd.. on 28th September, 1961, for ex-
pansion of production of sodium
hydrosulphite from 900 to 3000 tons
per annum,
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Publicity for Indian Tea in Irag

770. Shri P. C. Borooah: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether the Indian Embassy in
Baghdad has drawn the attention of
the Government of India to the com-
plete lack of propaganda or publicity
for Indian tea in Irag; and

(b) if so, what action Government
hawve taken in this regard?

The Deputy Minister of Com-
merce and Induostry (Shri Satish
Chandra): (a) and (b). Promotion
for Indian tea in Iraqg has been engag-
ing the attention of Government for
some time. To increase the imports
of Indian tea to Irag, the Tea Board
has extended an invitation to a dele-
gation of leading importers of tea in
Irag to visit India and study the
facilities which India can offer in the
matter of shipments of tea to Iraq.
The Trade Agreement between India
and Irag provides for facilities to
promote imports of India Tea into
Iraq.

Ashoka Hotel, New Delhi

771, Bardar Igbal Singh: Will the
Minister of Works, Housing and Sup-
ply be pleased to refer to the reply
given to Starred Question No. 1100 on
the 31st August, 1961 and state:

(a) whether Government have since
considered the question of high operat-
ing expenses of Ashoka Hotel;

(b) if so, the result thereof; and

{c) the steps taken for the reduction
of expenses?

The Deputy Minister of Works,
Housing and Supply (Shri Anil E
Chanda): (a) to (c¢). Operating ex-
penses go up with increased occu-
pancy in the Hotel, as shown below:

1958-59
(6 moriths) 1959-60 1960-61
Rs. in lacs
1. Ircome 38 94 7536 9083
2. Operating 26°57 4392  45°49

expenses

1468 (Ai) LSD—4.

1836

3. Daiiy average 290 308 346
occuparcy:
Gucsts Over-
night

It will be seen that operating ex-
penses in 1960-61 registered a rise
of 3.5 per cent, only over the pre-
vious year, as against the increase in
income of 20.5 per cent. The manage-
ment constantly keeps under review
the operating expenses in the Hotel
and effects all possible economies,
wherever it is possible to do so, with-
out impairing the efficiency of service
in the Hotel.

Small Scale Industries Im Punjab

Sardar Igbal Singh:
Shri D, C. Sharma:

Will the Minister of Commerce and
Indastry be pleased to state:

72,

(a) the number of small industrial
units established during 1960-61 for
the displaced persons in Punjab; and

(b) the details thereof?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). No
new small industrial unit for the dis-
placed persons has been established
in Punjab during 1960-61.

Ball and Roller Bearings Projeet

773. Sardar Igbal Singh: Will the
Minister of Commerce and Indusiry
be pleased to refer to the reply given
to Unstarred Question No. 1628 on the
19th August, 1961 and state:

(a) whether any progress has since
been made in connection with setting
up of a ball and roller bearings pro-
ject with Russian aid; and

(b) if so, the nature thereof?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). The
getting up of a ball and roller bear-
ings project with Russian aid is still
under consideration.
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Fertilizer Plant at Durgapar

774. Sardar Igbal Singh:. Will the
Minister of Commerce and Industry
be pleased to refer to the reply given
to Starred Question No. 725 on the
18th August, 1961 and state:

(a) whether an agreement for the
erection and operation of a fertilizer
plant at Durgapur has jince been
signed; and

(b) if so, what are the terms of the
agreement?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) No.

(b) Does not arise.

Zime Smelter im Calcuita

775. Sardar Igbal Singh: Will the
Minister of Commerce and Indostry
be pleased to refer to the reply given
to Starred Question No, 716 on the
19th August, 1961 and state:

(a) the progress made so far in the
setting up of a zinc smelter in Cal-
cutta; and

(b) how long will it take to com-
mission the plant?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). Final
details of the scheme are still awaited
from the party.

Final R=port of Wage Board for Jute
Industry

776. Sardar Igbal Singh: Will the
Minister of Labour and Employment
be pleased to refer to the reply given
to Starred Question No. 1212 on the
5th September, 1961 and state:

(a) whkether Government have re-
ceived the final report of the Wage
Board for jute industry; and

(b) if so, the main recommendations
thercin?

The Deputy Minister of Labeur
(Shri Abid Ali): (a) No.

(b) Does not arise.

Radio Manuofacturing Units

771. Sardar Igbal Singh: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the name and number of Radio
Manufacturing Units in India at
present and their production capacity;

(b) whether Government considers
it necessary to stop further increase
in the manufacturing units of Radio;
and

(¢) it so, the reasons thereof?

The Minister of Industry (Shri
Manubhai Shah): (a) to (c). A state-
ment showing the names of radio
manufacturing units indicating the
capacity against each unit is laid on
the Table of the House. Owing to
the difficult foreign exchange situa-
tion, no new units are being encourag-
ed at present in the large scale sector.
The radio manufacturers have, how-
ever, been permitted to increase their
production within their existing
foreign exchange allocation for import
of raw materials and components and
with their existing manufacturing
facilities.

The policy of not encouraging new
units in the large scale sector is not
applicable in the case of the small
scale sector. The Directors of Indus-
tries of various states are encouraging
setting up of some small units.
Information regarding the exact
number of units operating in different
States in the Small Scale Sector for
the manufacture of radio sets is not
available. [See Appendix I, an-
nexure No. 96A],

Public Sector Undertakings

778. Sardar Igbal Singh: Will the
Minister of Commerce and Industry
be pleased to refer to the reply given
to Starred Question No. 685 on the
19th August, 1961 and state:

(a) whether the Indian Institute of
Public Administration have since com-
pleted the study of public sector en-
terprises with a view to find out to
what extent the disparities in scales
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of pay and other conditions of service
are responsible for the flight of per-
sonnel; and

(b) if so, the main findings therein?

The Minister of Industry (Shri
Manobhai Shah): (a) and (b) Not
yet, Sir. It is expected to be com-
pleted by the end of this year or
beginning of the next year.

Export of [andloom Fabrics to
USA.

779. 8hri P. G. Deb: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether there has been auy

increase in the export of handloom
fabrics to US.A.; and
(b) if so, whether any special

variety is also being exported from
Madras?

The Minister of Commerce (Shri
Kanungo): (a) Yes, Sir.

(b) The variety of handloom cloth
known as “Bleeding Madras” is also
being exported from Madras to the
US.A.

Radio-Relay Station in Tripura

781. Shri Bangshi Thakar: Will
the Minister of Information and
Broadcasting be pleased to state:

(a) how long it will take to con-
struct a Radio-Relay Station in Tri-

pura;
(b) whether the money for such

construction has been sanctioned and
allotted; and

(e) if so, the reasons for delay?

The Minister of Information and
Broadcasting (Dr, Keskar): (a) The
relay transmitter at Agartala in Tri-
pura, is expected to be brought into
service in 1962-63.

(b) Necessary budget provision has
been made in the estimates for the
current and the next financial years.
Sanction and allotment of funds would

be made according to necessity and
progress of estimates and work.

(c) Does not arise.

Colonies for Displaced FPersong

782. Shri Balraj Madhok: Will the
Minister of Rehabilitation be pleased
to state:

(a) whether it is a fact that a
colony for the displaced persons from
East Pakistan now settled in Nelhi is
being built;

(b) whether it is also a fact that
displaced persons from Pakistan-held
areas of Jammu and Kashmir State
living in Delhi have also been de-
manding that a separate colony for
them should be built; and

(c) if so, what steps have been
taken to meet this genuine demand?

The Minisier of Rehahilitation (Shri
Mehr Chand Khanna): (a) Yes.

(b) No such request appears to have
been received in the recent past. The
migrants from Jammu and Kashmir
have been accorded the same treat-
ment in the matter of the allotment
of houses|shops in Delhi as any other
displaced person from West Pakistan.
A number of them are already in
occupation of Government built and
evacuece property.

(c) Does not arise.

Quariers in Lajpat Nagar, New Delhi

783. Shri Balraj Madhok: Will the
Minister of Rehabilitation be pleased
to state:

(a) whether it is a fact thail differ-
ent prices are being charged for the
same type of double storey quarters
in Lajpat Nagar area; and

(b) if so, the reasons therefor?

The Minister of Rehabilitation (Shri
Mehr Chand EKhanna): (a) and (b).



1841 Written Answers

The number of double storey quarters
built at Lajpat Nagar area is quite
large. They were built at different
times and at varying cost. If informa-
tion is required for any particular
block it can be supplied.

‘C' Type Quarters in Lajpat Nagar
New Delhi

784. Shri Balraj Madhck: Will the
Minister of Rehabilitation be pleased
to state:

ta) whether it is a fact that in the
sale deeds issued for ‘C’ type quarters
in Lajpat Nagar, these have been
described as 'A' type quarters with
two rooms and kitchen while they
are actually only one-room tenements;

ib) whether it is a fact that correc-
tion was not made in the sale deeds
in spite of the request of the allotiees;
and

(c) if so, the reasons therefor?

The Minister of Rehabilitation (Shri
Mebr Chand Ehanmna): (a) ‘C' type
quarters in Lajpat Nagar are one
roomed tenements whereas ‘A’ type
quarters are two roomed. The form
of sale decd for ‘A’ type quariers was
prescribed earlier than that for ‘C’'
type. Some of the purchasers of ‘C’
type quarters were very anxious to
get their sale deeds executed early,
and with a view to accommodating
them. the proforma prescribed for ‘A’
tyvpe quarters was used in some cases.
It is possible that the word “two
roomed quarters” occuring in the head
line of this proforma may not have
been scored out in certain cases but
the description of the property is

always given in the schedule appended
to the deed.

{b) No. If the mistake had been
pointed out it would have heen
reciified.

{c) Does not arise.

Leipzig Fair in East Germany

785. Shri Raghunath Singh: Will
ihe Minister of Commerce and Indus-
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try be pleased to state whether India
is joining LEIPZIG Fair in East
Germany to be held from the 4th #o
13th March, 19627

The Deputy Minister of Commerce
and Indwsiry (Shri Satish Chandra):
Yes, Sir.

Implementation of Recommendations
of Sugar Wage Board

Shri Agadi:
“"{Sh:i Basappa:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether the recommendations
of the Central Sugar Wage Board in
respect of the scales ang gradations
of the workers have been implement-
ed fully by the India Sugars and
Refineries Ltd.,, Hospet, Bellary Dis-
trict, Mysore State and the Co-
operative Sugar Mills, Kamplim, Bal-
lary District and Salar Jung Sugar
Mills, Munirabad, Raichur District;

(b) whether the workers’ unions of
the above factories have accepted the
implementation; and

(c) if not, the reasons therefor?

The Deputy Minister of Labonr
(Shri Abig Ali): (a) to (c). Negotia-
tions between the parties are reported
to be in progress. The matter is being
pursued by the State Government.

Prices of HM.T. Watches

787. Shri Kalika Singh: Will the
Minister of Commerce and Industry
be pleased to state:

(a) how the prices of watches
manufactured in the Hindustan
Machine Tools Ltd., Bangalore com-
pare with the sale prices of imported
watches at landed cost, of eguivalent
quality;

(b) different models and names of
watches to be manufactured there;
and

(c) the net profit expected to accrue
to the Company in the watch project
during the year?
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The Minister of Industry (Shri
Manubthai Shah): (a) Import of
watches is at present extremely
restricted. It is not, therefore, possi-
ble to make a comparison of the
prices.

(b) The following three types will
be manufactured to begin with:

Gents’
“HMT Citzen'—Gold plated

‘HMT Janata’—Stainless steel
Ladies’
“HMT Sujata'—Gold plated.

(e) It is too early to estimate the
profit that would accrue to the Com-
pany in the watch project during th
year. HER

Industrial Projects in U.P.

788. Shri Kalika Singh: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the locations and the estimated
cost of the industrial projects which
have been finally approved for the
Third Five Year Plan of UP,;

(b) which of the above projects are
in public sector and +which of them
are in private sector;

(¢) the scheme for financing the
public and private sector projects and
foreign collaboration, if any, in those
projects; and

(d) the projects which are to be
completed in the Plan period and
those that are to be carried over to
the Fourth Five Year Plan?

The Minister of Industry (Shrl
Manubhai Shah): (a) to (d). A state-
ment giving the requisite information
is laid on the Table. [See Appendix
I, annexure No 97].

12 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Wace Revision v tHE COAL MINING
InpusTRY

Shrimati Renu Chakravarity (Basir-
hat): Under Rule 197, I beg to call
the attention of the Minister of Labour
and Employment to the following
matter of urgent public importance
and I request that he may make a
statement thereon:—

The appeal made by him at the
Eighth gsession of the Industrial
Committee on Coal Mines regard-
ing wage revision in the coal min-
ing industry and the outcome
thereof,

The Minister of Labour and Em-
ployment and Planning (Shri Nanda):
The last Session of the Industrial
Committee on Coal Mining was kind
enough to accept my appeal that all
aspects of wage revision in the coal
mining industry may be first gone into
by the employers and workers on the
basis of facts already available on a
bipartite level. The Minister for
Steel, Mines and Fuel was of the
opinion—and I too sharad it—that the
coal industry could not bear any ad-
ditional burden, Then my suggestion
wag that the bipartite committee
should explore possibilities of adjust-
ment of wages within the existing price
structure,

The bipartite committee, which has
on it representatives of all the leading
employers’ and workers' organisa-
tions in the coal mining industry, has
since met twice at Calcutta—once on
the 25th August 1961 and again on
the 5th October, 1961

At the gecond meeting of the bipar-
tite committee, workers' representa-
tives demanded that the proposed
new wage structure should be binding
for three years only while the em-
ployers were desirous of a settlement
for a minimum period of five years.
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[Shri Nanda.]

Apgain the workers' representatives
demanded a minimum wage based on
fhe principles evolved at the Fifteenth
Session of the Indian Labour Confer-
ence, while employers were, though
agreed that the wage structure needed
revision in the jnterest of Industrial
Peace during the Third Plan, were
not able to indicate the level to which
wages might be increased because of
the rigid control on selling prices.

The bipartite committee has ex-
pressed a wish to have the views of
the Minister for Steel, Mines and
Fuel and myself on these two basic
fsgues, Soon after the close of the
current session of Parliament, I hope
te discuss this matter with the Minis-
ter for Steel, Mines and Fuel and then
fix a convenient date for meeting the
‘bipartite committee.

Shrimati Renn Chakravarity: One
question, At the second meeting of
the employers and employees, they
have sent an urgent telegram to both
the Ministers of Labour and the Min-
inster of Steel, Mines and Fuel to
meet them by the 22nd of October or
the first week of November, Why
was this not possible so that, since the
employers had committed themselves
to wage revision, the matter could
bave been finalised at an early date?

Shri Nanda: As soon as I got inti-
mation, I consulted the Minister of
Steel, Mines and Fuel and it was con-
sidered that this matter could be con-
veniently discussed only ag I have
indicated in my statement,

Shrl T. B. Vittal Rao (Khammam):
The hon, Minister stated at the Indus-
trial committee and the workers' re-
presentative and the employers' re-
presentative accepted his appeal. But,
1 would like to know, was there not
an increase in the price of coal after
that Industrial committee meeting?
May 1 also know whether the employ-
ers have categorically stated that they
are not going to have any wage
increase unless the price of coal is
increased?

Paper No. V Re: Relations
between India and Chira

Shri Nanda: So far as any increase
which may be allowed in respect of
the price of coal is concerned, the as-
sumption is that it is only in respeet
of increases in cost which have already
occurred, But, regarding the second
part of the question, as I have said,
my information is that it wag not a
total denial of the claim of the work-
ers, but that the employers were not
in a position to concede the full claim
because of the rigid cost structure.
They might be able to indicate some
other figure, These are things which
have to be discussed.

STATEMENT ON WHITE PAPER NO.
V RE: RELATIONS BETWEEN
INDIA AND CHINA

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): I beg to lay on the Table a
copy of White Paper No, V contain-
ing Notes, Memoranda and Letters
exchanged between the Governments
of India and China between Novem-
ber, 1960 and November, 1961. [Plac-
ed in Library, See No, LT-3355/61].

You were pleased to tell me the
other day that I might make a brief
statement today. May I make it now?

Mr. Speaker: Yes.

Shri Jawaharlal Nehru: As you
have been pleased to fix, I think, the
4th of December for a discussion on
this subject of our border, more espe-
cially in regard to the renewed acti-
vities and aggression of Chinese autho-
ritieg there, I do not propose to say
much, But, I should like to help hon.
Members to know the facts ag far
as they are in my possession so that
it might help them in the course of
their discussion,

This White Paper that I am placing
today containg a large number of let-
ters, charges and counter-charges
made by one Government or the other
and the replies, That will give them
gome picture of the relations of the
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two Governments which are obviously

far from friendly, It consists of
charges and counter-charges being
made of this kind. In one of the let-
ters sent more or less recently on the
31st of October, 1961—it is a long let-
ter sent by our Ministry to the Em-
bassy of China here—various matters
are dealt with, various charges made
by the Chinese Government against
us are replied to and repudiated. Then
this letter says:—I shall read out a
paragraph from it—

“Reports received in August-
September 1961 show that the
Chinese forces have spread even
beyond the 1956 Chinese claim
line ‘n Ladakh to establish the
following new posts, and that they
have constructed roads to link
these posts with rear bases:—

Post at E78.12, No, 35.19—this is the
location of the post—

Post at Nyagzu,
Post at Dambuguru.

These fresh instances of viola-
tion of Indiar territory by the
Chinese establish conclusively that
the Chinese are guilty of further
aggression against India and their
protestations to the contrary are
only a cloak to cover up these
renewed incursions and aggressive
activities.,”

Thereafter, we rejected their note, I
read out this brief reference because
th's particular matter has been before
us now,

I should like to explain because
there is much confusion on this issue,
On the one hand, quite rightly and
inevltably, there is a strong feeling
in th's House and in the country about
these Chinese aggressive activities in
Ladakh and elsewhere, a feel'ng that
is obviously cumplete]y shared by the
Government and by, I take it, almost
everybody in India, and rurther that
act've and eﬂ'ectlve steps should be
taken against these activities. What
has happened? I wanted, first of all,
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to make that clear. In the course of
the last two years—I am not refer-
ring to the period previcus tp two
years as that has been fairly well
discussed here and the facts are
known—in the course of the last two
years, we find that three Chinese posts
have been established. I have myself
used the werd ‘check-posts’ for their
posts or our posts. It is not a cor-
rect description, They are military
posts; they are check-posts, Check-
posts are normal police posts,. Whe-
ther they are our posts in these moun-
tains or the Chinese, they are regu-
lar military posts, In the course of
the last two years, three posts have
been established,

As a matter of fact so far as we
are aware, they were established dur-
ing the last summer, especially one
important post to which I shall refer.
Of these three military posts, two of
them, one at Dambuguru and the
other at Nyagzu in he Konka La.
EKhurnak Fort sector of Ladakh, are
practically on the international fron-
tier between Tibet and Ladakh; I am
talking about the real frontier, not
where the Chinese have come in. They
are actually on the international fron-
tier. We are not quite certain whe-
ther they are a mile or two on this
side or on that side, because it is
rather difficult in these h'gh mountain
regions to be precise about the actual
line, But, broadly speaking , . .

Shri Nath Pai (Rajapur): Then,
they must be on this side. If there
is doubt, then they are obviously on
this side.

Shri Jawaharlal Nehra: Let us pre-
sume that, We have presumed that
But I am merely saying that they are
near the international frontier, And
it is an objectionable thing, the Chin-
ese having built them, not because
they have included any particular area
of territory there by coming a mile
but because that is a sign of aggres-
sive menta'ity behind it and aggres-
sive activities, What I mean to say
is that to consider or to think that
as has been said, a large area—I do
not know how much, thousand or two
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thousand square m‘les—have been
further occupied is not a correct state-
ment, What is correct ig that in so
far a; these two posts are concerned,
they are, as I said, almost on the
international frontier. And it is ob-
jectionable, because the mere erection
of these posts even on the interna-
tional frontier ig an aggressive acti-
vity and not jn keeping with the as-
surance given to us.

The third post is a more important
one, that is, a post in the northern
part of this Ladakh area, Presumab-
ly, this was put up during this last
summer, It is very difficult to give
exact dates, because we find out about
the existence of these posts by recon-
naissance, When a reconnaissance
occurs, we see that it is not there;
when it next occurs, it is there or it
is being built, so that all we can say
is that on a certain date, it was there,
and on a certa’n date it was not there;
and roughly, we can, therefore, say
that it must have comez into existence
between those two dates,

Shri Balraj Madhok (New Delhi):
What was the date or the month at
least when Government came to know
about it? Summer ijs a long period.

Shri Jawaharlal Nehru: The month
in which we discoverered it? Early in
September, our reconnaissance took
place and discovered this post, which
is a post a little further to the west
of their last post where it was. This
is towards the Karakoram range. As
a matter of fact, we have built an
important post, military post right
near the Karakoram pass, which is a
very important route of entry, Al-
though now it is not used very much,
it used to be a very important route
from India to Singkiang and Central
Asia, We have built a very important
post there at a place named Daulat-
beg Oldi which is about ten miles from
the Karakoram pass, and which is a
post at about nearly 17,000 feet alti-
tude. The Chinese post which
they have built up is to
the east of this, ten to twelve miles

NOVEMBER 28, 1961 on White Paper No. V 850
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to the east of this, It is this one sin-
gle post that is a little further away
from the old frontier, from the fron-
tier line, and must be put in a diffe-
rent category, as compared to the two
other posts that I have said, which
are more or less on the international
border. We object to these posts of
course, for reasons which I have
stated, But to this post, our objec-
tion is greater because it hag moved
west two miles. But even that does
not imply that the Chinese have taken
possession of any large area. A post
ig just a post at that point; to the
right, to the left, or to the east, they
are not in possession; nobody is in
possession except any Armed Force
that goes there for the time being.
And ag I have pointed out, we have
got an important military post , . ,

Raja Mahendra Pratap (Mathura):
About how many seldiers are there in
one post?

Shri Jawaharlal Nehru: I cannot
say how many people the Chinese
have put there. Roughly speaking,
about fifty is the outside Lmit on a
post; it may be sixty or it may be
forty, I cannot say, because every such
post, so far az we are concerned, has
to be fed, and everything has to be
suppliad, by air. Ever since these
troubles became marked in our fron-
tier regions, we have been trying to
build rapidiy roads, and in order to
facilitate this proce<s, we have taken
it out of the norma! channels and
routine methodg of building roads by
the P.W.D.’s, which, however good
they may be, are rather slow-working.
And we have created a special divi-
sion of the Army for building roads
in these high mountains, with good
engineers and the rest, They have
done very good work, znd proceeded
more or less according to schedule,
But it hag been a tremendous task,
in this sense that every little match-
stick, every screw, and everything
else has to be carried by air, even to
build the road; every person whom we
station there has to be supplied with
everything he needs by air. So, it
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wag for this purpose that we purchas-
ed a number of very good transport
aircraft from various countries, It
has been of help to us, And this pro-
cesg is continuing well. This was the
base, because we have normal'y been
thinking of preparing for such effec-
tive steps in a thorough way, We can-
not take adventurist action which may
land us in greater military or other
difficulties,

It is not an easy matter to conduct
a warfare in these regions, but it has
to be done, and, therefore, we have
to prepare for it, if necessary, and the
base of that preparation ig this system
of roads that are being built rapidly,
not only there, but over a large part
of the border, After u}nt, of course,
in the ordinary military sense .

Shri Tyagi (Dehra Dun): On a
point of order, I do not think that
army strategy will permit Ministers
to talk so openly about the prepara-
tions which they are making, what-
ever the demand of the Parliament
may be.**

Shri Raghunath Singh (Varanasi):
Especially, the number should not be
disclosed,

Shri Naushir Bharucha (East
Khandesh): The Prime Minister
knows his job better,

Mr., Speaker: [ have always felt
that it is the privilege of the Ministers
to say, whenever they do not want to
disclose anything to the House, that
it is not in public interest to disclose
the information, I do not know if it
is open to an ex-Minister to claim
that privilege,

Shri Tyagi: It is based on conven-
tions observed in many Parliaments.
It is not an ordinary matter

Mr. Speaker: It is somewhat curi-
ous. On the other hand, the complaint

AGRAHAYANA 7, 1883 (SAKA) on White Paper 1852

No. V Re: Relations
between India and China

has often been made here that suffi-
cient information is not being made
available and that it is not being
given in public interest.

Shri Tyagi: Let photographs also
be sent to China, It would be better!

Shri Nath Pai: The Chinese know
much more than we,

Shri Jawaharlal Nehru: The hon.
Member Shri Tyagi has rightly drawn
attention to the fact that we should
not help those who are opposed to us
to get information which might help
them; that is an obvious precaution
that every country takes, They may
know, as Shri Nath Pai hinted, much
of this, as we know a good deal about
their activities. Nevertheless, they do
not know everything. It is no good
helping them to know a little more
than what they know, I acknowledge
that my general tendency, more espe-
cially in the House, is to take hon,
Members into my confidence and say
things which perhaps I ought not to
say, From that point of view, I was,
in fact, thinking of inviting soms hon.
Members, leaders of parties, to see
me privately when I could talk to
them with a map in front of me and
try to explain these matters a little
further, which I cannot do in the
House,

Sh.n Tyagi: Let u: have a closed
sitting of the House. A debate can be
had in that way and let all the Mem-
bers know.

Mr. Speaker: He wants
Session,

a Sccret

Shri Jawaharlal Nehru: No, Sir. 1
am very soory. A Secret Session or
public Session, these things cannot be
discussed with hundreds of people
present. Obviously, however secret it
is it only means that it does not go to
newspapers, But otherwise, it be-
comes semi-public.

**Expunged as ordered by the

Chair,
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Shri Ranga (Tenali): That is the
general weaknesg all parties,

Shri Jawaharlal Nehru: That is not
a weakness of ours. That ig a
well-known fact everywhere. I was
merely stating something thag is not
terribly secret. The locations may be
secret, but obviously, we have been
-engaged to the best of our ability to
strengthen our positions all along the
borders. In fact, as ] once said, we
were engaged in doing this, to some
extent rightfrom 1950 onwards. One
error—if you like—we made in our
judgement. The frontier is a tremend-
ous frontier of 2,000 miles, and it is a
very difficult frontier, in the sense
that there is no means of communi-
.cation sometimes for hundreds of miles
on the frontier, because this was a
dead frontier in the past. The old
British Government did not take much
interest in it, and it remained so. But
the moment we became independent,
both because of that and because of
the fact that at that time the Chinese
came into Tibet we were alerted by
this fact, although nothing had hap-
pened against us so much directly.
But this frontier became a live fron-
tier and we began taking military and
other steps, ‘other steps’' meaning de-
velopment of communications etc,

We concentrated rather on the North
East Frontier Agency because we
thought that that might be threatened
more than any other place. The pro-
blem was so huge, we succeeded not
only in bringing a large part of the
North East Frontier Agency in a sys-
tem of regular administration ad com-
munications but in establishing many
posts there which have done good
work and which have, in fact prevent-
ed any incursion there.

Reference have often been made to
Longju, which is a small village of a
few huts only ang which, according
to us, lies in our territory just on this
gside of the border. According
to the Chinese, it does not. We are
even now within about four or five
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miles—that is, our posts are—from
Longju. Of course, the four or five
mileg are not just giraight going. It
is mountainous territory and is very
difficult going. We have been asked
why we have not occupied Longju,
although Longju has been vacated by
the Chinese. Why they vacated it,
I do not know. They are four miles
beyond on the other side. It is not a
difficult matter, I suppose, for us to
go four or five miles aheag ang sit
there. But it is of no particular im-
portance. "

Shri Tangamani (Madurai): Have
they reoccupied Longju? ©On a former
occasion, we were told that they vacat-
od it because of certain epidemic there.

Shri Jawaharla] Nehrn: There was
some story abeut epidemiec. They left
it. They have not, so far as we know,
reoccupied it. What their reason is,
[ do not know. But it is of no parti-
cular importance to them or to us.

Shri Hem Barna (Gauhati): On a
previoug occasion also, the Prime
Minister made statements like this
about Ladakh and I objected to that.
Here also I do not want the Prime
Minister to say that Longju is not of
much importance to us because this
may be taken advantage of by the
Chinese. Let ug not be shaky about
our borders,

Shri Jawaharlal Nehru: I am not
speaking a lie, I am not going to tell
a lie. It is not the method of our
Government.

Shri Hem Barua: My trouble s
that in regard to border disputeg the
Prime Minister has 5 tendency to act
like gn umpire in a cricket match rat-
her than as one whose interests are
involved. That is the trouble,

Mr. Speaker: The hon. Member
ought not to interrupt like this.

Shri Jawaharlal Nehru: It is per-
fectly clear that Longju is of no mili-
tary importance to either party. Of
course, it is our territorv. That is a
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different matter. It ig an obvious fact.
I am not telling anybody that We
can, ang we may perhaps, occupy it,
but if we occupy it, we must be pre-
pared to do many other things too all
along the border. When we want and
when we are ready for it we will do
it. What I mean is that we have to
see things in the large context and
perspective, military strategy and the
rest. We have to go by the advice
given to us by our military chiefs and
advisers, that it is not of great im-
portance from that point of view. For
instance, Ladakh or any other part
is far more important.

So my point is that we hold the en-
tire North East Frontier border well
except this little village of Longju
which, at the present moment, nobody
holds. At one time, we have even
suggesteq to the Chinese, before these
various developments had taken place,
that they should retire from Longju
ang it should be left unoccupied by
either party. That wag some time ago-
But we have every right to occupy it,
if we so choose and if it is in keeping
with our general military strategy.
That was the point I was making. But
it is not, from the military or other
point of view, of extreme importance.

Shri Hem Barua: These are unfor-
tuanate remarks about Longju.

Shri Jawaharial Nehru: It may be
unfortunate, but I am trying to make
factual statement. That is my diffi-
culty. If I have to be frank to the
House, I hope this House will never
compel me to speak lies to this House
because they consider that lies gare
goog for thig country. We may delude
ourselves with a liee. We do not de-
lude the opposite party by our lies
because they know the facts as well
as we do, and perhaps more.

That is what I ventured to say. We
are taking even from 1950 onwards
steps to protect our borders, trying to
bui'd roads ete. We attached impor-
tance to the NEFA border for various
reasons, and we have succeeded in
protecting it gdequately. We are now
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building up a system of roads right
up to the border.

In the other parts specially the
Ladakh part, difficulties were greater
—for greater—for us to builq roads.
Take, for instance, even a singie road,
which leads from Srinagar to Leh, Leh
is g very imporiant part of the Kash-
mir State. Even the building of that
road had caused great difficulties to
us. It is now completed. That is one
of the big things we have done, and
that helps us to move material and
men into Ladakh.

So we have been building these
roads and building bases at suitable
places for our armed forces. Out of
the bases go forwarq posts etc. The
whole thing is being built up in an
organised way, paying special atten-
tion to the logistic demands of the
situation because the whole thing de-
pends on that. Napoleon or someone
else once said that an army moves on
its stomach. That is true, not only
stomach but other supplies and all
that.

We are a modern army. We are not
just an adventurist group going in and
taking undue risks in doing it, undue
risks for our soldiers ang others. There
fore, we have been proceeding step
by step, building up our strength in
these areas, anqd we have gone a good
distance in doing that

1 was talking about th, last two
years. That ig where, in keeping in
mind what Shri Tyagi has said, it is
not proper for me to mention places
of our posts etc, the military posts
we have set up. But we have set up
more than half a dozen new posts, im-
portant posts, in various parts of the
Ladakh border. I have mentioned one
already, an important one which is
right near the Karakoram Pass—a
very importat one.

An hon. Member asked what is the
strength of each post and I said that
normally it iz 40 or 50 men. But I
should like the House to remember
that behind these 40 or 50 men is g
huge apparatus to feed them, to supply



1857 Statement

[Shri Jawaharlal Nehru)

them and so on, involving 10—20 times
that number of persons. So, all this
has to be built up like this, with a
solid base, so that nobody is left un-
connected with the bases ang therefore
weakened. That hag been our general
policy, which, I think has been pro-
ceeding more or lesg satisfactorily, in
spite of al] these difficulties that have
taken place,

Now, it is clear that from the point
of view of feeding alone, these areas
in Ladakh cannot support large
armies, either Chinese or ours or any-
body else’s, it just can't. Roughly
speaking, 50 men require a thousand
men for their support somewhere be-
hing the scenes, to feeq them ete. You
can imagine how any large army can
bz supported. Maybe, I cannot say, a
great country like the Uniteq States
of America or the Soviet Union may
be able to do it with their wvast re-
sources, but certainly neither the
Chines, Government nor any other
Government can support large armies
in this area.

It is not g question of large armies
manoeuvring and crushing each other.
It is a question of strong armed groups
—armies, yes—relatively small groups
going angd either taking possession of
a place or removing somebody from
some place. That is, the whole stra-
tegy has to depend on that conception,
but with strong bases behind them to
support them. One has to do this
with , strong base and logistics and
good supplies and all that. So, all that
has to be taken into consideration.

As I said, I recognise the strong
feelings in the House over these mat-
ters. We entirely share them, but the
House will not expect the Government,
feeling strongly as it does, meverthe-
less, to take some step which cannot
be fully carried out. We are ready for
it, we are perfectly prepared for it.

I do not think the last two years,
with which I am dealing, have chang-
ed the situation to the advantage of
the Chinese in these areas. If T may
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make a broad statement, I think the
situation has broadly been changeq pro
gressively in our favour, not as much
as we wang it to. It is a fact that
they are still in the areas which they
occupied, that ig true, but progressive-
ly the situation hag been changing,
from 3 military point of view and from
other points of view, in our favour,
and we shall continue to take steps to
build up these things, so that ultimate.
ly we may be in a position to take
action to recover such territory as is
in their possession.

I am sorry I took so much time, I
did not intend to, but the matter, as
you were pleased to say, will be dis-
cussed a few days later in the House.

Shri Nath Pai: May I ask one small
question of the Prime Minister? If
the setting up of a base on our terri-
tory by the Chinese Republic he does
not think wil] lead to war, why should
we less worried that destroying the
bases set up by them will lead to
war?

Shri Jawaharlal Nehrn: It is not a
question of leading to a war. We do
not want a major war, of course. It
is no small matter to have a war bet-
ween two of the biggest countries in
Asia. It is not a question of liking or
disliking. It is a major historical fact
that one gets entangled into when,
whatever step we take, we have to be
strong enough to pursue it to the logi-
cal end Every military administra-
tion has to think of that. It must be
pursued to the logical end, and has to
be prepared for that, whether it is
there or elsewhere in India, whether
it is in Goa or whatever it is. A step
has to be taken knowing what the se-
cond, third, fifth, twelfth step should
be. We should be prepareq for all
this. We do not take a step and then
find that we are not prepareq for
something that follows,

Shri Braj Raj Singh (Firozabad):
The Prime Minister hag been saying
that the versiong given in the press
about the territory which has been re-
cently occupiad by the Chinega are
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exaggerated. Some papers say it is
1500 squire miles or so. We were ex-
pecting that the Prime  Minister
would clarify the position, angd tell us
what, aecording to the estimate of the
Government of India, is the extent of
the territory which has been freshly
occupied by China.

Shri Jawaharlal Nehra: I thought I
had made that clear. There is no ge-
cupation of territory except in so far
as you put a small group of 40 or 50
men in a particular point. That parti-
cular peint is occupied, and from that
arez they may exercise some control
round about, but there is no other ter-
ritory occupieq at all.

The 0ae place that 1 have mention-
ed where they have opened these
check posts, about which we got to
know in September last, is a place on
the banks of g river with the happy
name of Chip Chap river. It is 17
miles southeast of our post which is
Dauletbeg Oldi. This is connected by
road to their previous post behind
which Jilga (?) which was estab-
lished two years ago, So, that, the
question of occupation of territory
does not arise expecting as I said they
have got a few soldiers silting at one
post, in a sheltered post which has
been created,

Shri Vajpayee (Balrampur): That
is occupation!

Shri Hem Barma: Occupation and
exercising control!

Shri Vajpayee: Are we to have a
new definition of occupation? After
the Chinese post is creategq on our
territory, it is occupation.

Shri Jawaharlal Nehru: The hon.
Member, I am afraid, when he deals
with these matters, will have to ex-
ercigse a little patience. 1 did not say
that is not occupation. 1 saiqd it is in-
correct to say 1.000 or 500 sg. miles
have been occupied. That is ridi-
culous. that is not true. Where they
occupied g particular point, because
they have occupied thay point, they
can exercise some influence round
about in those mountainous areas, but
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to draw 3 line ang say east or west or
north of it is occupied is not a cor-
rect statement. That is what I wven-
tured to say in answer to the hon.
Member,

Shri Ba] Raj Madhok: It seems they
set up some check posts two years ago.
How many miles are the new check
posts from the old ones?

Shri Jawaharlal Nehru: 1  cannot
precisely say, but it may be 10 or 12
miles.

Shri Bal Raj Madhok: They have
advanceg 10 miles. It means 10 X 100-
1000 miles of the border.

Shri Jawaharlal Nehru: You can
also draw a line from our post of Dau-
letbeg Oldi, and say that we have
already driven out the Chinese, be-
cause the line drawn would cover all
that area. The area is ap extraordi-
nary area where our posts and their
posts go in a zig-zag line to some ex-
tent; somewhere zig-zag, somewhere
something elsg over that area where
they have occupied and where our
posts are increasing in number to con-
trol that situation.

Shri Ranga: Does not this mean at
least that they have advanced to cer-
tain positions ang establisheq their
check-posts there, whereag even the
one checkposts that they had vacated
we have refused to reoccupy, that 1s
Longju? They vacated it a long time
ago and you have refused to go and
occupy it again.

Shri Jawaharlal Nehrn: 1 am very
sorry. It ig difficult for me to deal
with the hon. Member, Prof Ranga's
military approach to this problem.

Shri Ranga: 1 do not know whether
my hon. friend knows anthing, the dif-
ference between a straight line and
thig kind of geometrical description
that he gives. He may know much
better than the Generals themselves,
but he knows how to Kkeep the
Generalg silent.

Shri Jawaharlal Nehru: 1 shall in-
vite the leader of the Swatantra Party
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To improve his military education, I
invite him to come. I will take him
to that base myself,

Shri Banga: When the Prime Minis-
ter becomes a Field Marshal,

Bhri Tyagl (Dzhra Dun): And
please leave him there until the elec-
tions are overl

PAPERS LAID ON THE TABLE

NOTIFICATIONS UNDER INDUSTRIES
(DEVELOPMENT AND REGULATION) AcT,
1951 Etrc.

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
On behalf of Shri Kanungo, I beg to
lay on the Table 3 copy each of the
following Notifications:

(i) 5.0. No. 2245 dated the 15th
September, 1961 under sub-
section (2) of section 1BA of
the Industries (Development
and Regulation) Act, 1951.

(ii) S. 0, No. 2378 dated the 28th
September, 1961 issued under
section 18F of the Industries
(Development and Regula-
tion) Act, 1961. [Placed in
Library, See No. LT-3356/61].

(iii) The Shipping Corporations
Amalgamation  Order, 1961
published in Notification No.
5. O 2384, dated the 1st
October, 1961, under sub-sec-
tion (5) of section 396 of the
Companies Act, 1956, [Placed
in Library, See No. LT-
3357/61].

REPORT OF THE SALT DEPARTMENT FOR
1961,

The Minister of Indusiry (Shri
Manubhai Shah): I beg to lay on the
Table a copy of the Report of the Salt
Department for 1960-81 [Placed in
Library. See No, LT-3261/61].

12.40 hrs.

CORRECTION OF ANSWER TO
STARRED QUESTION NO. 1117

The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
Chanda): Sir, in answer to a supple-
mentary question by Shri A. M. Tariq
to star.ed question No. 1117 on the
31st August, 1961 relating to allotment
of bungalows to Members of Parlia-
ment, it was stated that the bungalow
allotted to Kaka Saheb Kalelkar was
not one belonging to the M.Ps’ pool
and, therefore, the question of the
Chairmen of the House Committee
coming into pivture did not arise at
all Actually the position is that the-
bungalow in question had been placed
at the disposa] of the Rajya Sabha
Secretariat to meet their urgent de-
mand. It was allotted to Kaka Saheb
Kalelkar on the recommendation of
the Chairman, House Committee of
the Rijya Sabha.

Shri A. M. Tariq (Jammu and
Kashmir): The hon, Minister said that
it was not in the pool of Parliament.
At the same time he said that it was
given to the Rajya Sabha. Whenever
any house goes to the Lok Sabha or
Rajya Sabha it is in the pool of Par-
liament and I would like to have this
point cleared.

Shri Anil K. Chanda: I have al-
ready corrected my answer, I had
wrongly said that the house did mnot
belong to the M. Ps' pool whereas it
had been handed over to the Rajva
Sabha for members of that House.

Shri A. M. Tariq: If the house was
with Parliament then how was it
allotted by the Estate Officer without
getting the permission of the House
C-mm’tte Thai is my point. Under
what authority did tike Estate Officer
allot that house?

Shri Anil K. Chanda: The hon.
Member does not seem to have heard
the last sentence of my correction, It
was allotted to Kaka Sahcb Kalelkar
on the recommendation of the Chair-
man of the House Committee of Rajya
Sabha,
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Shri A. M. Tarig: I was told that
the Chairman of the House Committee
was not consulted, And I think there
was no application pending with the
House Committee on behalf of Kaka
Kalelkar. Kaka Saheb Kalelkar did
not occupy the house but the parti-
cular officer who was turned out by
the W. H. 5. Ministry took charge of
the house. I crave your protection
and [ would request you to ask for all
the concerned papers so that we may
find out what it is.

Shri Anil K. Chanda: May I say a
word, Sir* As you know the hon.
Member of the Rajya Sabha to whom
the house has been allotted wrote you
a long letter, a few sentences of
which I may read, if you permit me.
It will clear up his position.

“I am making ful]l use of the
bungalow. [ stay there; I dine
there, play with my grandchildren
and teach them. I spend my
nights also in the same bungalow.
I bave also got my C.H.S, card
transferred from 8 Lodi Estate
area, where I used to stay with
my son, to Allenby Road area. I
also wrote to the Lodi Road Post
Office to send my mail to 12
Allenby Road.”

I think this makes the position clear
with regard to the occupation of the
house,

Shri Tangamani (Madurai): In view
of the reply that is given now, may I
know whether the Ministry had any-
thing to do with refusing the allot-
ment on the plea that someone had to
allot it?

Shri Anil E. Chanda: My correction
is very clear that there was a recom-
mendation from the Chairman of the
House Committee of the Rajya Sabha
that that house should be allotted to
the hon. Member in question. So it

Labour Welfare Cess Bill

was allottzd; our office has carried
out the request conveyed by the
Chairman of the House Conmmittee of
Rajya Sabha.

12.44 hrs.

INDIAN RAILWAYS  (SECOND
AMENDMENT) BILL*

The Minister of Rallways (8hri
Jagjivan Ram): Sir, I beg to move
for leave to introduce a Bill further
to amend the Indian Railways Act,
1890.

Mr. Speaker: The question is:

“That leave be granted to in-
troduce a Bill further to amend
the Indian Railwayg Act, 1890."

The motion was adopted.

Shri Jagjivan Ram: Sir, I intro-
ducet the Bill

IRON ORE MINES LABOUR WEL-
FARE CESS BILL*

The Minister of Labour and Em-
ployment and Planning (Shri Nanda):
Sir, I beg to move for leave to intro-
duce a Bill to provide for the levy
and collection of a cess on iron ore
for the financing of activities to pro-
mote the welfare of labour employad
in the iron ore mining industry.

Mr. Speaker: The question is:

“That leave be granted to in-
troduce a Bill to provide for the
levy and collection of a cess on
iron ore for the financing of acti-
vities to promote the welfare of
labour employed in the iron ore
mining industry.”

The motion was adopted.

*Published in the Gazette of India Extraordinary, Part II, Section 2,

dated 28-11-61.

tIntroduced with the recommendation of the President.
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Shri Nanda: Sir, I introducet the
Bill.

TELEGRAPH WIRES (UNLAWFUL
POSSESSION)* AMENDMENT BILL

The Minister of Transport and
Communications (Dr. P. Suobbara-
yan): Sir, 1 beg to move for leave to
introduce a Bill further to amend the
Telegraph Wires (Unlawful Posses-
sion) Act, 1950.

Mr. Speaker: The gquestion is:

“That leave be granted to in-
troduce a Bill further to amend
the Telegraph Wires (Unlawful
Possession) Act, 1850."

The motion was adopted.

Dr. P. Subbarayan: Sir, I introduce
the Bill.

12.47 hrs,

RESOLUTION RE: SUGAR (REGU-
LATION OF PRODUCTION)
ORDINANCE AND SUGAR (RE-
GULATION OF PRODUCTION)
BILL—contd,

Mr. Speaker: The House will now
take up further consideration of the
following Resolution moved by Shri
Braj Raj Singh, namely:—

“Thiz; Housz disapproves of the
Sugar (Regulation of Production)
Ordinance 1961 (Ordinance No. 3
of 1961) promulgated by the Pre-
sident on the 29th September,
1961,"
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Production) Ordinance and
Sugar (Regulation of Produc-
tion) Bill
and the motion—

“That the Bill to provide for
the regulation of production of
sugar in the interzsts of the gen-
e-a' puhlic and for the levy and
collection of a special excise duty
on sugar produced by a factory
in excess of the quota fixed for
the purpose, be taken into consi-
deration.”

Shri Jhunjhunwala was in posses-
sion of the House and he had taken
10 minutes. He will now continue.

Shrimati Rennka Ray (Malda):
May I ask a question, Sir? We were
under the impression that the Reso-
lution on Public Undertakings was to
come up today. It was deferred till
today. I would like to know why it
is not on the agenda.

Mr. Speaker: The hon. Minister,
Shri Shah saw me and told me that
the draft is still under consideration
and would be finalised shortly. I shall
certainly see that sufficient time is
given to the hon. Members to study
the draft before the discussion com-
mences, Shri Jhunjhunwala.

Shri Jhunjhunwala (Bhagalpur):
Mr. Speaker, Sir, I was submitting
that the remedy suggested by the hon.
Minister in order to reduce production
of sugar is not going to help the
objective which the hon, Minister has
m view, It will increase the price of
sugar and will, naturally, lead to less
consumption of sugar, It should be such
as will reduce the cost of production
and make cheap sugar go into the
market so that ther may be more con-
sumption. I was not able to quite
follow the hon, Minister. The remedy
suggested by him may be right: but
I think that instead of realising the
objective it will put us in a vicious
cirele,

With these remarks I would request
the hon. Minister to make it clear as
to how this will solve the problem.

tIntroduced with the recommendation of the President,
*Published in the Gazette of India Extraordinary, Part II, Section 2,

L T D= O = N



1867 Resolution re:

Mr. Speaker: I think there are mno
other hon. Member who desire to
speak.

Some Hon. Members rose—

Mr. Speaker: Let me know who are
al] the hon, Members who want to

Shri Vajpayee (Balrampur): Sir,
I had already given my name. The
discussion may be extended up to
2-30 p.m,

There are no amendments,

Mr. Speaker: We go on till 2-30.
I will call the third reading at 2-15.
There is another motion also Shri
Datar’s motion. How long will the
discussion on the Public Service
Commission Report take?

Shri Braj Raj Singh: About five
bours; that can only be taken next
day. May I suggest that this may be
continued up to 2-30 and Shri D. C.
Sharma's motion may then be taken
up?

Mr. Speaker: All right. Then the
discussion on the UPSC report will
be passed over, Shri Vajpayee.

12.50 hrs.
[Panorr THAKUR Das BHARGAVA in the
Chair]
Shri Vajpayee rose— ‘"
Pandit D. N. Tiwarl (Kesaria):

Shri Vajpayee: I have been called
by the hon, Speaker. Shall I speak?

‘Mr. Chairman: Yes.
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The Minister of Food and Agricul-
tare (Shri S. K. Patil): If there is any-
thing outside ten per cent, it is outside
the scope of this Bill.

Shri Vajpayee: How can it be out-
side the scope of the Bill? [t is for the
Government to explain how a parti-
cular sugar factory had been asked
not to crush cane beyond a certain
limit.



1869  Resolution re:

Bhri S. K  Patil: Beyond ten per
cent? If it is more than ten per cent
there is evidently mistake; that can
be gone into and corrected.
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Shri 8. K. Patil: Mr. Chairman, I
would like to clarify one point. The
hon. Member quoted certain filgures
pertaining to the Tulsipur factory.
Last year the factory had produced
14,966 metric tons of sugar. This
year it has been asked to produce

13,469 metric tons, that is less 10 per
cent to which I was referring.

Bhri Vajpayee: Is it not a fact that
last year the factory crushed 45 lakh
maunds of cane while this year they
have been asked to crush only 36 lakh
maunds?

Shri 8. K. Patil: We are not aware
how much cane is crushed, because
the sucrose contents varies. We go by
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the quantity of sugar produced. It is
not our intention to go beyond 10 per
cent cut. The figures I have quoted
are exactly ten per cent.

8hri Tyagi: There must be some-
thing wrong.

Shri 8. K. Patil: I also think there
seems to be something wrong. If the
hon. Member convinces that some
wrong has been done, I am prepared
to look into it.

Shri Tyagl: There cannot be &#o0
much of variation in the figures as
quoted by the hon. Member and as
read out by the Hon. Minister.

Bhri Vajpayee: These were figures
given by the factory; I have not god
my own figures.
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#31 & f5 m9g ¥ R F 97 ¥ fa
FET FT AT WA @A g §, |
arad | qaAT @41 A@1E | 98 TIET
a0 " gar 9rfge 9T gg w4
il g H W 9iied |

{840 ¥ Ye%o aF faT-wifasl
%1 TF §I4T B 77 A fhaa 4T,
9 5 g F 1€ ¥ 3 877 vo AT 4F
frerar & 1 W Efce @1F # g &
{ ®74T 13 79 1§ e 7% A7Hafar
sRarfamrm g g aw ¥ faw
qifest #1 3 A= #T =7 §99 4T
AT §7 &1 A7H CAH F fearmr
war gaied yOE faa-mfew 9t
W&, RFFT T FAAAI ITH T IW
fazraa v fra § 5 gt ore e
a0 & | 7 ag wgm Tgm g 5 e
wfaT &% agl Sdy § | W wERE X
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fFar 8 1 g 3| & fs 9, g Ak
AT H OF 0FE ¥ § &7 T IET &,
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aCF & F1E i A amE d & WK
& 715 gAE § | /A F gRed §
T FT FTE HqF AoMT T8 & 1
TR A TTEAE | A A @R
I & A e § f oy 2w
oF faeT 3w & WK 7gt 9% &t ¥
X § F1 Tidg nfadr wR TwH
g =g, SfE ag aff & 1 @
W, U AFeeT g98 ad §
Wik &% F 48 §IX I &, AfHT gar
& fraw & Qg 15 O & 9T 4 o797
aE & fiF adl 1 &A= dar g, feam
T L AR TGAHE FTFA N GIR |
& 3wa & fr @@ 29 X feama ¥ wig
S FENe A g 1 S8 F Ak
o 9aT a1l § 98 19 a0 §1 5
& &, dfew www & fre o3 § AR
I FI qUF qIoog I ¥ IE Tg¥
gl W § 1 Sfar R AT % g,
THFT & 390 ar e weE g wrn
g sEvaraRguE am iy
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fFady Tg@ N TF A TR
T G R 1 eI H qH.R
&9 9-Use &t AleT T I 4Y, AN
frggmemig gtttz vzadrad
foffiz eifefeea @ qar Saar 2 f5
TR ARGEFT TR
dara oK T 9z @ § e
IT F1 TG HI TH GER & A
oA TE g

FIFTL I TH ¥ 1A TF
fag-arfas a9t q@=a & & 1 ¥0
Fierew ¥ T faw @ ¥ AR
AR CF QAT MG\ QA A
f& qravara st Qe fas ¥ feaai w1
ATAT TrF TENIT @ ETAT A1,
AfET 3T T0F T TR AL F9
feqiéde qasag W1 § | fFam waim
wara # § 1 9¢id fadl & A e
fem &, 57 39 w1477 37 &1 48 e
2139 ¥ AW AT 99 F A1 F 9wy
2 vam iR S araafi g

g7 feafa § & ag AT TEd §
o 59 9% ¥ #% &9 T AR fgri
# qNTT F7 TH N | WK I
w72 §3 A A, AfwT 37 3% Frami
A F1 BT BT I R | AGETC FTBA
2 fx 9z 99 &1 TA4 & fag Faam
X Ak €9 faafad & &7 feadiz
W gt 1 FIET T IT 7@ FTE-
faza 3 f ot 97 7 AW @I, G
fasl & ¥ faar w17 7R IT F7 S
feaet @ faq g | WG G oW
FY$T FTG9T AL, L4 BFEU ¥ TAT
S F7 GG AT Y, IF TG THIC ¥
2 fm 1 w1 ®IT 79 AT TEC | I
fegma a7 gaga fE a7 S
s, faet &y af wd, @1 F eTg-
areITg GIEIFA FLAT | W AGH
QFEIT FA {1 AT |

NOVEMBER 28, 1961

Sugar (Regulation 1886
of Production) Ordinunce

and Sugar (Regulation

of Production) Bill

TeAAE $T1 ag FgAT faeg v
tfrosdq a@ @IE | NRaE A
ford §, 7 ¥ au fard fv reue—Se
# wQ05 AN TFT AT 91 AR
f8%0—%2 ¥ PN EAX UFT @
T | g ¥ Atk anfgd fF wEr
gaT 8, 9 5 wrAwg HAY o Fed &
fewarar g | qauw § A g
feag seiFfw@sE FTRE)

ag Fgm1 T Ay vaver g I
RuFaars & | aurd 7 Q¥ T &, el
IS ®IA AG( qC¢ & AG g & |
Ag agi weay A4 Qar ¢, WA an
a1 & Afewd a8 ¥ a8 a«Tg T aqK
Y 9T §, A9 FW AT & AT g S
£\ 39 ared T 31 e waw § o
9 §q® FT AT ATF AGH 1T §,
o 1 47 wfgw 40 FT G SGR_T
TG 9¥AT | TqY I AT Y §G Tav
ait fas snan & I 99 wig 18 a0
& 1w ag ag AT § @ A O
FA-F A fire T § A T
FITAA G TAE 1 TH T FAI I T
% § WX I 9¥ §9 qar faw
TATAT & | ACHTT FIH H=@T #g) TAHAT
g ©F gan a1 fad | T A a8
gl ArH 31 & o feam wEi e
T, GIFT HLAT E HIR a9 MY 9918
1T <@ | ¥ T F) A Ay nar §
g gifaes W arg ard &1 W &
wFaw {difaey w8 wfa® AT o
§ 1 oradae ¥ g Efewferw ¥ 1y
FamT gr § R GR AW F /AT TI9Y
ofe # 7w uF @15z yo wfowa § aw
Fr|ar i & M T § gE g
# |ar @9 & | 98 4w s
AT SYRT AT AT §, TG § WK TR
I HF Ag) w@ar g |
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A3 aF I FT qEAT §, 94 W
qfaqrdz s a1 Jaw &, s fos
AT, ITIIX FIFCAATE 1 F TigEr
§ 5 161 #15 qEafea g @197 g
wEFT B FrAT g Tfgd 1 F A
wafTF & | g 6 718 5 5T aar
X fIAT R ) 37T AIFE T AEEC W
FAFITT wiaF 4T AL | HOC AW
# w3 7 fad ar § @F vg4 ¥?

wF IR AR T o qf d A ¥
&Y A AT AT | GAT T FT AT
6 7l F A7 3w aff aF A Y
AT ATT | WAT ITA 7T A A aw
a7 &g | warefe wded, /9 SEa
{1 & fo 17 w217 ar @ gemt 0 Fraay
TET-AFAT AiZT TH6T QU T A
&1 A1q7 FCIr 4% | fF5IF I °E Al
¥ @f 13T 9 AL A A AT AGY
faamr ar | N7 TEF @ § AR AN
&Y 3 AT WARY 3 @ g, W
# TFFT FT FANTT A FFAT 0

g3 ¥ A19-9719 g7 w g A
qifFz & F14T THFTFT AT IR
£7% faw mfse aormr w<AT g1 0
wITFT F qiiFz gu o1 fret 9 i
Tg aF ZeaRT wifwe & 1 s wAQr
FTFTATH TiF FIAIATNTITAR Ta
g I IF TEL°T JEET ST AT HANET
FTAT FY IT AT, FargeaT #r A8
g7 aEd 7 qaA7 g fFuaad & fag
g4 qeafeer Tifwe s Femr s D
frgd faat 47 TFo Zro Gro F Ak §
TF G479 1 97 | Tdo EYo HYo T A
qregq § faq¥ I aw fa3ai 1 3%
&1 QAT F< & | 4% gy 91 i w4
a9 g fo g rfsmm § A &
WIAT $IAT T F % § w7 Fak
¥ YT F9 qTIT TS FATE | AFT BE
dqTA9F FaT 78 faar wqr | FH@raw
gz gar e o7 3T A I ¥ HEAT
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foar A agar & pre AT gE s |
Y g8 w1 & fearrd Y acat Tfed
A o qra-fa g oo’ ¥ IFS 1
FOIT J1fgd W} foeft awatey a wg=aT
wifeg 1

feradr ®7 9 UF% diee w1 A
g SqIRT T T@AT g, IWaATH
W &Tq A AT Tfegd | afz g
T4T A FAC FT AGAT, TH KT G}
=@ awar g

w3 & § 30 ) FAT TEATE
f& =1 S |&T F @37 gAT &, IEH
fra 1 FEaEs qIORT AT Tl |

Some Hon. Members rose—

Mr. Chairman: Shri Ramam. I
would request hon. Members to be
brief. A large number of hon. Mem=
bers want to speak on this. I find
that hon. Members instead of confin-
ing their remarks to five or seven
minutes are taking three times that
time. I would request them to be
brief.

Shri T. B. Vittal Rao (Khammam):
The debate may be continued tomorrow
also.

§t Ty (TWR) i
gy, AMEE WA & § 91 7g faw
eI f5ar @, AW @ &< AR
TGA AR FAT Y FRRAF Reus
as I ® F4T @ E 1w IeF
oE A F AG g AAT H IE
SATRT £ T 4T | A g9 T8 §
fe gwawas swmag § f& SomEw
KoRT SRt g WA § f At |
T AT FEA § g T AR TR
WIHT U] I FTTE ¢ 1 F gowar
g T g <@ swe #1 IFae # Ay
Ciull
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ReYs & 9B TV T ¥ W
F Yo ®UT FIT & G TFAA
9 0 98T ¥ 190 71 3 7F w7
I | A FAT € &1 TE  Fwv fw
¥ wgEm o & fF S@Ee
Taar wiww &y AT & o 5397 |
T T wwAT R |

T AR IT F ST FrowAT

oY, ITH g T U F FF §, IT§ B
@ A g AfAT 1 AmAE WA
T FaE o e |r e & o
wrg feg 9 @, 374 3.7 = wfF 5=
N I T W7 F wAEET AT
g gr @i fra wifasl &1 9 AR Fg
WIIET 9391 FT, TART 43T a7 A
AR TAAG JIE | TA AL F ATST AT
g & &1 3 ot F g W_h LA
#fT I e R
fag s gwear a7 1§ § WK g7 qar
&Y arar § fF g9 £7 femi™ 71w
foar srq 1 wEAT TAT o7 A fagy
T § @ F y= 9ed F foqg ow
fadas <& a1 | AharaaTw Iw d9

¥ 39 qqTTa F1 wag 741 AET

Shri §. K. Patil: That is not true.

He said I brought forward some
resolution to decrease the price of

cane. Surely, that is not true. I do
not know from where he got it.

Shri Mohan Swarup: But you gavea
suggestion on the floor of the House.

Shri 8. K. Patil: I never gave it
If there is anybody who says that it
would not be reduced it is the Minis-
ter more than the Members even.

&t g M Ow gEE §

Ffar & g ¥ wmdg 47 o &1 &

L) AMAG FATT F T F ™ &

WG H2 F LA FJIAT1 §F Hlaw
s &My F awa 9w F9 & fag
Wt AR E 1§ g A vw F IR
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TRl TEH AT | T BT AATIG ARIEA
T 9 FI TG aE A IS 8 |

afer ag # #41 fear sy g,

WH A G | WA qTF ¥ fag

wifsdg a1 &< fegr  amar @ A%

wq UF fae a6 aww § G & fam

TRl AL |ATH ... ..

Bhri Goray (Poona): The hon.
Member seems to be struggling with
the language. We do not understand
exactly what the hon. Member wants
to say. I think he also finds it diffi-
cult. So there is likely to be mis-
understanding on both the sides,

st Tw T e § fR Y

I w1 & for, aw voe &9

¥ e ag fas @mar v §, O A
FEC AGY Y | ST W ¥ F &9

WL NI aorag 2 o

AT F AT qGT SART §, WL FAHT

Y @y g | F Fawar § oA

W F TARA FT BT F WY A9

magERar T4l &, afew waEar g9

T #1 ¢ fF IeET Y W T
Q91X I 9 FT @IF 3T § 3T awdr
R W@ & W SO0 ST STRT HTAY
T S 7 A @ g W W

Yo—¥o Wiwm ¥ waAwRI #WW gL
W F AT AT TE @S § ) Go—ue
REEr AT gATE 2 F W 4T T §
fom Fr<rr 7 famat Q1 A <Y
q 9vge gf, THr ana Adl g 1 F =
& Sgs € ofwd g T qT ag
fs @, SEam Iy el
TEa € | T A AT |7 w6 fag
Tg ga WS § F I EF AT
far g ST g o"w 49 ¥
IWEIA ®T qgMET T |

fiFaT #T TR &1 97 W faar
AT @&, TEH G N WTOHY ARy
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gt s =rfgg | WY qAwE fAe-
Aifasl & I F 1 @, I9HT
AYHT FF w0 A0 gy dw
¥ AT 3% TR F wrer agT g€ 47
& woFr  FAAT Grgar § O faer
wfas fae ary qarer sar @ §
T FAT AT FEar qANET FAT
W & 7% gl S-S5 qar qEf
g #ifr § S-3% qFdT Ad W
g T3 70 199 9T F T H] T
AT FZ A AL TTE, BAFT T9E Y |
afFT wie 93T F OF T KT
faamr am faam TN § 1 Tg
TETHF E | 18%0 H Lo aqTE T q1fHe
faar o€ 21 eo 9@ & ez THAH
HOF YRR A AL | TT AR
J&T 59 419 #7 & {F fae-wfasy &
FifRzT 1 Terar wg A qAT
Fraal #t &9 fwar sy 0 W I
9z T § a1 3 A Y qAT 71 97 9
WET, AL FT AT AF AT |
9 I TRA F FI FH & T
T & TW I F( TCE HIIH A
=qr 39T =T |

AT TFETET ¥AET WIOA PR
g § 7g ofr aga  wfaw & 1 Tl
=t St & w= qara ¢ ) wfes
| ¥ A3 It Adf wdh @, Tt
wsEr g1 @A ¥ 1 A0 q¥ 19w T
faars & | wra § o F o, ==t
W frard AR T% T geady o & g
I AT § | A AGAT FF qF arar
g 999 DA PRI Y, M AN |,
T F) qET § NF FI X ¥, ITHT
qFTAT FX g AT § WK e ¥ ag
AT FT WTAT FA AT AT )
AGTAF| AW F) WS AL AGY (Al
& T g PR AER | FH FA AT
Qe

Mr. Chairman: The hon. Member
must try to conclude now. I think
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he knows that this discussion has to
conclude by 2.30. I have a long list
of speakers before me. At the same
time, I am very sorry to say that the
hon. Member is not speaking on the
point. He is dilating upon the general
uses of sugar. The specific point
which is before the House is not being
touched by him at all.

st AR : ¥E TR Wear
g fF wmT #1 TW wer W<
gt mree ¥ Sww smRr o
F1 yaw fwgr w1 W &
wegul ¥ weaw g W Fror &1 A
&I ¥ THF TSI 9L AF AT A
arfeg | gafed 7 o=, wgiew & faedt
tfrmmmfEaamyd o=
foaml #1 sareT THT 27 F & AR
gz & ST "ifgw |

st & St 9% Fogta swmar
T /1 IFHT Fgee fwar m ay
a1 af o ag i £ &) e are #
g ¥ @1 F fag it w59 ¥
ot | gEfad ¥ g wEEe ¥
frfrgfrewfm s awa &
7t dt TRFNT FT ST I | A &
ford it & wTRr FoATE EAT TfEd |
T TAAT FTG! AATE G § | iR
& 9T A AgH AT AT

FoFT faa mfast #1 e =5
T FTT AT | TLHIT L 30 THE
QFITE T & WL 3 0 75 e fyearfas
F1 qATE AT ] | femel w1 FE
Yo wfgma faaar g oafsd ==
wgEy Fgd § i el #1 ve wfaam
forerar & 1 7w g fF we Ay @A
o #< & fad A€ w9 Frgwa &6
qt 9= qrew g i feera &t ve
qeie ¥ SuTaT A8 AT | fo TwEE
¥ surer At faw At § A § 9
TFTER ¥ ST AT |
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wieg ¥ W § & w=
wREd @ faw w1 a9w ¥ F wifs w

&1 F1€ et qg |
Shri T. Subramanyam (Bellary):
Mr. Chairman, Sir, in view of the
large accumulated stocks with the
factories and in the godowns to the
extent of nearly 12 lakh tons and also
having regard to the fact that the
industry has to be stabilised and the
ryots also have to be helped, it is
now proposed by the Ministry to regu-
late the production of sugar for the
coming year. In this context I would
urge that the yield per acre should
not be adversely affected. It should
not have a depressing or an inhibit-
ing effect upon the yield per acre.
That is the crux of the problem. That
is also the anxiety of the hon. Food
Minister. It was Obvious yesterday.

If our Third Plan or if any plan has
to succeed and if our agricultural
economy has to be successful, it is of
the utmost importance and significance
that the _yield per acre should not
decrease but should, on the other
hand, increase. I am glad to men-
tion in this.context that the yield per
acre in South India is much more than
in North India. Yesterday it was
mentioned that in Uttar Pradesh and
in other States the yield was about
14 to 15 tons per acre, sometimes even
less than that. In South India there
are several States, like, Maharashtra,
Mysore, Andhra and other States,
where it exceeds 30, 35 or 40 tons and
approaches even 50 tons. I know of
ryots who have produced even 60 tons
per acre. Therefore I submit that it
should not have a depressing effect
upon the attempts made by the ryots
to increase the yield per acre.

Yesterday it was mentioned that the
acreage of sugarcane has increased.
Compared with 1859-60 in 1860-61
there was an increase of 514,000 acres.
That was mostly in Uttar Pradesh and
other States. That was not so in
South India. Mysore was one of the
States which recorded a decrease in
the production of sugar. The other
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State was Andhra Pradesh. There is
another factor which has to be re-
membered in this connection. I have
received numerous telegrams and re-
presentations from the agriculturists
of Bellary District in Mysore State.
There are two factories there. I am
glad to mention that in that area in
Hospet, Kampi and Kamlapur the
ryots have been taking very keen in-
terest and active care to see that the
yield per acre increases year by year.
That has been their concern. The
Government has also been helping
them The growing of sugarcane is
a very costly affair involving the use
of fertilisers, good and improved
seeds, labour and all these factors.
Therefore when the expenditure of
these ryots and agriculturists has in-
creased enormously, I submit that they
should not be put to any serious loss.
1 know that this is the anxiety of the
hon. Food Minister also, He has
made it obvious wyesterday. In the
coming months attempt should be
made to increase exports and also in-
ternal consumption. In the matter
of regulating production probably
there may not be much need to reduce
the production in the factories we
should take enough care to see that
our distributive system is satisfactory
and adequate, I know there are
large areas and a large number of
people whom sugar has not reached
under this distributive process, Prices
have also slightly come down. It is
a good thing. While the Government
thould have its excise duty, the fac-
tories should have its profits and
dividends and the agriculturist his
proper and adequate and satisfactory
price, I fee] that the interests of the
consumer should not be ignored in
this matter. Prices ghould not go
down too low resulting in the agri-
culturist not getting a proper and
adequate price. But if there is a fall
in price, as there has been, the bene-
ficiaries of the reduction in price
should be the consumers and not the
others. That I would like to submit
strongly.

As 1 saild, T have received nume-
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rous representations. There was also
a conference just a month back in
Hospet when the agriculturists and
the sugarcane growers of that area
passed a resolution saying that
Government may kindly reconsider
this position and see that the ryots
are not put to a loss. I know it is also
the interest of the hon, Food Minister.
If the cane could be diverted to the
manufacture of jaggery it would be
very good. I feel that in that parti-
cular area considering all these
factors there is no need for this re-
duction and the ryots should not be
put to a loss, That is the concern of
the hon. Minister and that is also my
concern and of the agriculturists.

Shri S. L. Saksema (Maharajganj):
Bir, I was very happy when I saw in
the papers that the hon. Minister had
decontrolled sugar. That will certain=-
ly increase consumption of sugar by
about 2 lakh tons. That is my esti-
mate. But I was very sorry when I
saw the Ordinance. I do not think
that is the method by which he
could meet the sugar crisis,

If, as has been said in the Bill, 10
per cent production of sugar has to
be reduced, it will mean that about
8% crore maunds of cane will be
left uncrushed. But even if I accept
his 4 per cent figure, it will mean that
34 crore maunds of uncrushed cane
will be there, There is also 10 per
cent additional production than last
year. It will mean that about 12
crore maunds of cane will remain
uncrushed even if I a-cept his figure
of 4 per cent. But aeccording to the
figure given in the Bill, it will mean
that 17 crore maunds of cane will re-
main uncrushed. It must be used for
the manufacture of gur and
khandsari. Only last year mills were
erying, “Destroy the khandsari In-
dustry” because they did not get
enough cane for their mills They
said, “Do not put any extra unit in the
mil] zone’ and the result is that the
industry is almest destroyed. You
have put a high excise duty on it
with the result that they are suffer-
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ing losses. The WU.P. Government,
keenly conscious of the calamity in
store, have removed all the cesses and
licence fees of the crushes there. But,
the Central Government, as I was
told by the Chief Minister himself,
is not wiling to take off the excise
duty. I therefore request, if you
really want the industry to flourish,
that you should remove the excise im-
mediately, so that this year they can
do something. Then too, they may
not be able to crush the 17 crore-
maunds of excess cane. That can only
be made if the mills are asked to-
crush them. What I say is this. The:
factories are already late by one
month. Last year, the crushing
season began on the 4th of Novem-
ber. This year, they have not start-
ed in many mills. They are about
to start early in December. That
would mean that they will be one
month delayed. That would mean,
after the elections after February,
these factories will say, we cannot
crush the cane. Last year, they start-
ed in November, and they crushed
till June. Then too, they were not
able to crush all the cane . Some
cane was burnt in barhein in Basti
District in ‘Tulsipur factory area.
What I say in this You have not
given incentives to factory owners.
You have taken them away. The
factory owners wil] say after Febru-
ary that we cannot crush the cane
unless you cut the prices. So, I can
prophesy this. In the month of
March, the sugarcane prices will be
reduced to a very low figure so that
the entire cane will be crushed. I
say this is deceiving the cane grow-
ers. I want an assurance from the
Minister that the sugar-ane prices
will be kept up to the very end and
the factories will be induce to crush
gll the cane, I can tell you they
cannot be induced until you continue
the incentives which you have given
so far. Therefore I say this. Last
year, you spent Rs. 10 crores to give
incentives to the mill owners so that
they may crush all the sugarrane,
that was produced and they produ--
ed the maximum amount. This year,
you have taken away all the incen-
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tives. I would say, you keep on the
incentices. It will not cost very
much. Already the figure was 30
lakh tons. They can produce a little
more. It may be 10 crore maunds of
€ crore maunds more than last year
and 9 crores more than the year be-
fore last You have to give rebate
on exi:ise duty on about 8§ lakh tons.
This year, even if they produce 2
lakh tons of sugar more than last
year, you have to give within one-
fourth of what was given last year.

1, therefore, say this. Give a pro-
mise to the House that you will not
reduce the price of cane until the last
stick of cane standing in the field is
crushed. Otherwise, if it is reduced
after the elections, that would be
playing foul with the electorate—tel-
ling them that we have promised full
price of cane now and you will take it
away after the elections are over. 1
may tell you, the factory owners, last
year, rushed in June, Surely, in the
month of June, recovery is low.
How can you expect them to crush
this year unless you give them incen-
tives? Therefore, I say, promise to
this country that the sugar cane price
will be kept up until the end of the
season, and secondly you will give the
factory owners sufficient incentives to
continue crushing even in June this
year., Then all the cane will be
crushed.

Thirdly, I would request you to
withdraw the Ordinance. It will not
make much of a difference. This
wyear, the stock is muh lower.
People have come to know that
there is so much of sugar. They will
not grow more sugarcane. Next year
there will be shortage. Therefore,
I say, this year, you stock the sugar.
It will not be destroyed. Sugarcane
cannot be stored. You can store sugar
at least for one year. My proposal is,
immediately declare that sugarcane
prices will not be reduced this year
and that the incentives will continue
so that the mills may crush and we
may be able to crush all the sugar-
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cane standing in the fields. In the
U.P,, last year, 40 crore maunds were
crushed. This year, the orders are
that 36 crore maunds should be cru-
shed. Actually, the production is 40
crore maunds. Nine core maunds is in
excess in the U.P. itself. The result
will be, it will not be possible to
crush it. The factories have started
crushing one month later. It will not
be possible to crush all the cane un-
less they are given incentives and
they crush till June. The result will
be, cane will be burnt. Khandsari
and gur cannot cope with the situa-
tion. Gur prices will go down and
gur will not be able to take much
Therefore, I say, for God's sake,
don’t play havoc with the cane grow-
ers. You asked them to grow, you
gave them incentives, you said, grow
more cane, you said. don't give it to
khandsari. When they have grow.
you say, you will not process it. This
year you can say that. you should
not plant more and that you will re-
duce the price by 10 per cent. They
will not grow that. If you want to
leave the cane uncrushed which as
already been sown, it will be breach
of faith with them. They have been
asked to grow this year. You should
get it erushed at the price given last
year. My only plea is this. Parti-
cularly, U.P. is the province where the
poor cane-growers are always at the
mercy of the mill owners. If you do
not promise that all the cane will be
crushed, they will be mnowhere. I
can tel] you that the Congress Minis-
try in the U.P. will be in danger of
being returned if you continue with
this policy.

Shri Braj Raj Singh
Self interest.

Shri 8. K. Patil: That is good for
him.

Shri 8. L, Saksena: With the burn-
ing of cane, I may tell you that the
Government also will be burnt,

it et amt (Fafwar) : wwmfe
wEgiE, WOE ¥ wgar gy

(Firozabad):
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35 FY 0% ¥ Fory WTat 7 3 fawm
ST FAT § I & T TH B FW HA
TET 7 geteed #) asmE w7 ¥ fag
ATRT | FgT & | 597 o o &
it fer & £5 wadoad w1 i wa aaqi
HAurzazr g agd T i@ 7 @ o
A 31T F2r ¢ FF S T A
1A 1 ATTATRT G471 G134 | HI5T
ar =nfag |
TR T 37 mis @ F1 afwrs
mzgmefrfraidamamig s
qg A1 AT F AT X 79 HAL H
FAS F1 s 1 I TOCTT F W=
T oangis # ol = g WEA
o7 713 fA7 59 Faqhz £ A1 qaUE
Fadiad; | &0 & 997 @y fAF arat
H qgIre AT q® FLE 2 | 7T 93
¥ 7z framal # 9e-TRE ¥ EW F
7 "I 995 Tg¥ § FF 34 vy 790
g0 mar Aq | Zafear foar sigr & R &
AT § agt 9 9% Tid % faF E w7
Fgr 9T 74 gFAqEz femitc am @
T & 93TA 7 @ 2 fF fagy o=
AT § AT A TAT A0 AT IART
TEH FYT & | IAAT TAT EF A 7, TR
JRETT T3T 1F S | F wama g
AT AFATT F AT gIETE A9 9T
FET AT qF F1 T AT FY S1AT £ F
TagHe Al fead e & M g
A IIAT F AT A -G
aafeadi wvsr famTat T qur 9947 F @
greasfarsrygam g fragaeag
3 fa faverr qodz o faeld 3 s
X e ma fFara & &3 & F91¢
/I T wEm W sfeT @ e fra
@ T ¥ fad 759 397 & fF gad
sy § s T dea faw wn W)
I 59 W FE F T1% Fadaar sam
ST g & faTr 21 feans w1 s
TH WITFT F1 AFT T8 QAT g1 Gy
1468 (Ai) LSD.—6
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# fr gt SaFT TRy T @A H ST @
7 g o | TEE AT A ARy §
4g AL & AT S 5 vy aeei ¢
i %gT & "I e sziw w7 frawren
tfragm it 1 S w9

1fF A 9w www ot § et
q gag wiaw @l @ §ff= §
TF 99 % A § Fe IEA
for o=zt fopamg € fedt @ ®
ar ¥ faw @ #7 dewETc T@Te 2
ar A ITH 3§ TFK ¥ frmafa
7 fifaw | OF 7% < ww fF @A
& war dq @31 § AR @I qF @
AT § 99 w7 qfs TIA Tew FED
F1 wrierd @ feqr a@aTArTaw
5 fFamt § 38 gt Wi g
G271 7 gmaar g fe 99 ok O
L e CE R AN R CIER L]
W E qe%3 T g agenr @
o ge Fielmw A g e framai @
T g § Fqig 7 A T Witw wifes
g {5 Ta9 95T 9% WO qfa an
HENT GHIT | wEIET qfg W
]z ag 497 g1 fr w1 4t #17 aF
HAE F FOETET H1E WK IqH 7
& g Y & faarai ¥ garwa awr @
a% & I 417 § AR 99
vy § 1 dfer dw fF 77 o 0
FEr gz U s fgg A AT &
fea & & & wy qgi wfemmie & w9
H T 79 FT 416 A T A 5 fF
FE1 9T TF W T §F § aH WG
qgr @ faar aEar oK T ow
&1 fawar fear smar

Fgl aF A9 F N 1 9w
g 79 wgx § 5 vawr SwEA
wfaw g a1 § A g i F fow
qe¥uIde T faw W AR A §
W WY W H A T /99 TE a9
qr @ § wafad T w1 SerT =
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[ s Tt ami ]
farar g A AT 99 IC " IR A
® e e auwar g f wror A
@R [ F T NN WA @ua
¥ fad graew 7@ § faat B frgeam
;N waEr # IGT T DA TfEw
AT Fram I @ fFaga m=a ¥
T TET AW IART &7 ACT IR W
q¥ fag @ ag w3 21 fe gt
‘w ¥ TO@ A @ #T AT
qO W A A 3w
W g wifs wx gaRr qeafar
AAFIN AGT F A IIH W@ A
fredsd AT a1 Wi qw & "
3 T gEea 9z ¢ f5 @t Aew
T 37 oA @31 A gar € feoaw
T WA mAfaqi & A fEar
% 1 T F AT 7 F4ar w71 fF S
AT ¥ AT A F fw @ oag
ofer wagdl & fag M s & A
# IR AFar g FF gaw A @
®Y fRAAT =fgw

F 73 WY FFA1 g0 § ¥ T
¥ fao e faamfas, -
faz s R a1 7= £ 2
Fo Tro ¥ &7 F4a74z 12T &
227 # $7 97T Faar v & aefs
™ 51 fred fear w9 T wAsT
eFaT qqrs T, dfF7 97 TIFA
W q1eT T F A TEEF AT
§, 92 W@ AT & WK 78 B fagmr
g a7 & F0% T Law
7 Tmoae ¥ fag i g 9w
@i T4 g, afFT 5T W Frease
&1 AFFAT OF FZi® AT AT q@T 4G
&7 § | A FIFTH gAT §, AT IoEA
&Y 177 g% &, TP IA & arvr gaa
¥zia ¥ gf & 1 raqdld QA
¥ gra #fe &1 ofar @m0 59T
fai a7 & AV 37 qeaeg § o FHAqr
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R IW A gE E @, afFT
TarR fEami & gR0 IR q@H 17
& TF o o7 @ &, o vy gty
& &nir
14 hrs.
w7 % e et §71 5.
, @ TeE, 19 T 8 NewE |/
ft g8 & | 9T Fwe W% NrEF
F4 gHT AT, dAfdd waFT AFT
gt gl g, faadr a9y & gw feat
qEL T MHe § 740 A1 F6a | 5=
femet & fFdt g & Meww agm
faar &, @1 A% wrEwEs &= s
T FAHT AT FLAT A0fgy | foer
R A MrIFa7 T 7 EFET A L.
A4t afqmde fasen sfge o
wa § # fee wgar Tgar g
wifesva & 1 ga1 Gl §, T A
Fawr fanT Foar Fifgw 1 A 38
E § wEE i ey | faw
T A R ) e = F aEeg
T wad aear g, ar faewerd
Iq %1 gt 1 gwiu B & F gw gasr
o ¥ FArT |
Mr. Chairman: Now, Shri Braj Raj
Singh.
Ch, Ranbir Singh (Rohtak): May I
have a few minutes?

Mr. Chairman: Now, there is no
time. The hon. Member's name was
there in the list, but he has been
absent al] this time, and he has come
only now; that is why I have not
been able to call him. I am sorry.
Now, Shri Braj Raj Singh.

Shri Braj Raj Singh: Do you want
me to reply to the discussion on the
resolution? I thought that the pro-
cedure was that the Minister would
reply first, and then since I had moved
the resolution, I would have the last
chance to reply.

foa d

3
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Mr. Chairman: The hon. Minister is
moving the Bill for consideration, So,
so far as that is concerned, he has got
the last opportunity to speak. First I
shall call the hon. Member, and then
1 shall call the hon. Minister.

Shri Braj Raj Singh: My difficulty
is this, The hon. Minister spoke first
and I spoke after him. So, I had al-
ready replied to his points. So, I
have nothing to add to my remarks
now. But if the hon. Minister wants
to say something else, then I might be
allowed three or four minutes to
reply to those points,

Mr. Chairman: The hon. Minister
has to pilot the Bill. After the Bill
is pased, what is the use of the hon.
Member’s reply? So, the hon. Member
has got an opportunity of replying at
the earlier stage.

Shri Braj Raj Singh: You will ad-
mit, Sir, that according to the pro-
vision in the Constitution, it is my re-
solution which has first got to be put
to the vote of the House, that is, the
resolution seeking disapproval of the
Ordinance. Only after that, the Bill
can be passed.

Mr. Chairman: I shall first put the
hon. Member's resolution to vote, and
then only the consideration motion in
respect of the Bill will be put to
vote. At the same time, the hon.
Member has now get the last oppor-
tunity to reply on the resolution.
After him, I shall call the hon, Minis-
ter to reply on the motion for con-
sideration of the Bill

Shri S. L, Saksema: The hon.
Member should reply to the debate
after the hon. Minister has replied,
because he is the person who has said
that the House should disapprove of
the Ordinance. So, after the hon.
Minister replies, he should be given
a chance. Only after this;, the motion
for consideration could be pla-ed be-
fore the House and the hon. Minister
can reply to the debate,

Mr. Chairman: There are two points
here. The resolution has to be put to
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vote, as also the motion for considers
tion of the Bill. I think that this i
the proper procedure. First of all,
the hon. Member replies on the re=
solution, and then I shall ask the hom.
Minister to reply on the motion fer
consideration; then, I shall put the
two motions to vote.

Shri Braj Raj Singh: With all dus
respect to your observations, may I
submit ‘that in the present case, the
hon. Minister was first asked by the
Deputy-Speaker to initiate the debate
Since he initiated the debate, certain
hon. Members have put forward thelr
points. If the hon. Minister has got
anything to say on those points, ke
may be allowed to reply to them.
Then, I may be allowed to reply om
my resolution,

Mr, Chairman: The point is this
When the hon. Minister speaks, ha
will only sprak gn the motion for cop=
sideration, and will not be able to ad-
vance any new arguments, similarly
when the hon. Member speaks on tha
resolution, he would only stick to the
points that have been made by the
other party and reply only to them.

Shri Sinhasan Singh (Gorakhpur):
The question before you is thix
namely whether the resolution of the
hon. Member has priority over the
Bil] or not. If it has priority over
the Bill, and it is going to be put to
the vote the House first, then, natm-
rally, it means that the hon. Member
moves the resolution, then, the hom
Minister says what he wants to say,
and then the hon. Mover would reply,
and then the resolution should be pat
to vote; if the House votes for his
resolution and throws out the Ord:-
nance, then the question of considem
ing the Bill does not at all arise. Om
the other hand, if the House wvotes
down his resolution, then the Bill
comes in. So, in the ordinary courss.
propriety requires that the hom
Minister should reply on his motion,
and then the hon. Member may reply
on the resolution, and then the resolm-
tion may be put to vote.
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- Mr. Chairman: The hon. Member is
aware that in the Order Paper of
yesterday as well as today, the resolu-
tlon occurs first, and then only the
Bill appears. It is quite true that the
‘resolution must be disposed of first.
The motion for consideration of the
#ill shall be put to the wvote if the
resolution is not accepted.

Yesterday, it was by common con-
sent that the hon. Minister spoke first.
He made a request to the hon, Speaker
w allow him to speak first, and there
was no controversy over it. Now also,
there is nothing wrong if the hon.
Minister gets the last opportunity to
weak.

T sy gwaw Tqr o Farfr g93am,
vd |41 § f5 27 ge7@ 9T T T
039 ¥ fear 37 a7 a0 w7t 7
Ham R feraasafrg frgaae
Y AT & 39 F Fraai w0 wfgw g
¥ freqig 241 § 5 @rg 741 w@g
37 B E7 faean & waog Sraq g
831 § Tr-meaiy A, faar UsAtaw
R-q1T F, FAF T AR 4T 29
W EEd g g wAFTATE R ¢ fF
oz 57 wifeda & FH7T F 76
- xAY §, @ 39 & fETAT FT agT 7@
wiga 811 | &4 & &7 37 THaE &1
T TFFE a0, faegiy T4 eww ¥
A TAT AT AGEIT, wIT AL H waw
ATFATE | TER AT AR A A F
NSIAT § Iq4 qLFz FA--fqa *t
CANT AT F AL AT (BT "
w9z F fgar aqr -3y ¥ w1 e
W AZT AOAAT LI A>T ZT AR
T¥39 F fA91T & 29T go AT wAT
AP FfAT Cr AT qa FT T AT &
- fEAZ T4 FAT T TF A gAR TEAT
WIS AT | ET F 97 FOF
#3170 F wimma fqam, faeaiy
WA at # AT AT g0 @ W fra
qrAFTEI 7S & i T 0w T IRy
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Stq1 i y TGHAT THT ¥ FI18, THIEHE
T &0 A1 gEA A1 8, I & fHAwi
#1 fa7i g% & 5 99 a1 F19 71 ™
TE AT AT FT H7 TITAE @I |
%9 {9T a3 wraegs & fF g9 weq/@ =1
JIF F faa1 117 A7 39 Fi99 91
ar7q F faqr a7 | 97 Fea Al &7 g9
faga & gaqr g, @1 § 7 F fau
a1 & anfas g sy @ fra
FIT A 34 T Awaw w4 v
faqr gaar fua T 3 FqT FAAT
fErdl & fza & =4 &nn

o § F 7T w41 & fe fAdaa
Fear fr &7 T3 15377 F1 ST aw
AFTITAT AT AT AT

Shri §. K. Patil: Hon. Members
who have taken part in the debate
have shown anxiety as to what will
happen to the farmers, quite a large
number of them, nearly five millions
of them if the cane that is standing
is not disposed of one way or the other
in the sense that either you use it
for manufacturing erystal sugar, or
you use it for preparing khandsari
or gur. I can at the very outset as-
sure this House that at any rate I
would not be the Minister who would
see that these standing crops, if it is
impossible to crush them either for
erystal sugar or for gur, should be
allowed to be destroyed, it would be
a very unwise Minister, whosoever it
may be, who does so. Having the
interests of the farmers at heart. hon.
Members cannot expect me to be a
party to a situation where such a
thing or such an eventuality would
ever arise.

Another question will arise. Every-
body talks very sweet about things.
But for a little change I would
ask them to be practical. If
there is a chance of the farmer
being completely destroyed by the
other process, then I have got to do
something to save him from that des-
truction. What 1 am now doing is
not the process of destruction but
that of saving him, I shall explain
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in a nutshell the situation that would
have arisen if such an Ordinance was
not promulgated and subsequently it
wag not put into an enactment.

As it is we have already got 12
lakh tons of sugar in stock, a little
less than that, 11°85 lakhs. If I do
not do anything this year, had I sim-
ply kept quiet and had the Ordinance
not been promulgated and nothing
was done, there is the surest prospect
of this year's sugar production being
of the order of 33—35 lakh tons, But
take the smaller figure, 33 lakh tons.
Our consumption has not yet gone
beyond 21 lakh tons or 22 lakh {ons.
But even assuming that it goes to 23
lakh tons or 24 lakh tons, there would
have been a million tons of sugar
more. Therefore, our stock would
have inereased from 12 lakh tons to
22 lakh tong the cost of which, apart
from excise duty, is somewhere to
the tune of Rs. 154 crores. Does
the House expect the Minister to see
that such a stock of 22 lakh tons
should be allowed to accumulate,
locking up Rs, 154 crores of the State
Bank? Even that could have been
done, if the stock was of a type of
sugar that would last for three or
four years and there was any pros-
pect of marketing such a large quan-
tity.

I think there are no two opinions
in this House that the Government
must be empowered to regulate the
acreage. It is necessary to do it, You
do it today or do it next year. I
would explain as to why it was done
just now. It has got to be regulated.
Otherwise, it not only encroaches
upon other crops but there is also this
factor that there is ng land available
in this country. I have often enough
said that India is the one country in
the whole world which brings under
cultivation the largest percentage of
the area, 41 per cent. The country
that comes next, Indonesia, has got
12 per cent. Therefore, you could
seg that there is no scope here for
that. Hence any increase in the ac-
reage is at the cost of something else.
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These 9 lakh acres have been brought
under cultivation at the cost of cot-
ton, wheat and some other things,

It is not for punishment of the far-
mer that [ am aiming at this. If as
a result of it stocks accumulated,
money would have been unavailable
to the factories. The immediate re
sult of it is that even the crushing
season would not have started. Shr
S. L Saksena knows it very well
Money does not drop from the clouds.
Sugar has to create that money and
if the money was not available and
it was impossible for the factories te
pay even the first charges that have
got to be paid for the cane, the far-
mer would have becn the hardest hit.

Therefore, I thought the farmer had
to be protected from all these even-
tualities. And what have I done? 1
have not immediately stopped him.
I have just said what I want to do
later on, next year. Many Members
have gquestioned me. I wish for a
little change they would come into
my shoes angd stand there for a mi-
nute and give the answer themselves,
as to why I have got this Bill brought
before the House just now and nok
one year before. The point is what-
ever be the time you pronounce your
intention, a period of two or thres
years will have to go because of sow-
ing, then crushing and so on. In
these matters of commodities, you
cannot wait for two years and three
years to take your decision, We know
that there is can on the land. We
know that this year it is impossible
for them to retract it from the land
It has got to be there. But it is a
principle that the House would be ac-
cepting, that the Government shall
have the power to regulate that ac-
reage. Whatever compromises have
got to be made in the period inter-
vening, it meang that this year those
compromises, wherever necessary,
have got to be made. Therefore, this
principle or this Bill has been brought
forward.

I could assure this House that when
1 speak of 4 per cent, it is because
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[Shri S. K. Patil]

of many exceptions that we have
made, Any factory that crushes only
or produces 11,000 tons or less is
exempt from it. There is no cut of
i0 per cent. Then the new factories,
then factories that were not working
for some reason, then factories where
there were strikes etc, and something
happened—all these exceptions which
I detailed in my speech yesterday are
there. If all these are taken into
account, it really comes to 4 per cent.
Even then, I agree with Shri 8. L.
Saksena that that 4 per cent plus the
additional cane that ig there would
come to a sizeable quantity.

Now, what was the intention two
years or three years ago when I gave
these incentives? I made it abundantly
elear again and again that the inten-
tion was not that more land should
be brought under cultivation. The
intention was that the sugarcane that
was gong to gur and khandsari
should be transferred to erysta] sugar.
All these incentives were given not
because the farmer should be persu-
aded to have more acreage under
sugarcane, but that instead of the ex-
traction being 60 or 66 per cent,
which is the case under gur or khand-
sari, it should be 100 per cent and it
should be crystal sugar. Therefore,
it wag a transfer to another form,
from gur and khandsari which is a
gmall part in UP, to crystal sugar, and
not a question of having a million
additional acres under cultivation.

I am never chary of paying compli-
ments to the farmer. He is the wisest
man. He is the shrewdest man and
he is a man who has got to be pro-
tected. I am one with the Members
of the Opposition in seeing that his
interests are protected and not jeo-
pardised. But I do not expect him to
kave more land and then produce
sugarcane on it. That iz not a matter
for compliment, because after all, he
hag thereby deprived some other crop,
and at the cost of that he has done
that. If the per acre yield is increas-
#8—as he is increasing; our farmers
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are increasing the per acre yield—
the difficulty would not have arisen.

My hon_ friend, Shri Vajpayee, rais-
ed a very mathematical question. He
said, it is after all a question of
more sugarcane; whether it comeg one
way or the other, why do we bother
about it? The problem woulg have
been just the same because sugar-
cane production hag increased. 1
would tell him that it goes beyond
arithmetic. There is a human factor
in it. If he produces it on the same
acreage, that means the same man
instead of having 500 maunds has got
1000 mands. The man is the same.
Therefore, even if he gets the pay-
ment a little less or a little later, that
would not be much of a hardship. It
is not the number of people that has
increased or the acreage that has in-
creased. It makes a world of differ-
ence between the two situations.

But whatever has happened, let us
talk as practical men. What could
we do now? Should we accumulate
sugar to the tune of 22 lakh tons and
have Rs, 154 crores of the State Bank
blocked on this one single item, with
the prospect that our foreign exports
ete. are going to be very limited, be-
cause there is no market. As I point-
ed out yesterday, even if it was pos-
sible to export it, we could send only
1 lakh tons more. That does not
solve the problem.

That brings me to a very essential
question raised by Shri Braj Raj
Singh and many others, namely should
we do something in order to inecrease
internal consumption? It is
a very relevant question. My mind
has been really working on that for
a long time. When I said incidentally
yesterday that there is a limit to in-
ternal consumption, it does not mean
we should not consume sugar. One
can est more rice or wheat, but one
cannot ea| more sugar in that way.
I did not mean that we should not
consume sugar. I would tell my hon.
friend and let him tell his constituents
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that they could consume as much

sugar as they like.

The figures that were quoted are
very wrong figures. When you talk
of consumption of sugar, you must
also take into consideration gur which
is in two parts. Therefore, those sta-
tistics do not come in, but even then
there may be scope for consuming
more sugar or gur. How do we know
it? We liberalised all these rules, and
in six weeks time about 50,000 tons
hag moved, and I am quite sure the
consumption will go up, though I am
not so sanguine as my hon. friend
Shri Saksena. The reason is that the
prices are high, and one significant
element in the price is excise duty
and other duties which the States have
imposed. Altogether, the duties come
to somewhere about Rs. 13 per
maund. I am examining this in my
mind, because, after all, once the
money comeg as excise into the fill of
the Government, that Government or
Finance Minister would be reluctant
to lose it, because, if he loseg it, he
will have to find it from somewhere
else,

Shri S. L. Saksena: It is not losing.

Shri S. K. Patil: I understand. It
15 not simple arithmetic, and I should
be credited with knowing it. Besides,
arithmetic has been my strong or
weak subject in life. Therefore, it
has to be counter-balanced, as possi-
bly he wants to suggest to me, by
more consumption,

If this one lakh tons of sugar goes
—I am taking a round figure—it
means the duty comes to somewhere
about Rs. 3 crores, again in round
figures, at Rs. 10:70 per maund. As
Shri Braj Raj Singh has suggested,
there is scope for reducing the ex-
cise duty. I assure the House that I
shal] take up this question very seri-
ously with the Finance Minister and
the (overnment, and if I am con-
vinced, as one must be convinced,
that ag the sugar starts moving more
quickly the loss in excise duty by a
reduchlen can be more than made up
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by the duty on the additional con-
sumption of sugar, surely you can
take it that I would wholeheartedly
support the scheme.

In fact, it is in my mind, it is not
a new thing. My mind has been
working on it, mdlmwalnhms the
results.

Many other questions have been
raised, but they are not relevant te
this discussion, because, ultimately, if
the whole agricultural economy has
to be sustained, and not only sustain-
ed but made progressive, then yom
have to regulate your acresge not
only of sugar. I wish to tell the
Housg that I am thinking that very
soon—how much time it will take I
do not know—the State Governments
must be empowered to reguiate the
acreage not only of sugarcane but
other crops also, so that there ghould
not be any cut-throat competition
between any two crops, so that there
may be no favouritism shown to one
set of farmers against another.

It is good that we are having this
discussion. Five years sgo the dis-
cussion used {o be how to import our
requirements of sugar, but today
luckily we have a surplus and we do
not know what to do with it. Com-
pared with those difficulties, the pre-
sent difficulties are, I think wvery
good indeed.

Shri Jhunjhunwala raised a ques-
tion ithat he did not know how the
raising of the excise duty was really
going to provide a reduction of tem
per cent. It is an easy thing, because
if you want to have that, there is no
method by which it can be done, and
therefore the method by which the
Governments always do it is to in-
crease the duty, thereby making it
impossible for the mill to crush more
and produce more sugar. Thig is
done because we have no ready-made
method of doing it, but I can tell the
House I am watching the position day
by day. If I have told the farmers to
produce more and if they respond te
my call, I would be a bad Minister
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f I punish them for implementing
what I have asked them to do. There-
fare, the farmer has got to be pro-
weted in some way. At thy same
#ime, he has got to be dissuaded here-
affer from having more acreage when
the sowing starta.

80 far as this year is concerned, the
situation would be very carefully
watched with particular reference %o
piaceg wherg there are difficulties, as
for instance North Bihar. Somebody
said that there is difficulty there be-
eguse they cannot produce anything
sige there, and that their sugarcane
does not go to gur. I have seen the
fdgures, their sugarcane also goes to
gur. But Bihar is a very outstanding
example where nearly 60 per cent of
their sugarcane really goes to sugar.

Shri 8. L Saksena: East U.P. also.

Shri 8. K. Patil: East UP. also.
Therefore, exceptiong have to be made
ta such cases.

Supposing by the liberalisation I
have adopied I find a lot of sugar
moves and it ig possible to reduce the
excise duty and thereby increase con-
sumption, then I would be liberal
here also, because this is not done to
punish the farmers. Nor has it got
mything to do with the elections.
Please forget that. The farmer com-
munity has to remain for all time, for
all the elections and not only this
section. Therefore, anything that is
sought to be done just now does not
have the ensuing elections in wview.
We have now turned the corner, and
from a deficit argricultural economy,
at least in something we have come
to a surplus agricultural economy,
and if this ig going to be the pattern
of our agricultural future, I would
welcome it. We shall be able to re-
-gulate it. There is no danger and
no difficulty. Therefore, the House
need not be panicky, What we have
got is an enabling Bill. It doeg not
even say 10 per cent.
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Shri Braj Raj Singh: It is the
rules,

Shri S. K. Patil: The Bill gives
the power. The rules are made under
the Bill, and we have kept a way out.
If somebody tells me that they have
been hit hard, and that what remains
has got to be crushed as otherwise
they would suffer, I think they must
have the fullest protection. Areas
like North Bihar and East U.P. that
come under the same description are
covered, but I am talking of Bihar
because of the floods and other dam-
age there. I am not talking of the
normal conditiong of Bihar. Whether
they are in Eastern U.P. or Bihar,
all these things would be attended to.

The House should realise that if
we do not have any such power and
if thig madness of increasing produc-
tion goes on to 50 lakhs for instance,
a time would come when there would
be no space in the stomach to hold
all that sugar that we shall be pro-
ducing in this country, because there
is no foreign market of that size.

I have been trying the foreign mar-
kets. Some hon. Member asked yes-
terday why Government should not
do something to boost the exports.
This House passed supplementary
grants in the last session in order
that we should boost our exports.

After this explanation, I think there
is no reason whatever for any panic
or alarm go far as the sugar situation
is concerned.

Shri S. L. Saksena: How to con-
sume the surplus of 10 crores?

Shri S. K. Patil: You merely say
50 because you take it for granted
that a part of it at least will not go
to gur. Formerly about 27 per cent
was going into the production of crys-
tal sugar, but during the last three
years it has gone up to 40 per cent.
If you allow for that, the 12 crores
immediately comes down to 3 crores
or something like that, and the prob-
lem assumes its proper size. And it
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is in my hands, and if the releases
are encouraging, it could be balanced,
but that is a question which I can-
not tackle alone, and therefore I can-
not give an outright promise because
I have to consult other Ministries and
it does not strictly come within the
four corners of Ministry alone. That
can be done if there is increased con-
sumption. the rate can be reduced.

Shri S. L, Saksena: Gur prices will
go down,

Shri D. C. Sharma (Gurdaspur):
Nobedy can answer your peints.

Shri S. K. Patil: Therefore, 1 appeal
to the House: let us not create panic
where there is no panic. Let us not
frighten the farmer who need not be
frightened. @ We should encourage
him in every possible way, and sure-
ly my duty will be to encourage him
in all his honest efforts.

Shri §. L. Saksena: Will not gur
prices come down with this extra
production of gur?

Shri 8, K. Patil: Nothing will come
down. We have got the releases in
our hand. They are regulated =o
that the prices do not slump.
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Shri S. L, Sa“sena: Gur prices.

Shri S. K. Patil: They have not
gone down in the market even today,
in spite of all the speeches.

Mr. Chairman: The question is:

“The House disapproves of the
Sugar (Regulation of Production)
Ordinance 1961 (Ordinance No, 3
of 1961) promulgated by the

President on the 29th September,
1961."

The Lok Sabha divided:
14.34 hrs.

[MR. SPEAKER in the Chair]

8hri N. T. Das (Monghyr—Reserv-
ed—Sch. Castes): Sir, my vote has
not been recorded properly,

Mr, Speaker: Did he vote for ‘Ayes’
or for Noes'?

Shri N. T. Das: I voted for Noes',
but it has come wrongly; it is re-
corded as *Ayes’,

Mr, Speaker: All right. Then, it
will be one minug for ‘Ayes’. and ane
more for ‘Noes'.

[14.36 hrs

Sakesna, Shri 5.L.
Sugandhi, Shri

Division No. 1] .. AYES

Braj Raj Singh, Shn Ramam, Shri

Mohan Swarup, Shri Ranga, Shri

Parvathi Krishnan, Shrimati Rao, Shri T.B. Vittal
NOES

Achar, Shri
Aney, Dr. M.S.
Bahadur Singh, Shri
Barman , Shri

iP.L.
Bidari, Shri
Bist, Shri ].B.S.
Biswas, Shri Bholanath
Brajeshwar Prasad, Shri
Chettiar, Shri Ramanathan
Damar. Shri
Das, Shri N.T,

Dasappa, Shri

Dube, Shri Mulchand
Dwivedi, Shri M.I..
Eacharan, Shri V.
Ering, Shri D.

Ganga Devi, Shrimati
Ganpati Ram, Shri
Ghosh, Shn M.E.
Gupta, Shri Ram Krishan
Hajarnavis, Shri
Harvani, Shri Ansar
Hansda, Shri Subodh

Verma, Shri Ramiji

Hem Rai. Shri

Jain, Shri M.C.

Jamir, Shri Chubatoshi
Jogendra Sen, Shri
Joski, Shri A.C.
Tyotishi, Pandit J.P.
Feaar Kumari, Shrimati
Filedar, Shri R.5.
Kistaiva, Shri

Kotok:, Shri Liladhar
Krishan Chandra, Shri
Furezl, Shri BN,
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atmi B Shrimati
Maiti, Shri N.B.
Malaviys, Shri K.D.
Mallik, Shri D.C.
Malvia, Shri K.B.
Mchta, Shrimati Krishna
Minimata, Shrimati
Mishra, Shri Bibhuti
Mishra, Shri R.R.
Mobammand Akbar, Shaikh
Mivtawin v, Shri N.R.
Muthukrishnan, Shri
Nanaindin, Shri
MNarssimhan, Shri
‘Mehru, Shrimati Uma
Neswi, Shri
Padam Dev. Shri

Pahadia. Shri
Panna Lal, Shri

Patil, Shti S.K.
Prabhakar, Shri Naval
Radha Raman Shri
Reghubir Sahm Shrl
Raghunath Singh Shri
Rai, Shrimsti Sshodrabai
Ram Shankar Lal, Shri
Ramaul, Shri §.N.
Ranbir Singh Ch.

Rane, Shri

Sahu, Shri Rameshwar
Saigal, Sardar A.5.
Samanta, Shri §.C.
Sarhads, Shn Ajit Singh
Sarma, Shri A.T.

Sut yabhama Devl,ShrimatiL
Shankar Deo, Shri
Shankaraiya, Shri
Sharma, Shri D.C.
Sharma, Shri R.C.

of Production) Bill
Shree Narayan Das, Shri
Siddish, Shri
Singh. Shnn D.N.
Singh, Shri K.M.
Sinha, Shri B.P.
Sinha Shri Gajendra Prasad
Sinhs, Shri Sarangdhars
Subramanyam, Shri T.
Sumat Prasad, Shri
‘Turiq, Shri A.M.
Tewar, Shri Dwarikanath
Trimmaiah, Shri
Thomas, Shri A.M.
‘Tiwari, Pandit D.N,
Uike, Shri
Umrs Singh, Shri
Varma, Shri M.L.
Vedakumari, Kumeri M.”

Viswanath Prasad, Shri
Vwas, Shri R.C.
Wodeyar, Shri

Mr. Speaker: The result of the
-division is: Ayes—9; Noes—396.

The Resolution was megatived.
Mr. Speaker: Now, the question is:

“That the Bill to provide for the
regulation of production of sugar
in the interests of the general
public and for the levy and col-
lection of a special excise duty on
sugar produced by a factory in
excess of the quota fixed for the
purpose, be taken into considera-
tion.”

The motion was adopted.

Mr. Speaker: There are no amend-
ments to any of the clauses. I will
put all the clauses together. The
question is:—

Shri Sinhasan Singh (Gorakhpur):
Sir, I just sent in an amendment to
clause 4 today.

Mr. Speaker: I rule out the amend-
ment. The notice of the amendment
is just now on my table. I may not
be able even to make out what he has
written.

The question is:

“That clauses 1 to 8 stand part
of the Bill.”

The motion was adopted.

Clauses 1 to 8 were added to the Bill.

Mr. Speaker: The question is:

“The Enacting Formula and

Title stand part of the Bill.”

The motion was adopted.

The Enacting Formula and the Title
were added to the Bill.

Shri 8. K. Patil: Sir, I move:

“That the Bill be passed.”
Mr. Speaker: Motion moved:

“That the Bill be passed.”

Shri Sinhasan Singh (Gorakhpur):
Sir, you have disallowed by amend-
ment. I suggested my amendment in
view of the assurance given by the
hon. Minister that he wag going to
consider the possibility of reduction
of excise duties because there was no
provision in the Bill for that.

] Shri 8. K. Patil: That need not be
in the Bill.

Shri Sinhasan Singh: The increase
in excise duty is a penal clause for
protection. The hon. Minister has
assured us that he will see that every
cane is crushed by the mill if it is not
turned into khandsari or gur. As
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the provisions in the Bill go, the
mills will always be vigilant not to
produce more than the quota for if
they do they wil! have to pay excise
duty as penalty. There remains the
hon. Minister’s verbal assurance, The
present Bill is not going to reduce the
price of sugar produced and so con-
sumption will remain as it is. The
mere fact that you are going to res-
trict further production means that
you are going to hit the cultivator.
Sugarcane crop is the one crop which
is not failing; other crops are failing
and everybody is trying to have sugar-
cane crop. My submission is that it
the hon. Minister is thinking on these
lines, that the sugarmills will be made
to crush and nothing will be allowed
to lie idle, there may be some provi-
sion to that effect somewhere. Other-
wise, the mills may approach him and
say: there is sugar lying idle and I
will not crush it. So long as the pro-
vision remains as it is, under what
power will you permit them to crush
more. There is clause 6 and there
are some other loopholes also. He
can give exemption. But it should be
clearly understood that the sugar
mills have their propaganda machi-
nery and they will raise a hue and
cry. On this question, there must be
an assurance to the cultivator that
sugarcane will be crushed and noth-
ing will be allowed to remain idle.

Pandit Thakur Das Bhargava
(Hissar): There is only one reason
why I want to make an obzervation
at this late hour. I congratulate the
hon. Minister for establishing a prin-
ciple that the State should have
control of the production of cereals,
sugar and other things. There is &
great imbalance in this country in
the production of several kinds of
commodities, especially so far as the
question of fodder is concerned, We
want five million acres of land to feed
our cattle properly and we are defi-
cient in that. Only four per cent of
the total area is given to fodder;
while in other countries it is between
25-60 per cent., it is so low here. I
find that the cattle in our country are
deteriorating and the milk production
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in the country is very low and the
per capita consumption is 21 ounces
per head while in other countries it
is 20 or even more. If we want to
do our duty by the Constitution which
lays down that the standard of living
of the people and putrition must be
raised, fodder cultivation must be
undertaken in a larger measure, This
can be done only this way. In regard
to cereals we are self-sufficient and
in course of time by the end of the
Third Plan, we will have attained a
much higher level of production
Therefore, it is high time that we
changed he use of land and its
pattern. Today only four per cent of
the land is devoted to production of
fodder and we want at least ten per
cent must be devoted for this purpose.
This can only be done in the way in
which the hon. Minister is proceeding.
Today the principle has been accept-
ed. We find that the cultivators want
to cultivate only certain kinds of
commodities in a certain way
at a certain time. I find in re-
gard to sug:r so much objections have
been raised in this House that I am
rather compelled to say that people
think of the special interests of par-
ticular areas. Since long, the culti-
vators of sugar production have been
pampared beyond description. I am
saying this as a result of my ex-
perience over the last 30 years in this
House. Protection was given and ul-
timately sugarcane which was selling
at about 1} annas per maund is now
selling at Rs. 1-7-0 per maund. So
far as sugar is concerned, we have
not only turned the corner but we are
producing a larger quantity than we
need. I remember the day when I
said to Shri Kidwai something in
regard to sugar. He wanted to import
some sugar and I said: let all of us
drown ourselves in the sea if in this
country you have to go on importing
even sugar. He gave me a promise
that after that no sugar would be
imported. I am wvery glad to find that
no sugar had been imported since
then. Today the hon. Minister has
brought in a Bill which says that the
production of sugar should be cur-
tailed to some extent and I wish the
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whole country and also the States
were of this view. The States should
be given the power to control produc-
tion of cereals and other articles in a
balanced manner so that the economy
of the country may be improved and
the people may get the right kind of
food or any other thing they need.
So far as milk is concerned, which is
so deficient, the Gosamvardhan Coun-
cil &, ..inted a committee and just
now it has submitted its report which
says that so far as fodder is con-
cerned it must be cultivated on a much
larger scale. Therefore, I congratu-
late the hon. Minister for having
taken the courage to establish a new
rule, a right rule of controlling the
production of unwanted commodities
in this country which will meet the
needs of our economy.

o Twlre fag : wew R,
&€ Al ¥ 1@ FHT F @R Fan
¥ ot T Wi far &, @z w fag
gt f& § arf feami M guedf o
HIRTARF AL @ &, afer drgg
I T, TG WA TG AT F
TR F AT AT T FET g | T A
TE9T T F IGAT FA 9 TEA
a1gt fF 59 a1 i 9€ firadr # w@
o= Fefaaa &), grenifs 7 faw 7Y gt
Lee B

T WRIET, AT AN §—F1T
A8 sraT——fF = ¥ o Tqe Fo
qifear #47 a7 &, 927 COF TWT wiw
o & 9T OF T991 IF 1Y B 49
¥ g w9 ¥ fram =t fRarg 9 w0
@R ¥ fou o) fram & w92 &
o 3731 &7 &1 w1 foFan | e feama
¥ wme & fA o9 9z 9g waEy §
f 38 faa w1 o feor o 7R 9
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NOVEMBER 28, 1961

Sugar (Regulation 1922
of Production) Ordinance
and Sugar (Regulation

of Production) Bill

L <& 1 waw R 3T w18, A3
g # wiemaw @ ®© 31 (.8

st T

T3 are & #v frqaw ag § f tev

% QT FHALAET B3 1 T
2, 9 9= T ¥aT 7w T A
ST | TH A § TEOTET QAT
¥, @ AR 9% 99iF §F qMWEEET
ufear 7, wei % ¥ faama go fa1 7@
& gaal, 987 A FC@ET ST ¢ Te
LG LR -

Ta o g @ fr frae &

*t ag a=maa W feami 1 qwam
WY I

Shri S. L. Saksena: Sir, I am sorry
that the hon. Minister has not ans-
wered the real question. He has ad-
mitted that there will be sizable sur-
pluses of sugarcane. But what s
he going to do with it? The mills
are starting one month late this year.
How will they be crushed now? Un-
less he forces the mills to crush cane
in the month of June, they will not
be able to do it. Or, he has to give
incentives. Can he give an assuran-
ce to the House that the price will
not be reduced and all the cane will
be crushed at the price. After the
elections, the millowners will crush
only if there is a price reduction. I
want him to promise that the price
w:ll not be reduced and the standing
cane will be crushed at the present
prices.

The gur crushed will be somea 12
crores of maunds; if the extra is also
taken into account it will be 17 crores.
If the quantity of gur produced be-
comes such a large quantity, the price
of gur w.ll crash and it will come
down to Rs. 9 or Rs, 10 per maund.
Therefore, ha has done nothing to
proteci the price of gur; he has only
done il with respect to sugar,

Thirdly, the Minister has not pro-
mised to the House that khandsari
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will be taken away from the purview
of the excise duty. As I have told
the House many times in the past,
khandsari and gur are the safety-
valves of the sugar industry. If you
destroy them, you will destroy this
industry. You have destroyed the
khandsari and gur industry in the
past few years with excise duty. The
rezult is that you are faced with sur-
plus sugar now. Therefore, the Minis-
ter must promise to the House that he
will remove the excise duty on khand-
sari.

Mr. Speaker: The hon. Minister.

Shri 8. K. Patil: ] have nothing
more to add to what 1 have already
said.

Mr. Speaker: The question is:
“That the Bill be passed.”
The motion was adopted.

14.51 hrs.

MOTION RE: ANNUAL REPORT OF
INDIAN REFINERIES LIMITED

Mr. Speaker: The House will now
take up the motion i respect of the
Annual Report of the Indian Re-
fineries Limited. Shri P. G. Deb,—
absent. Shri D. C, Sharma.

Shri D. C. Sharma (Gurdaspur):
Mr. Speaker, Sir, I beg to move:

“That this House takes note of
the Annual Report of the Indian
Refineries Limited for the year
1959-60 and the Review by the
Government of the working of the
Company, laid on the Table of
the House on the 10th March,
1961.".

I rise to in‘tiate the discussion on
this motion with a mixed feecling. I
think there is no citizen of India at
this time who does not have some
idea of the oil map in this country.
This map has been expanding in
extent and also in depth. This map
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has been under study and serutiny
not only by the Members of the Lok
Sabha and the Rajya Sabha but also
by the people at large. They have
all been very watchful of the acti-
vities of thig Ministry. I believe that
we are becoming more and more ¢il-
minded in this country and the kind
of indirect education that has been
going on all these years has made us
very sensitive to the policies dealing
with oil, oil refineries and oil prices.

There is one thing which sometimes
the people are not able to understand.
The Ministry does not give an up-to-
date picture either of the oil pros-
pecting in this country or of oil re-
fining in this country or of oil dis-
tribution in this country. The in-
format‘on that is doled out to us
comes to us in driblets and some-
times it becomes very difficult for
anyone of us to form a clear and
coherent picture.

14,52 hrs,
[Mgr. DeEpuTY-SPEAKER in the Chair]

Assam is always with us. Gujarat
is also sometimes with us. The Pun-
jab is very often not with us. Rajas-
than has become a part of the news.
I want to put one question to the
hon. Minister. Some time back he
said that he was going to have Russian
collaboration for oil prospecting in
Ladakh. What has happened to it?
I want to ask him as to what has
happened to his prom'se of prospect-
ing oil in the Andamans. What has
he been doing so far as prospecting
of o0il in other parts of India is con-
cerned? I must say that in the
matter of oil prospecting, if there is
one State in India which has received
a step-motherly treatment at the
hands of th's Ministry, it is the State
of Punjab.

Shri A, M. Tariq: What about
Kashmir?

Shri D. C. Sharma: [ think I will
add Jammu and Kashmir to that.
When I look at the Punjab, I find that
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the Minister has been sending just
token parties for exploration; token
drilling parties have been sent there.
He has nbot taken the Punjab wvery
seriously. That may be the case of
other States also. So, I want to know
what the total picture, so far as the
availabil ty of oil or the prospect of
availability of oil in the country is
concerned. I think our country needs
to be informed about this point in
as up-to-date a manner as possible.
It is not that we should get informa-
tion only from replies to questions that
are put on the floor of the House.
I would request the hon. Minister to
see that he places this information at
the disposal of Members of the House
at least once in three months, giving
us the total picture of what is
happening.

Another point which I want to
make is this. The report which I am
going to discuss today is one of the
most meagre, inadequate, badly pro-
duced angd badly written reports that
1 have seen. Only the other day, I
was discussing the report of the
Hindustan Antibiotics, Ltd. I found
that that report gave a wvery full
picture of what was happening in
that sector of our public enterprise.
It was a delight to read that report.
When I looked at and went through
the second annual report of the Indian
Refineries, Ltd., I came to feel that
“officialese”—if I can use that ex-
preszion, could not have been practis-
ed at greater length than it has been
done here. Th's report will fill any
person who reads it with feelings of
dismay, with feelings bf inadequacy.
He will not be able to know what the
situation is. I compare this report
with the first annual report, and 1
think that that report makes much
better reading and gives more detail-
ed information than th's one. I do
not know how ang why this change
has come about.

I find that we have bzen having
changes too frequently sp far as the
managing director is concerned in the
Indian Refineries, Ltd. I am very
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sorry, of course, that the Chairman of
this company, my esteemed friend,
the late Feroze Gandhi, who signed
the first report was not there to sign
the second report. I am glad that
they have paid some tribute to him
and it is a thing which he deserves
richly. I wish he had lived longer to
give the Ind an Refineries the right
kind of drive and initiative. But the
cruel hand of death snatched him
away.

I find that the managing directors
of this company are changed very fre-
quently. Why should they be chang-
ed? These secrets are known only to
the Ministers and the Ministries.
There used to be Shri Shrinagesh who
was the managing director of the com-
pany. He was shifted to H ndustan
Steel. I think he was deing very good
work, very valuable and admirable
work. He had come to understand
all the problems of oil refining, but
as soon as he got a grip over the
whole thing, he was shunted out some-
where else. Then there came an-
other gentleman to take charge of
this enterprise. He was also sent
away after three months and now
somebody else has come. If you look
at the personnel of the managing
directors of this company, you will
find that the Ministry has been dab-
bling with it by changing it too often.
I wish this was not done, because
it does not ensure continuity of in-
terest and continuity in the way ©of
promotion of those objectives which
we have in view, I think the hon.
Minister will tell us why so many
changes have been made so far as
this Indian Refineries Limited is
concerned.

15 hrs.

I welcomed the first report as a
dear relation will welcome a newly
born child. I wished it well, because
we all wish a new baby well. When
the second report was presented, we
expected that the child would have
grown in height and weight and would
be alive and kicking. But on reading
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the second report, I find that the
chilq is very pale and anaemic; the
child is going to be a case of arrested
development and stunted growth. The
ch:ld does not show much promise of
growing one way or the other.

The Minister of Mines and Oil (Shri
K. D. Malaviya): Some people are
suffering from jaundice.

Shri D, C. Sharma: I do not suffer
from jaundice. But I do suffer from
one thing, viz,, I must call a spade a
spade. I must look at reality, and
not at promises.

Mr. Deputy-Speaker: But care
should be taken that the spade is not
applied to the child itself.

Shri D. C, Sharma: I did not follow.

Mr. Deputy-Speaker: It was only
intended for the Minister,

Shri D. C. Sharma: You and I are
fond of children. You and I will
never harm any child.

What is the progress made in regard
to the Gauhati refinery and the
Barauni refinery? I find, so many
cubic feet of earth work have been
done, etc. But even the agreement for
land has not been finalised. For the
Gauhati project, 270 acres of land
are already there. 403 acres of land
have been asked for, 292 acres for the
township and the balance for water-
supply and effluent discharge. (Inter-
ruption). What has happened to the
preparation of site? They have men-
tioned here all kinds of works—civil
eng'neering works, mechanical engi-
neering works and so on. But I want
to ask, what js the progress so far
as these works are concerned and
why the progress is not as well-de-
fined and as well-regulated ias it
should be. Of course, T would be told
that the progress is according to the
schedule, because we do not know
the schedule. The schedule is known
only to the Minister. I want to know
what has happened so far as these
things are concerned.
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The same thing is there so far as
the other refinery is concerned. Of
course, the promise is given that the
time-schedule will be kept and it will
be completed by the end of 1961, But
on reading this report, I do not think
this is going to happen. Take the
question of experts. Of course, some
persons have been sent abroad for
training. I do not know if all the
experts have arrived. The report says
that only 28 out of the 48 Rumanian
experts have arrived. Therefore, this
report highlights more of the short-
ages and what has not been done and
less of what has been done. While
reading it, one does not feel very con-
fident that what is aimed at will be
achieved.

The same is true of the Barauni
refinery project. I think the Gauhati
refinery project is a class by itself.
The Barauni refinery project also is
not something which can fill anybody
with much self-confidence. Of course,
all these things are mentioned here—
land acquisition, preparation of site,
etc. But I want to ask what has hap-
pened to the detailed project report
Have we got it back from the Soviet
Union or not? Has it been prepared
once and for all or not?

We read a lot about roads—approach
roads, peripheral roads, etc. and hostels
Of course. hostels should be there to
accommodate the foreign experts;Ido
not deny. But I want to know what has
happened to this project so far as
equipment is concerned and so far as
recruitment of staff is concerned.

Para IV (vi) says:

“Orders were placed for all the
equipment required for unloading
and haulage and other tools and
tackles required for the erection
jobs and a major portion of these
equipment has already arrived at
Gauhati and is in use.”

What is the major portion? When we
go into the details of these things, we
find that they do not make very satis-
fying reading.
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When I lock at the balance sheet,
I want to know how these charges
have gone up so steeply. If you com-
pare the figures given in the first
report and in the second report in
regard to electric charges, the rent
paid, the charges for advertisement
and publicity, ete, they are almost
three times as much as before. If you
compare the charges of printing and
stationery, postage, telephone and tele-
gram charges and the depreciation
written off in the first report and in
the second report, you find that they
are much more now. In the first
report, the depreciation written off
was only to the extent of Rs, 3,314.88.
But this time it is Rs. 47,734-49. I
would like to know how all this is
happening and how the expenses are
going up.

As I said in the beginning, the
report does not fill me with any satis-
faction. This is not ap account of
things done. It is an account of things
which might be done. Perhaps the
Minister would say that all these
things are going to be done at the
proper time and we are discussing
only the report which deals with
1959-60. He would say that so many
months have passed and perhaps many
things have happened about which I
have some knowledge but not a very
adequate knowledge. Of course, I
must admit that the Minister for
Mines and Fuel has been almost a
missionary in the cause of oil explo-
ration and refining and distribution.
Sometimes he has taken decisions
which have not found favour with
vested interests, sometimes he has
done things about which the commer-
cial interests have not been very
happy; but I must say that so far as
negotiations go, negotiations for the
reduction of price, negotiations for
bringing more countries in collabora-
tion with oil business, he has been
eminently successful and I have
reasons to congratulate him on that.
‘For instance. we are having agree-
ments with Rumania, with the Soviet
“Union, with the United Kingdom,
‘with France, with Italy and all these
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countries for the purpose of our oil
exploration.

Moreover, I think he has done one
good thing and that is, he hag disso-
ciaied exploration from refining and
distribution. I think that js in con-
formity with the national will of this
country, that is in accordance with the
sovereign status of our country, that
is also in line with our military
strategy. I do not deny him credit for
that. I do not deny credit where it is
due. He fought a good fight, I must
say, with some of these companies
who are refining oil for us in our
country over prices, and though the
profit that he has made by negotiating
those prices has not gone to ease the
price schedule of these products for
the consumers I think the Government
has been able to get some money.

But no one can deny that the rate
at which we are expanding is not the
rate dictated by the needs of our
country and the urgent problems of
our country. What did we need in
19467 What were our needs so far as
these things are concerned and what
are our needs going to be in 19667
What are our needs today in the year
1961? Our needs are great and they
are growing very fast. I want to ask
the Minister what he is doing in order
to catch up with the needs that we
are having in this country. Of course,
these two refineries are there and
there will be a third refinery also in
Gujerat. The Mysore people are ask-
ing for a refinery, the people in the
south are asking for a refinery and
all those refineries also will come into
being in the near future But I ask
him if he has got a blue-print of the
needs of our country and the methods
of satisfying those needs.

Mr. Deputy-Speaker, Sir, oil is not
only a matter of daily consumption,
oil is not only a meang of transport,
oil is also an instrument of military
strategy, oil is also an instrument of
industria] power. And, I believe that
in the matter of oil nobody can be
complacent. Our worthy Minister
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went abroad and when he came back
he said that he went to UK., France
and Italy, he has seen a lot, he has
learnt a lot and he has brought a lot.
I think that is what he said at Bom-
hay. Of course, he has seen a lot;
there is no doubt about it. He has
learnt a lot and he also has brought
a lot, no doubt, But I want to ask
him whether he has learnt as much as
he should have. What should he have
learnt? He should have learnt that
the pace of oil exploration and the
pace of ocil refining should be accele-
rated. Has he learnt how to accele-
rate this pace? He says that he has
brought a lot. Of course, he has
brought a lot. He has had negotia-
tions with all these firms and in the
matter of these things I know he has
done a lot of good.

Mr, Deputy-Speaker: I want to
accelerate the speed, and therefore I
am ringing the bell.

Shri D. C. Sharma: I want to ask
the Minister only one question. While
our needs for oil are proceeding at a
galloping rate—this js a phrase which
I have taken from the newspapers—
has he got anything, any project in
view which can keep pace with the
galloping rate of our needs of these
thing?

In the end, Sir, I want tp say only
one thing to the hon. Minister. He
should give a complete picture of
prospecting, refining and distribution
to the House as it exists at present.
He should also ask the department
which runs the Indian Refineries to
produce a more readable, a more
well-informed report. Of course, the
refinery is yet in the making. We do
not get here anything about the
workers’ welfare; perhaps, when the
two townships are built we will have
some idea of what is being done for
workers' housing, for giving them
medical facilities, education and all
that. But I think even now they
should be employing some workers.
We do not get any idea about them.
I think the gentlemen who are res-
pongible for bringing this report should
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study the report of Hindustan Anti-
biotics and see how a report can be
produced which is more or less satis-
fying to a person who does not have
to deal from day to day with these
problems,

On the whole, Sir, our country is
doing very well, and for that I think
the credit goes to the House whose
Members are so vigilant about any-
thing connected with oil and whose
Members keep the Minister always
well informed about the needs of
the country. Of course, the Minis-
ter also is doing quite well in this
matter. But I wish that we should
have a different picture and a more
satisfying picture, a more adequate
picture. I want self-sufficiency in
this matter. I do not want teo
depend upon any other country for
the supply of our oil. I also do not
want a mixed economy in this sector,
I am a believer in mixed economy,
but I do not want mixed economy
in this sector because this sector has
very ‘many implications for us. I
would therefore say that we should
work for the day when the whole
project of oil from A to Z can be in
the hands of the public sector. 1
am looking forward to that day, and
[ hope I will live to see that day
when the oil map of India shows
only the colour of my pgovernment
and not the colour of any other
company whether it is foreign or
Indian. Tt should be nationalised

With these words I commend the
Report.

Mr. Deputy-Speaker: Motion mov-
ed:

“That this House takes note of
the Annual Report of the Indian
Refineries Limited for the year
1959-60 and the Review by the
Government of the working of
the Company, laig on the Table
of the House on the 10th March,
1961."

Shrl T. B. Vittal Rao: (Khammam):
Mr. Deputy-Speaker, Sir, I entirely
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agree with my predcessor who has
gaid that this Report does not con-
tain much information. To that
extent 1 agree with him. Even the
Review that has been prepared has
been done in a most callous way.
For this o0il organisation we ‘have
been voting large sums of money
time and again and we expected at
least in the Review, if not in the
Balance Sheet, for the year 1959-60
a comprehensive review. Unfortu-
nately that has not been done,

When we consider this Annual
Report of the Indian Refineries
Limiteq for 1959-60, we will have
to keep in mind the attitude of the
management of the foreign owned
refineries in our country who refus-
ed to refine the crude oil which we
were to get from the Soviet Union
and the indigenous crude oil produc-
ed at Cambay and Ankleshwar.
While considering this Report we
should also bear in mind the recom-
mendations of the 0il Prices Enqu-
iry Committee under the chairman-
ship of Shri K. R, Damle.

About the two refineries, one at
Nunmati and the other at Barauni,
some facts have been given in this
Report. They give land acquisition,
houses being constructed, some tech-
nicians being sent to Rumania and
so forth. But what I am told about
the laying of the pipeline itself is
this. We were to get the pipes from
the Rourkela steel plant. I under-
stand that the pipes that have been
supplied by the Rourkelas steel plant
were found to be below the specifi-
cations and are, therefore, to be
returned, with the result that the
laying of the pipeline has been
delayed thereby delaying the com-
missioning of this refinery at Nun-
mati. However, we are assured as
in the Report that the whole reflnery
will go into production by the end
of this year. We were also told in
the Oil Pavilion in the Indian Indus-
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tries Fair that the Nunmati refinery
will go into full stream by the end
of this year. I am not aware at
what stage it is because I have not
visiteq it.

Coming to the Barauni refinery,
the first million ton unit will be
commissioned some time towards the
end of 1962. The second million toa
unit will be commissioned somewhere
in 1963 and the whole thing will go
into full stream in 1964. In this
connection I would like to know
whether it is a fact that this refinery
at Gauhati is going to incur a loss
till the whole refinery is commission-
ed on account of the disadvantageous
agreement that we had with Assam
Qil, that is, with Oil India. It 1s
estimated that during the years 1962
and 1963 there will be an annual
loss of Rs. 3 crores on account of
that agreement under which they
were supposed to supply crude to
this refinery in Assam. I do not
know how far the pipelines have
been laid to Barauni and whether the
time schedule wil] be adhered to.
Last time when we asked whether
the late submission of the project re-
port by the [Soviet experts would
result in our schedule for commis-
sioning this refinery in Bihar being
upset, we were assured by the hon.
Minister that the time schedule would
be strictly adhered to though there
has been delay in getting the project
report from the Soviet experts.

The Board of Directors of the
Indian Refineries Limited is not
working with the speed with which
it should. If I may give certain
figures about the crude that we are
importing from foreign countries, it
is to the extent of Rs. T3 crores or
Rs. 75 crores per year. If we go for-
ward with these development plans
early, we will be able to save this.
At the same time our consumption has
also been increasing. It is estimated
that we have spent on foreign ex-
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change for the import of petroleum
and its products to the extent of
Rs. 79.9 crores in 1959, Of these
imports kerosene accounted for
Rs. 21.T crores in 1958 and for Rs.
24:1 crores in 1959; crude accounted
for Rs. 362 crores in 1958 and Rs, 34
crores in 1959. OQur requirements are
bound to increase. By the end of
the Third Five Year Plan we are to
have 13 million tons or so, When we
compare the figures of consumption
of petroleurn products with those of
the industrially advanced countries,
we find that there is g very big gap
between them. For instance, the per
capita consumption of petroleum pro-
ducts in India in 1959 was 4 imperial
gallons as against 663 gallons in the
United States of America, 162 gallons
in the United Kingdom, 83 gallons
in Japan, 16 gallons in Ceylon and
6 gallons in Pakistan. Pakistan
is consuming more petroleum
products than we are doing.
What [ am attempting to show is
that the commissioning of these two
refineries is very, very important.
Their commissioning should be done
with great speed. We should ac-
celerate the pace.

I am not unmaware of the difficulties
that we are facing. We are new to
this, But we cannot be new to this for
al] time. We have had some experi-
ence of oil exploration, prospecting
and refining during the last ten years.
So we cannot plead that our people
are completely ignerant, During this
period what has happened? While our
consumption was increasing the three
foreign-owned refineries had been in-
creasing their own production. They
have increased their productjon to
more than their licensed capacity. For
instance, the Burmah Shell refinery’s
licensed capacity was only 2 million
tons per year. They have increased it.
Stanvac have also increased it
What do they tell us? They have
increased their production because
they have done some technical changes
in the method by a new technical
device. I remember, when we asked
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the foreign-owned companies to just
modify their pattern of production so
that we could have more of diesel oil
and less of petrol, they said, it could
not be done without changing the
whole refinery as such. Now, they
say they have been able to increase
the production by adopting certain
technical devices. I admit that I am
an absolutely lay man with regard to
the technique of oil refining. But, we
would like to have an answer; how
is it that they have been able to in-
crease their capacity more than
licensed.

Then, we come to the Gujarat re=
finery. A few days ago, I happened
to have a talk with the Chairman of
the Board of directors of Indian Re-
fineries Ltd, I asked him, when are you
taking the Gujarat refinery, why is it
that the proposed Gujarat refinery
has not yet been taken by the Indian
Refineries Ltd. He could not reply.
Probably he was afraid that I will
place whatever he says before the
House. He said, it has not been taken
up. Why should not the third project
which we are going to have, come
into this? Why is it a separate en-
tity? What are the difficulties in
merging that with this? We are
told, there also Soviet experts have
been invited, some amount out of the
credit they are giving us during the
Third Plan period wil] be utilised for
the putting up of this refinery in
Gujarat. We would like to know
under what grounds this has been kept
away from Indian Refineries Ltd.

8hri K. D. Malaviya: It has been
kept away from?

Shri T. B, Vittal Rao: It has not
been included in the Indian Refinerieg
Ltd.

Shri K. D. Malaviya: In this report?

Shrl T, B. Vittal Rao: This Gujarat
refinery has not been included.
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Shri K. D. Malaviya: May I just
reming the hon. Member that the
Gujarat refinery has nothing to do
with Indian Refineries Ltd.? The
organisation known as Indian Refine-
ries Ltd. controls two refineries, the
Nunmati and Barauni refineries. The
Gujarat refinery is being worked
under the Oi] and Natural Gas Com-
mission. It is incidental to our work-
ing that the Managing director of
Indian Refineries Ltd. is also a Mem-
ber of the Oil and Natural Gas Com-
mission. The Gujarat refinery will
be the property of the Oil and Natural
Gas Commission, Naturally, there-
fore, its activities cannot be governed
by the Indian Refineries Ltd.

Shri T. B. Vittal Rao: That is true.
What I want to know is, what are the
special reasons?

Shri K. D. Malaviya: You want fo
know that.

Shri T, B. Vittal Rao: I want that
it shouldq be included in this. It
should be brought under the purview
of this.

Shri K. D. Malaviya: I think it was
also discussed some time back in the
House. I wil] say something about it.

Shri T. B. Vittal Rao: With regard
to the laying of the pipe line from
Cambay to Bombay, from whatever
knowledge I have gained or informa-
tion I have got from some technical
people other than those who are con-
nected with the Oi] and Natura] Gas
Commission, they think that this pro-
ject will not be economical, and it is
going to be a very costly affair be-
cause of various reasons. There are
severa] riverg over which the pipe line
will have to be laid.

An Hon. Member: How many miles?

Shri T. B, Vittal Rao: One hundred
fifty or 200 miles. Sufficient electri-
city has to be consumed in order to
pump this Cambay crude which has
got more paraffin content. Otherwise,
there is every danger of the crude

NOVEMBER 28, 1961

Annual Report 1938
ot Indian Refineries
Limited

getting solid and it cannot have a
smooth run through the pipe. Later
on, when we are self-sufficient, when
the production of erude in our coun-
try will meet all our demands, then
we can think of this laying of pipe
line from Gujarat Not at this stage.
Because, placed as we are, with the
production as laid down in the Third
Plan, I am doubtful whether we can
fully meet the requirements of all
these refineries with regard to indige-
nous crude. Therefore, something has
to be imported. It may be from the
Middle East or Soviet Union or Ruma-
nia. But some quantity of our require-
ments even during the Third Plan
has to be imported and that should
be utilised. Therefore, this gquestion
of laying of pipe line for refining oil
at Burmah Shell should wait till after
the Third Plan.

Shri K. D, Malaviya: Where is the
programme?

Shri T. B. Vittal Rao: You have said
it so many times.

Shri K. D. Malaviya: I do not think.

Shri T, B. Vittal Rao: You said, we
are going to lay a pipe line because
we are envisaging a time when we
are going to stop all imports, when
you replied.

Then, ] want a categorical answer,
Because certain newspapers have
taken advantage of a question that I
put some time ago in this House.
The Chairman of the Burmah Shell
Refineries, while addressing the An-
nual General meeting of the Burmah
Shell Refineries said—a para is de-
voted to this—that when they gave
up these concessions, the Govern-
ment had agreed for an increase in
the refining capacity. What has made
the Government give such an under-
taking? The Minister's reply at that
stage was that he was not aware of
it. A paper, which wrote an article
on this, said that the Minister should
quit office, that a Minister who said,
I am not aware of that statement, a
Minister who should always keep him-
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self informed about the address of
the Chairman of the Burmah Shell
Refineries, has not made a very res-
ponsible statement. If he had read
it, he should have denied it. This is
what the paper wrote. Why should
the Government give a guarantee, for
giving up some duty concession, that
the Government have agreed to in-
crease their capacity, to examine on
its own merit increasing the capacity
of the Burmah Shel] Refineries?

I am not going into the financial
aspects of this whole question. Be-
cause, 1 know, by warious facts and
figures, the hon. Minister wil] say that
prospecting for oil exploration and
exploitation and refining is rather a
time-consum'ng process and thereby
also require a lot of money. Actually,
at this period, we should have been
discussing the Annua] report for
1960-61. We would have had a better
picture. But, what I am told is—I
make a very general statement—that
we are spending much more than what
is required. Further, with regard to
technica] people, I am told that there
is a Selection committee, that the
General manager of O0il India and
other people are on the Selection Com~
mittee, that there are some people
who want to leave Burmah Shell and
Stanvac and join this Refinery, and
that the Government do not seem to
be very enthusiastic about taking
them, because of the fact that they
demand high salaries. Anyway, these
technical people would be of great
help for running these Indian refine-
ries. Therefore, I would like the hon.
Minister to look into one or two test-
cases of those who came before the
Selection Committee and those whd
were appointed.

Ag has been pointed out by my hon.
friend Shri D. C. Sharma already,
there hag been a demand from the
south that a refinery should be set
up in South India; it may be in Mad-
ras or anywhere else in South India,
because if our experiments on the
exploration of oil in the Cauveri Basin
or the Godavari Basin are successful,
then this refinery can be of great
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help. 1 hope the hon. Minister will
very sympathetically consider the
request for the setting up af a refi-
nery in South India.

We are told that some training is

' being given to our experts in Ruma-

nia and in the Soviet Union, and also
that some people are getting trained
in the Institute of Petroleum in
France. [ would like to know how
many have been sent recently to
France. For, I find from the report
that even after getting trained in the
Petroleum Institute in France, they
are again being sent to Rumania. I
do not know what special reason is
there for this. I would like to know
whether we shall continue to be
sending our engineers ang diploma-
holders for training abroad, or whe-
ther they will be trained very soon
at the institute at Dehra Dun.

The development of these Indian
refineries is of vital importance to us.
The earlier these things are commis-
sioned, the better it will be for our
country and for the economy of our
country. We have seen the attitude
of the foreign-owned refineries in our
country, who refuse to reduce their
prices. The Damle Committee is not
the first committee that has been ap-
pointed: Previous to that, a cost ac-
counts officer also had gone into the
question. Further, we find that ac-
cording to the Damle Committee re-
port, some companies which are ope-
rating in India have refused to dis=-
close the sources of their supply even
to a committee that has been appoint-
ed by the Government of India. Un-
til we develop our public sector refi-
neries, we cannot contro] these people.
I have always been demanding from
Government that they should be bold
enough to take courage in their
hands and nationalise these foreign-
owned refineries. If Cuba can do it
can we not do it?

Further, we are also getting techni=
cal help as well as financial help
from countries like the Soviet Union
and Rumania, which are also advanc-
ed in the petroleum industry. How



1941 Motion re:

[Shri T. B. Vittal Rao]

long are we going to allow these
foreign-owned refineries to continue
in the way in which they are doing
now. Is it good to the economy of
our country at all? Therefore, 1 re-
peat that these foreign-owned refine-
ries in India should be nationalised.
If Government are not courageous
enough to take such a bold step, I
would at least ask them to accelerate
the pace of work in these three pub-
lic-sector refineries and see that they
are commissioned earlier than on the
scheduled date, for, only then, our
country will prosper,

Shri Hem Barua (Gauhati): It is a
happy augury that two refineries in
the public sector are already in the
offing; the one is at Nunmati and the
other is at Barauni. I always feel,
and I agree with the hon. Members
who have spoken before me, that the
public sector in oil has to be develop-
ed, and the monopolist tendencies
that are to be found in this country,
on account of which there are so many
difficultieg in the matter of negotia-
tions with these companies, must
cease, and Government must take—of
course, Government are already tak-
ing some interest, and I must congra-
tulate them on that—more than ordi-
nary interest in the oi] industry in
this country.

My hon. freind Shri D. C. Sharma,
while he was trying to evaluate the
virtues of oil said certain beautiful
things to point out how it is essential
for military strategy and military
purposes, and how it is essential for
running machines in peace-time. I
was thinking that I should put it in
a different way in one single sentence,
0il moves the wheelg of civilisation
ag much as it moves the wheels of
war. It is a rather important indus-
try or important undertaking so far
as this country is concerned, and the
more the interest that grows in this
undertaking, the better it ig for our
country, because we have seen very
recently how even on the Damle
Committee  recommendations—these
recommendations are progressive re-
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commendations though I do not say
that these recommendations meet
entirely our expectations, because
they do not go as far ag we expect
them to go—Government were hard
put to come to an agreement with
the foreign interests that operate here
in this country and who have been
trying to put so many hurdles in the
way of implementing these recom-
mendations. Now, this is an eye-
opener for us as to how the monopoly
interests in this country will cease
to function, as our public sector deve-
lopes more and more.

In this connection, I want to know
from the hon. Minister whether he is
contemplating or is in a position to
invoke the provisions of the Essential
Commodities Act, if these companies
prove to be adamant, in order to bring
them round. We must be very stiff
about it, because they are earning
profits in this country, and it is a
painfu] thing to say that their profits
are a closed book to us. I do not
know if Government have the audit
report of their profits, and their
assets and liabilities, but as far as
my information goes, their profits and
assets and liabilities are a closed book
to our Government. That is why 1
say that if these foreign concerns are
adamant in the matter of implement-
ing he recommendations of the Damle
Committee, Government must try to
invoke the provisions of the Essential
Commodities Act.

At the same time, [ would also
request the hon. Minister whom I
described on a previous occasion as
the man of destiny, because he pre-
sides over the department of oil, and
oil, as I have already said, moves the
wheels of civilisation as it moves the
wheels of war, to see that we deve-
lop an adequate distributive machi-
nery in this country. Unlesg and un-
til we develop an adequate distribu-
tive machinery in this country, these
hurdles that we are encountering to-
day would continue to exist, and it
would be an unhappy thing if these
things continue to exist as they are.
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Coming to the refineries, so far as
the Barauni refinery is concerned, it
has not come into existence yet, and
only the plan has been drawn up, and
except for one or two sentences in the
report about the Barauni refinery,
this report is silent on that, and it
has to be silent, because it is just in
the embryo and in the initial stages
of development.

Ag regards the Nunmati refinery, it
has transpired that it is going to be
inaugurated by the Prime Minister on
the 1st January. I would say that that
is a golden day for us when the whole
nation must be jubilant because on
that day we shall see the birth of the
only public sector refinery in this
country.

There are certain difficulties also.
The commissioning of the refinery
depends entirely on the completion of
the pipeline that would connect ‘the
Naharkotiya oil fields wth the Nun-
mati refinery, But somehow or other,
the original schedule for completion
could not be adhered to. 20th Feb-
ruary was the earliest date by which
it was said that the pipeline would be
completed. But someh:w or other
that deadline could not be adhered to
and it had to be postponed to 15th
March, Recently, it has transpired that
the pipeline would not be completed
by the 15th March either, and it would
take a longer time, and the earliest
that it could be expected to be com-
pleted is the 15th May, That shows
that we have to depend entirely on the
railways for transport of ecrude il
from Naharkotiya oil fields to the
Nunmati refinery,

There is a trouble. It is said that the
railways have agreed to supply wagons
to transport crude oil from the Nahar-
kotiya oil fields. They have given
verbal assurances that they will pro-
vide wagons to carry 500 tons of crude
daily from Naharkotiya, It is also
said that a stock of 36,000 tons would
be built up.

My problem is this. The pipeline
that js to carry crude from Naharkotiya
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oil fields to the Nunmati refinery to be
processed in that refinery is not yet
completed and the latest deadline now
is only 15th May. The refinery has to
depend entirely on railway transport.
The railway authorities have given
verbal assurances, But if we look at
the performance of the railways so far
as coal transport in the country is con-
cerned, it ig a poor performance, and
there is a crisis in coal today, That
is why I am apprehensive. It is true
that the Nunmati refinery is going to
be commissioned on 1st January, but
because we have to depend entirely on
railways for transport of crude oil, I
am afraid that thig refinery might
suffer a deadlock and there might be
some difficult.es before the pipeline is
completed.

There is another thing, The pipeline
would carry not only crude oil from
Naharkotiya, It would carry refined
products out of the refinery also. The
reliance has to be entirely on railways
for transport of crude oil to the re-
finery and refined products from out of
it. This might injure the interests of
the refinery that js going to be com-
missioned on 1st January, That is the
difficulty.

There is another thing that strikes
me, The Indian Oil Company is going
to market refined products of the Nun-
mati refinery. But up till now it has
not been decided at what destination
the refined products will have to be
delivered to the Indiap Oil Company.
On the other hand, the refinery is going
to start work from the 1st January.
Th's means that stock has to be built
up during these days by transport
of crude oil from Naharkotiya in
railway wagons. This is another
thing that strikes me, and I hope the
Minister would give me a reply to
this point.

There is another factor. The fact
that the Government have entered intp
an agreement with the Burmah Oil
Company over the price of Naharkotiya
crude oil poses a problem. I am told
the formula that is evolved between
Government and the Burmah Oil
Company would put the Government
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in a disadvantageous position. My in-
formation is that these two refineries,
Nunmati and Barauni, would run at a
loss until full production is achieved,
and full production can be expected to
be achieved only by the latter part of
1963, It is also my information that in
the initial year of operation, the Nun-
mati refinery would incur a loss to the
tune of Rs. 3 crores. I will be very
happy if the Minister enlightens me on
these problems that face the oil re-
finery at Nunmati,

As regards the pipeline that ig pro-
posed to be laid from Nunmati to the
Barauni refinery, at places in the
Bengal sector it comes at points within
5 miles of the Pakistan border, that is,
within striking range of Pakistan.
Knowing as we do the relations that
we have with Pakistan, it creates a
serious problem. Only this morning, I
consulted the incidents during the last
four months.

Shri K D. Malaviya: What else
could be done? If he insists on having
a refinery in Assam, naturally the pipe-
line has to pasg through places near
Pakistan,

Shri Hem Barua: I will come to
that.

In the last four months, more than
100 incidents have taken place—I mean
firing incidents by Pakistan against
India.

If the pipeline that is to carry crude
oil—as well as refined products—from
Nunmati to Barauni while crossing the
Bengal sector touches at points places
not far away from the Pakistan bor-
der, places only four or five miles from
that border, that comes within striking
distance of Pakistan, which in view
of our political relationg with Pakis-
tan today, is a dangerous thing. I
wrote a letter to the hon, Minister
from Gauhati about it and he was very
kind in replying to it as quickly as
possible. I do not have a complaint
against any Ministers on that score. He
sdmitted that it would come as near
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ag that distance, At the same time,
he said that we are having security
measures to protect the line ‘That is
a good thing, But there are some en-
gineers who told me that the line could
have been shifted and that the Bengal
Government would be helpful in that.
Actually they are engineers from West
Bengal who told me that. They show-
ed me certain drawings also. Whatever
that may be, when drawing a map for
thig line, this was not taken into
account and now that the map has been
drawn and the pipeline is being laid,
there is some difficulty, But I hope
and trust that the Minister would be
true to the assurance that he has given
and will see that the pipeline is
adequately protected. -

15.59 hrs.
[Sar1 MurcHAND DuBk in the Chair]

So far as the employment pro-
gramme of the refinery is concerned,
it pains me to say that this refinery
started and still existg without an em-
ployment programme or an employ-
ment policy of its own. It is a painful
thing to say that this refinery was the
springboard of the disturbances that
brought such a shame and rather sor-
row to the people of Assam durng
July last. But it is a fact that in the
matter of employment, even the In-
dustrial Policy Resclution adopted by
Government was not given effect to
so far ag this reflnery is concerned.

Naturally enough the people there
looked at it with hope and aspiration.
They had their own dreams and aspi=-
rations. But when they found that
they were being constantly elb-wed
out of that crowded table of the oppor-
tunities of life, naturally enough they
got agitated, and I would say that the
reason for the agitation, which was an
unfortunate agitation, lay in the
absence of an employment policy in
this Nunmati Refinery. I always re-
member Shri Feroze Gandhi’s name
with great respect. When these mat-
ters started, he ran to Gauhati, held
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discussiong with different people and
discovered where the root lay. As long
as he lived, he tried to put the record
straight, and he gave me an assurance
also like that. Because he took an
active interest, the employment policy
was slightly revised, and the people
belonging to the soil got an oppor-
tunity in certain avenues of lfe.

16 hrs.

When the refineries started, even the
peons, chaprasis, carpenters and mis-
tries did not belong to the soil; they
were all brought from outside, Natu-
rally enough, the man who Lves there,
who feelg that it is his own refinery,
and that he hag fought for it and gone
to jail for it and that he should get
a due share in the refinery, gets frus-
trated and agitated when he finds that
he is dispossessed of the right to play
a part in the growth and development
of this publ ¢ sector undertaking, and
that i what happened. Because Shri
Gandhi revised the policy, the people
belonging to the soil got an opportunity
to a certain extent.

What happens with the refinery
going into production? It is said that
some 400 employees of the refinery will
be laid off their work. This is creating
a serious apprehension and a serious
problem at least in Gauhati, if not in
the entire State of Assam I want to
draw the attention of the hon. Minis-
ter to this fact. I do not say that all
these 400 people to be laid off belong
to the State of Assam, They belong to
other parts of India also, but then,
because the Assamese, people belong-
ing to the State, were the last to come,
because they were denied opportunity
to get into the refinery when it started
working, the axe naturally falls on
them, and it is a painful thing to say
that out of these 400 workers losing
their jobs, 75 per cent. belong to Assam.
There are some ancillary industries to
be started in the State round about
Naharkatiya, I'’ke gas plants, ete, I
would request the hon. Minister to see
that these people are not thrown out
of employment, or. if that is not pos-
sible, to see that they are absorbed in
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these new ancillary industries, It
seems even some motor drivers and
some technical personnel will lose their
jobs. That is why I am concerned about
it and I request the Minister and the
Chairman of the refinery and o.her
directors to put their heads together
and save these people the ordeal of
suffering.

I do not like the proliferation of
activities in the oil industry, We are
going {o have two refineries in the pub-
lic sector. There may be one in Gujarat
also. They have not as yet dec.ded
whether they will allow a refinery in
the South or not, As against this,
there are already four refineries cpe-
rating in the country in the private
sector which are managed, organised
and administered by foreign interests,
and we know how the shoe pinches.

For instance, what about the crude?
Out of these four, three have their
own sources of supply, Only Digb.i
depends on indigenous supply. The
price of crude that they purchase from
abroad does not reflect the Persian
Gulf price, but when we wanted them
to cut down the price, they refused.
That shows that they have got ther
tentacles fixed into our body. Only
when Russia entered into competition,
they agreed to lower the prices.
Burmah-Shell lowered it by 7 per
cent,, and Stanvac and Caltex by 5
per cent, or something like that. There
is always unhealthy competition by
these foreign interests.

What about the Russian diesel?
When the Indian Oil Co., wanted to
sell it to the Bombay Electric Supply
Undertaking, Stanvac came on the
scene and tendered a lower price.
Everywhere, at every stage, these
foreign companies are proving a hurdle
for us, and we do not find a way out

There has been a lot of proliferation
of activities in the fleld of oil. The
0Qil and Natural Gas Commission is
engaged in exploration in certa'n areas,
Stanvac in some other areas, and
Caltex in some other areas, These
foreign companies, by investing about
Rs. 100 crores, control 80 per cent. of
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the oil trade in this country, That is
why I say that when we enter into
agreements with these foreign com-
panies, they must be made to bear in
mind that they must attune their
policy and programme tp the mnational
needs of this country, because we are
engaged in an adventure through our
ambitious Five-Year Plans and we
want this country to develop indus-
trially and we want to go ahead, and
oil is bound to play a dominant part
in this march or voyage of progress in
this country, But if the key to the oil
industries lies, as it lieg today, in
foreign hands, surely that is going to
damage our interests, as it has already
done so far as erude is concerned, so
far as the recommendations of the
Damle Committee are concerned. That
is why we want the Minister to have
a sound oil policy so that these people
might be fitted into the pattern of
national needs of this country, as long
as they are not nationalised, Govern-
ment do not take them up. I agree
entirely with Shri T, B. Vittal Rao
when he says that this important in-
dustry should be nationalised, If
Cuba can do it, why not we? We do
not want the history of the Middle
East to be repeated in this country,
because the oil interests enjoy a mono-
poly in this country.

Shrimati Renu Chakravartty (Basir-
hat): This is one of the important sub-
jects to be discussed by this House.
Thig Oil Refinery and Hindustan Steel
are the two most important of the pub-
lic sector undertakings.

There are two or three particularly
important pcints which should serve as
a background in discussing this whole
matter.

Firstly, there is a great crisis in our
foreign exchange position, and as far
as oil is concerned, foreign exchange of
a very large quantity has to be
expended on this.

The second important thing is that
cil has to become cheap; it cannot
continue to remain at this high price.
It is basis of industrialisation. There-
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fore, the question of cheap oil is closely
linked up with the question of cheaper
industrial goods.

Thirdly, we are having thig d.scus-
sion in the background where there 1s
an increase in the world supply.
Against the capacity of those who up
till now held the monopoly, that is,
the Anglo-American monopolists, a
new source of supply has come into
existence in the world market which
is going to help very favourably in
bringing down the prices on the one
hand and also of making the work of
the Indian Refineries Ltd. much easier,
giving us crude at a much cheaper
price and also the finished product at
a cheaper price, We have a much
better bargaining position as far as the
Anglo-American monopolists are
concerned.

The first thing which this Indian
Refinerieg Ltd, report brings to our
notice is that very soon Naharkotiya
refinery will be in a position to start
production. But I would also like to
underline what Shri Hem Barua just
now stated that unless the pipeline is
finalised and we are able to transport
quickly the crude from Naharkotiya to
Nunmati, it is going to be a bottleneck
and it is going to lead to a great deal
¢f loss in the public sector refineries.
Since this question is entirely under
the control and management of the
Assam 0il Co.. or the Qil India as it is
called, I think it is necessary that Gov-
ernment and thig Parliament focus
their attention on this particular point.

The second point is regarding the
price of oil s21d by the Oil India Ltd.,
to the Indian Refineries, It is strange
that the oil will be priced not accord-
ing to cost of production in India
but on the basis of the international
monop-lists’ charge, the oil prices in
the Persian Gulf. That is regarding
the crude oil which is going to be
given to us in Nunmati The Govern-
ment has not given us the agreement;
they have refused to do so. In addi-
tion to what we know, we know that
a minimum profit of 13 per cent, on
the capital hag been guaranteed in the
agreement so that the Indian Income-



1951 Motion re:

tax law will not operate if the profits
are below that. There is also no time
limit for the agreement, From all this
we realise that the source of crude
supply to us from Naharkotiya is go-
ing to be weighted against us as far
as the price formula is concerned.
That is why the Statesman had stat-
ed in its report on July 29, 1961,
that—

“The price of Naharkotiya crude
oil fixed under the new agreement
between the Burmah Oil Co., and
ourselves has placed the Indian
Refineries Ltd. in a dilemma.”

They go on to say that until both
the refineries at Gauhati and Barauni
reach full production—which will be
possible only in 1963—there is going
to be—they have calculated it at about
—Rs, 3 crores of loss. They say that
two factors will govern the price, The
first is the import price of comparative
crude oil from the Middle East. The
new agreement between Government
and B,0.C. or the Oil India ag they
call it, secures a net return of 10°B
per cent. on their equity capital of
Rs. 28 crores.

In the first year, the Naharkotiya
will not be running to capacity, It
will be needing only about 750,000
tong of crude oil and, therefore, they
say that the price of Naharkotiya
crude will have to be fixed at Rs, 115
per ton in order to provide them the
stipulated profit. Assuming that the
other refinery will also come up, the
Naharkot'yva refinery cannot but make
a loss of Rs. 3 crores in 1962, according
to that report. We do not know how
much further it will be in 1963 till the
production of both the refineries come
up.

The question which is of very great
concern to this House and to the whole
nation i{s the overcharging of the
country as far as oil prices are con-
cerned. In the Estimates Committee,
from 1958, we have been exercised
over this and we have made our re-
marks in our reports wherein we have
stated that we see no reason why
there should be such disparities, as
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for example, of one anna per gallon
between the price of motor spirit at
Bombay and Karachi and 10} annas
per gallon in respect of aviation spirit.
This difference would amount to seve-
ral crores of rupees annually, Even
Pakistan is getting them at cheaper
prices than we are getting,

We have seen the big controversy
that hag raged after the Damle Com-
mittee report has been published.
Many of us do not feel satisfied about
the Damle Committee report, But
even what is recommended by the
Damle Committee is not being coun-
tenanced by the foreign oil companies.
Therefore, this question has been ex-
ercising the minds of both the Gov-
ernment and of the people and all
of us in Parliament.

I do not know how the oil compan=
ies say that they cannot afford this
price reduction. The Cost Accountant
who went into the cost of oil has re-
ported that the Burmah Shell made
a profit of 36°55 per cent on capital in
1955, 30-20 per cent in 1956 and 31-62
per cent in 1957; Stanvac 286 per cent
in 1951, 34'7 per cent in 1953 and
21'4 per cent in 1957; and Caltex, of
course, gets on top. They made 44'6
per cent in 1951, 48'1 per cent in 1954,
We do not know the later figures.
Anyway they will not be below 20
per cent,

Shri K. D. Malaviya: Gross profits.

Shrimati Renu Chakravartty: Then,
of course we will have to go into the
accounts and find what is the accept-
able expenditure,

Shri T. B. Vittal Rao: Without
depreciation!

Shrimati Renu Chakravartty: There-
fore, this question has been exercising
our minds.

There is the question of discounts
for example, Everybody knows that
discounts are being given to the Bri-
tish and American o0il companies.
Why not they give us discounts?
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Shri K. D. Malaviya: They do not.

Shrimati Renu Chakravartty: They
say they will not give unless we ac-
cept their right to process a greater
quantity of oil in their refineries than
the quantity they have been licensed
for. How did they get the bigger
capacity? They refused to refine for
us the Soviet oil when it came to our
advantage. Now they say that they
will not give at a lower price; they
will not give the discount,

According to the agreement with
the refineries like the Burmah Shell
we know that the price of the finish-
ed product will be on a par with that
which is imported. Therefore, except
that we save some foreign exchange
we do not know how the Government
is going to overcome this particular
clause in the agreement which says
that the price at which they are going
to give us the refined oil will be the
same as the price of that which is
being imported. Anyhow the question
remains how they have got the bigger
capacity, Originally Burmah Shell
had a capacity of 2'8 million tons; now
they can do 3'5 mill'on tons, Origi-
nally it was 2 m'llion; from 2 million
it went up to 2'8 million and now it
has gone up to 35 million. Stanvac:
it has gone up from 1-2 million to 1'8
million; and now they say they can
process 2'4 million tons. Caltex: it is
up to 6'75 lakhs and they say they
can go up to 9 lakh tons,

Why should they not give us the
low price because in the world mar-
ket there has been a spurt both in
the Italian and Soviet production?
According to the Damle Report the
oil companies themselves have admit-
ted that they are getting discounts
Why not they give it to us. It is very
necessary that our own refineries
should start production at the earliest
date possible because these people
have always tried to bargain from a
position of strength thinking that they
had a monopoly, When we tried to
break that monopoly, they have tried
to sabotage every attempt, Now, all
over the world the market has become
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easier and we are able to get oil from
other firms as well as the Soviet
Union. So, in thig background, we
should do everything to expedite the
work of the refineries and make our-
selves self sufficient as far as possible.

There is one more point which I will
mention, Why should there be two
bodies in the public sector, Has it
already been discussed in this House?
That is what the hon, Minister says.
I am sorry if I have not been able
to follow this particular point, Then,
why should the Gujarat refinery be
kept under the Oil and Natural Gas
Commission and why should Barauni
and Nunmati refineries be kept un-
der a public limited company?
Should they not both be kept within
the same corporation or the same sta-
tutory body? As they start function-
ing you will find it much easier to
be able to inter-relate them and guide
them in a central manner. I would
wish that the report should be fuller
and should be given from year to year
so that the Parliament and the people
may understand more fully what is
the progress acheved and what are
the difficulties that are being encount-
ered and also what is the future per-
spective for the growth of that com-
pany. It is also of the utmost import-
ance that we make a success of the
Indian Refineries Limited plus of
course the distribution company. It
is a separate company. It is the refi-
neries that will give us the immediate
benefit of refining the crude oil and
produce before the eyes of the people
our own products, It will be a big
weapon to fight the b’g monopolists
who have built economic empires and
even political empires through-
out the world. It will be
a good thing if we are able
to process our crude oil. Lastly, I
would join with my friend Shri Barua
and Shri Vittal Rae, in saying that we
should go forward with nationalisation
of the foreign oil companies jn  the
country, now that we are well set in
for having our own refineries and our
sources of oil as well ag on the way
for setting up a good distribution
machioery,
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Shri N. R, Muniswamy (Vellore):
Mr. Chairman, I share the feelings
expressed by the other hon, Members
that the information supplied in this
report is scanty and we are not able
to get a better picture unless we
gather points from some other sources.
There has been much controversy
about the oil policy in this House and
elsewhere, Whatever might be the
nature of that controversy and the
criticism which m‘ght be levelled
against that policy or that programme,
I can say one thing that as long as
these policies are towards the interests
of the country and our national cause,
we can ignore those criticisms, The
policy and the programme seem to be
somewhat dynamic but they seem to
be involved and complicated and one
finds it very difficult to follow the
policy and the programme. From the
report I find that the present require-
ments for India could not be met by
the recent discoveries and the sup-
plies unlesg it be that we import crude
oil for refinery purposes, For that
purpose the Ministry has undertaken
some discoveries in the west coast and
in other areas. But I find that the
discoveries are very promising to start
with and when they progress for a
year or two it does not seem to be so
prospective, We take to drilling ope-
rations in areas we expect oil but
ultimately something happens and we
are not ag successful as we hoped.
With all that I could only say that in
fixing the prices, we have to take into
cons‘deration the production, the capi-
tal that we have invested and the
process that we adopt in refining them.
Therefore, it must have some rele-
vance, But ordinarily speaking, crude
oil when it is produced and refined
and transported, the cost may come to
about Rs, 50—60 per ton which is
rather expensive compared to the cost
of imported crude oil. For that I
think there is some reason, There are
three units in the public sector and
il_'l the absence of complete and effec-
tive co-ordination it is not possible to
work out a uniform policy so far as
the prices are concerned, Many points

have been raised by the previous
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speakers about the absence of co-
ordination and the resulting disad-
vantage to the consumer as well as
the country., When the Commission
refuses to supply the needed quantity
of oil to the refinery, in spite of having
a surp'us, it looks as though they do
not cons'‘der the common interest to
the consumer ag well as to the coun-
try. I can only say that the overhead
charges are enormous and the proces-
sing cost is also much more. The ini-
tial target of scheme, the initial esti-
mated cost goes up by a few crores of
rupees ultimately, This indicates that
we do not have proper planning so
far ag estimates are concerned for any
scheme, The recent agreement which
was entered into by the Union Gov-
ernment and the Burmah Oil Company
was referred to by the previous
speakers,

Shri K. D. Malaviya: Which agree-
ment?

Shri N. R. Muniswamy: The recent
agreement between the Government
of India and the Burmah O’]l Company
on a partnersh’p basis of 50:50. Hon,
Members pointed out that it had got
some flawg and failings, When the
same company enters into an agree-
ment with the Burma Government, it
is on 51:49 basis In Burma I was
told that the return is six per cent
and that also is to be ploughed back
into that country, In our country we
have it on 50:50 basis and the return
is ten per cent, The Saharan Oil
Company has entered into an agree-
ment with the French Government
and they have got 65 per cent as their
share, as partners. So, there is noth-
ing to appreciate here in respect of
this 50 per cent and 50 per cent, un-
less it is of more advantage to us,
Therefore, so far as my understand-
ing of this agreement goes,—much has
been said in favour of it and some-
thing has been said against it by pre-
vious speakers—when compared to
agreements entered into with other
countries, we are not in a very advant-
ageous position, except perhaps that
hereafter there may be a change which
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may be effected in due course or some
modification or provision in the same
agreement enab'ing the Government
of India to modify the terms may be
made; there may be that contingency.
So, I welcome the agreement without
passing any criticism,

In certain companies, I find that the
foreigners have not opened the flood-
gates of their knowledge to the
trainees and other experts who are
working with them, Though they
have done much service in discover-
ies, the Indian engineers and experts
working with the foreign companies
are kept in darkness, It is essential
that the technical knowhow and tech-
nical knowledge must be imparted to
the experts of India so that we will
be able to build experts of our own,
who, in times of emergency, could take
charge of the entire work, 1 want
that to be done.

So far as achievements are concern-
ed, it has been said that we have
attained much for this reason, namely,
in the long run we may be able to be
self-sufficient in the supply of crude
oil and other reflned oils, I can only
say that this is only a psychological
achievement that we are feeling with-
in ourselves.

So far as the physical aspect is con-
cerned, I doubt very much whether
it is in consonance with the physical
achievements, I am not in any way
discouraging all the policies and pro-
grammes that have been followed by
the Government of India in this res-
pect. But I would only say this much
with a view to see that there must be
some sort of caution while implement-
ing our programme., Whenever we
produce crude oil or refine it, we must
be able to find out whether our pro-
duct is of a competitive type; whether
we have got a competitive capacity
vis-a-vis the foreign-owned companies.
The foreign-owned companies are
experienced companies, They need
not have any extra training. As a

NOVEMBER 28, 1961

Annual Report 1958
of Indian Refineries
Limited

matter of fact, they are improving on
their own, and we are beginners, al-
most in the infant stage, Though we
have got the capacity, we may not
have the competitive capacity to fight
with them so far as the price is con-
cerned, Therefore, I would say that
we have to go slow in negotiating
with other countries in regard to
price,

The recent report of the Damle
Committee has created much contro-
versy and many of the foreign-owned
companies are reluctant to agree to
some of its findings, but still I am
sure that on second thoughts, they
will certainly yield, in spite of the
criticism that has been levelled against
the foreign companies who were re-
luctant ,if not altogether resistant n
the matter of supply of information
needed by the Dam'e Committee, Yet,
the Committee, though they were not
given the full data, were able to find
out some facts, on a comparison of
the agreements that were prevalent in
other countries, and they were able
to draw inspiration, and they gave a
verdict or finding which cannot be
challenged even by the foreign com-
panies. Therefore, I would say that
the Damle Committee's report is worth
considering and the Government's
policy thereon should be followed, and
I hope that the foreign companies also
will come to terms,

So far as Cambay and Ankleshwar
and the supply of oil from these fields
are concerned—much hag been bank-
ed upon in this connection—though I
find that Cambay was once thought
to be a perennial source of supply,
there seems to be no such promising
aspect now. In Ankleshwar also, it
ig not promising that much, though
there are certain data which might
give ug the impression that it would
be successful, Still, what iz down
deep, nobody knows, except the geo-
logists and others who get certain
data from what Nature gives them.
But we have to give some margin
for the vagaries of nature also, So,

we have to be very cautious with re-
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gard to our assessment and all these
have to be taken into account while
fixing the targets, This is something
which you cannot see except through
data supplied seismographically, which
may fail under certain circumstances.
Therefore, Cambay and Ankleshwar,
which once gave us much promise, do
not make that impression on us now
and it looks as though we may fall
short of expectations,

Previous speakers have spoken
about Gauhati and Barauni refineries.
So far as the selection of the site is
concerned, I was very much against
the site selected for Gauhati—I say
this with due respect to other friends—
because according to me, it was not
well-placed, Now they have made
some improvements, But one thing I
wish to say is that the supply of crude
oil at Gauhati and Barauni must in-
volve a good deal of freight charges,
The supply will not be continuous
and without any interrupton. There
is bound to be some interruption in
the supply of crude oil, Therefore,
ways must be found out to avoid the
possible contingency of interruption in
supply from distant places, because we
are investing not a few crores of
rupees, but tens of crores of
rupees in putting these two refineries
into operation, We once thought that
it might cost about Rs, 10 or 15 crores,
but now we find it may go up to Rs, 20
or 30 crores,

So far as reports are concerned, the
official reports give one version, but
the people who are connected with
this industry and who have had expe-
rience in exploitation and distribution
give a different version. From a study
of the reports, I find that in the last
year of the second Five Year Plan,
the consumption was of the order of
7 million tons or 6 million tons. If
we take that as the basis, our require-
ments during the third Plan may be
30 to 40 million tons, Therefore, when
our country needs so much of oil, we
will have to see that the prices are
on the same level as those of import-
ed ones. But since we are in the
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initial stage of the industry, experi-
menting with it, considering the cost
of installation, etc,, the cost of our
oil is bound to be in excess. We can-
not run a race with other countries
who have got much experience and
who cut short their cost price, We
cannot do that, for this reason that
we are just in the initial stages, so far
as this industry is concerned,

On the whole, I thank the hon.
Minister for his dynamism in laying
down certain policies both for oil price
and oil programme, I wish he will
be able to get through his ambitions
successfully, consistent with the re-
quirements of our country.

Shri K. D. Malaviya: Mr, Chalrman,
Sir, at the fag end of the day, I do
not propose to take much of the time
of the House, more so because the
scope is limited to the discussion on
the annual report of the Indian Refi-
neries Limited, My friend, Shri D.
C. Sharma, initiated the debate. While
1 listened to him, it occurred to me
that perhaps he is too busy with so
many other things . ..

Shri Braj Raj Singh: He is busy
with election work.

Shri K. D. Malaviya:....that his
criticism seemed to be most unin-
formed, It appears to me that there
is a certain element of comedy in this
discussion, and I should state what
that element of comedy in this dis-
cussion is. Now, a notice for discus-
sion on the Second Annual Report of
the Indian Refineries Limited was
given on 14th March, 1961. Since then,
for one reason or the other the House
has been postponing the discussion till
today. It is about ten months or more
for which this has been delayed, and
it has been taken up just a few hours
hours—perhaps 24 or 48 hours—before
I lay the final and third annual report
of the Indian Refineries before the
House for its persual. Surely, Sir, you
will not blame me for the postpone-
ment of this discussion which has been
delayed from March tp 28th Novem-
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ber, 1961, I am quite sure that my
hon. friend Shri D, C. Sharma must
have taken note of this.

But there is one thing about which
I am quite sure he did not take notice,
because his criticism was rather force-
ful on the issue that the report is not
informative, Well, if it is not infor-
mative specifically I shall try to see
that the next reports are more infor-
mative, But may I correct certain of
his notions which may have led him to
a wrong conclusion? he first report to
which he referred with some compli-
ments which it rightly deserves was
only a report of the company for the
period August, 1958 to March, 1959—
a period of about eight to nine
months—and within this period the
Indo-Rumanian Agreement was sign-
ed in October, 1958, When he says
that in the first report only legitimate
expenditure has been indicated, there
is no element of extra expenditure,
unnecessary expenditure is much less
and it is a more satisfactory report
than the second report, he forgets that
most of the activities did not start
during the period to which the first
report relates. The contracts were
signed during the first
report, the organisation was created
and arrangements for training were
made, Therefore, much expenditure
was not involved in the activities for
which the first report was made,

The period to which the second re-
port relates started right earnestly in
the months when our activities in-
creased, but I do not wish to go into
those details after ten months from
the date on which the notice was
given by the hon. Member for a dis-
cussion. We are now on the eve of
submitting to the House the third re-
port which will perhaps give a clearer
idea to my hon, friend Shri Sharma
and other hon, friends regarding the
activities of the Indian Refineries
Limited,

Now, having cleared that point I
would like to state very briefly by
way of explanation and answering the
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criticism of certain hon, friends, So
far as the Opposition is concerned,
whether it is sugar or food or oil, on
the eve of election campaign their
criticisms are made more from the
point of view of election speeches,

Shri T. B. Vittal Rao: Very un-
charitable,

Shri K, D. Malaviya: Sometime it
does occur to me like that I  would
like to prove it. So far as my hon.
friend, Shri D. C. Sharma, is concern-
ed, he has not hagd enough time to
study the report and compare all the
schedules. But two or three relevant
points have been made both by Shri
Sharma and Shri Muniswamy as also
by hon. friends opposite. I think it is
my duty to refer to them.

The most relevant point was made
by Shri Muniswamy when he drew our
attention to the inflateg or increased
estimates of expenditure regarding the
refinery. He mentioned the figure of
Rs, 6 crores or Rs. 7 crores of over-
estimate or excessive expenditure as
he saw it. This is a relevant poi-t
and perhaps I owe an explanation to
the House ag to how these figures
compare. I would like to compare
this with the cost estimates of the
Caltex refinery which is almost of
equal dimensiong ang capacity,

The Caltex refinery had a total in-
vestment involvement of Rs. 14.13
crores ag against our first estimate of
Rs. 20 crores gnd the second revised
estimate of Rs. 17 crores. We have
estimated an increased expenditure of
Rs. 8 crores over the Caltex refinery
of slightly increased tapacity. This
increased expenditure can be explain-
ed as follows. The original estimate of
Rs, 10.5 croreg of this Nunmati re-
finery was on the basis of the report
given by the Government delegation
which was deputeq to Rumania. They
have said in their report that on the
basis of the process pattern selected
and the cost of equipment available
from Rumania at that time, on a the-
oretical basis an overall estimate for
the project was made taking into ac-
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count the figure suggested by the
Rumanians themselves for the erection
and construction cost in India. They
have addedq that the exact cost can be
assessed only after the site conditions
were known and the detailed civil
engineering estimates were prepared.
This was added by them in their re-
port. An important assumption made
by the delegation wag that the cost
of equipment and materials to be ob-
tained from foreign sources would
contribute approxiraately 60 per cent
of the total project cost. Certain other
assumptions made by the delegation
were that the lang requireq for the re-
finery would be made available free
of al] charges by the State Govern-
ments; supply of fresh water could be
obtained from the State Govern-
ments’ resources at reasonable rates
and that the rail-cum-sea freight
charges for the transport of equip-
ment and material from Rumania to
site would be less than what was pre-
viously estimated. When these esti-
mateg were undertaken the actual site
for the refinery itself hag not been
chosen. When actually the site was
selected and other bases of expendi-
ture were agreed upon, it was gquite
clear to see that certain expenditure
had to be more than what the delega-
tion which went to Rumania had esti-
mated. The Indian Refineries Limited
then starteq reassessing the total pro-
ject cost and this was now based on
actual site conditions which selection
was made at a later time. This also
paid due regard to all the details
given by the project consultants the
Indian delegation deputed to Rumania
and other relevant factors. The In-
dian Refineries Ltd., also appointed a
sub-committee to examine thesg cost
figures. While the Indian Refineries
Ltd., themselveg were anticipating the
total investment cost up to Rs, 20.75
crores, excluding township  fresh
water supply arrangements and the
cost of affluent discharge, it is under-
stood that the Rumanian experts had
adviseq that in determining the project
cost, certain other things should be
included on which we did not agree.
Final cost estimates’ as approved by
the Board of directors and thereafter
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by the Government is Rs, 17.70 croies,
the details for which have been laid
down. When compared with the cost
of the Caltex Refinery whose capacity
ig similar to that of the Nunmati Re-
finery, this cost appears to be very
reasonable,

The elements of increasg are mainly
two. One is, the cost of construction
ig substantially higher than it would
be either for Vizagapatzm or any other
part of the country. For every 100
rupees that we have to spend in order
to construct a building or a pro-
ject in this side of the country, we
have to spend Rs. 160 there. The
cost of materials are almost stagger-
ingly high that side. The cost of
transport and freight is very excescive.
All these aspects were taken into
consideration and therefore, from a
purely commercial angle and from an
economic point of view, perhaps, the
Gauhati Refinery would be quite
clearly more costly then any other re-
finery constructed at a more favour-
able site.

This also brings mg to the question
of profitability to which our attention
has been drawn by so many hon.
Members. They relateq profitability
and the loss to certain agreements that
hag been concluded recently, I do
not wish to refer to that in detail. That
can form the subject matter of an-
other discussion. I consider the agree-
ment between the Government of
India and the Burma Qil Co., to be a
very good agreement, which opens
fresh opportunities for foreign oil
companies to consider in what situa-
tions they should change their atti-
tude to the entire oil industry angd its
development in India. But, I should
submit before the House that the en-
tire question of profitability of a re-
finery has to be considered from a
broad perspective angle. We general-
ly forget that the bigger the refinery,
the greater the possibilities of profit-
ability. Perhaps, it ig not generally
realised that in the Middle East coun-
tries, in Iran or Saudi Arabia and
near about areas, the installed capa-
city of annual processing of crude in
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these refinerieg is something more than
80 million tons per annum, out of
which—I am speaking only from mem-
ory now-——there are three refinerivs
at least whose annual refining capacity
1s more than 12 million tons per an-
num. One of them processes moic
than 20 million tons of oil. Imagine
the profitability of that refinery which
processes 20 million tons of oil per
annum and a refinery which is install-
ed in a corner of the country whose
processing capacity is .75 million tons.
Even then it is not correct to say that
the refinery would incur a losg of Rs.
3 croreg per annum. There are cer-
tain national charges which are cal-
culateg for the sake of annual profits,
gross profit and all that. And they are
surely related to 3 certain quantity of
oil that has to flow to the refinery in
a particular time. Obviously, if it is
related to a particular profit to the
suppliers of the crude oil in which we
are glso fifty per cent partners—per-
haps, that is not remembered—then
there will have to be a minimum pro-
fit which will have to be given by the
refiners to the il India Limited,
in which as I said we are fifty per cent
partners.

We are already considering the ques-
tion of how to minimise the national
loss that might occur to the refinery
if the flow of oil in the first eighteen
months or twenty-four months is less
than what we had estimated. The
easiest thing perhaps for ug to do is to
stagger the accounting not over a
period of eighteen months but pre-
haps over a few years, say, over five
or ten years' time. Therefore, the
loss, that is, the national loss that is
being referred to by my hon, friend,
which according to him—I do not
know how—would be Rs. 3 crores can
be staggered, and we are considering
steps by which to stagger these
national losses, so that the Indian Re-
fineries Limited may not have to show
those losses. Actually, there are no
losses like that.

There are certain other points wh‘ich
were raised by my hon, friends, which
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relate more to the basic questions re-
lating to oil industry like oil explora-
tion, refining capacity, the consump-
tion in the country, less of activity in
Punjab, which was referreq to by my
hon, friend from Punjab and so on.
These are all questions not very re-
levantly related to the report which is
before the House for discussion how-
soever I would like to take all these
questions into consideration. This pers-
pective plan of consumption and pro-
duction, the Damle Committee’s rcport
and its adequacy or otherwise, and the
satisfaction or dissatisfaction of the
House with that report etc., are surely
very interesting subjects on which
Government have specific views. But
within the short time awvailable to us,
perhaps, I shall not be able to go into
all those things. However, there are
certain points which I would like to
make quite clear,

The total refining capacity of the
private sector is 6 million tons. From
time to time in the past few years, we
have been giving them marginal ex-
pansion capacity deliberately and
knowingly in order to save foreign ex-
change. A relation has to develop
between the import of crude oil and
the processing of it by the refineries,
whether they are in the public sec-
tor or the private sector, and the
foreign exchange that we have to
spend. So, if we could speng less
money by giving them permission for
marginal expansion, then we have to
do it. So, from 1.8 million tons to
about 2.8 or 2.7 million tons—I do not
exactly remember—a particular re-
finery wag allowed to expand. Simi-
larly, the Standard Vacuum Oil com-
pany was alloweqd to increase the
quantity of crude oil that was consider-
ed necessary to reduce the flow of
foreign exchangs in the import of pe-
troleum products. We have naturally
frozen it mow at a particular point,
having regand to the perspective pro-
ject estimates that we have of total
capacities that we are going to refine
in our country in the oil refineries,
whether in the public sector or in the
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private sector; so, these marginal ex-
pansions that were allowed to the pri-
vate sector refineries were done with a
view to save foreign exchange, ang it
was a part of the whole plan. It had
nothing to do with the permission that
they want to seek to expang their re-
fining capacity to a sizable quantity.
These distinctions have to be clearly
understood.

The other point ig that we have
three public sector refineries now, and
they will have to be expanded to a
satisfactory level in order to return
adequate profits to us. And these
three refinerieg are public sector re-
fineries managed by two sets of au-
thorities, the one by the Oil and
Natural Gas Commission, which has to
come up soon in Gujarat, and the other
two by the Indian Refineries Limit-
ed. The Indian Refineries Limited
are dealing with the two refineries at
Nunmati and at Barauni. They will
treat the oil which does not belong to
the Oil ang Natural Gas Commission;
they will treat the oil which originally
belonged totally to the Assam 0Oil
Company but with whom we had
bargained and whom we had persuad-
ed to sell the wholg lot to our re-
fineries. At that time, the ©Oil and
Natural Gas Comrmission had not con-
ceiveq of any refinery. The Indian
Refineries Limited was born at a time
when conditions were different,

17 hrs.

Later on, when the Oil and Natural
Gas Commission came, they legiti-
mately put before Government the
question: ‘Are we to live only by
exploration and taking risk, making
small profit in selling crude to the In-
dian Refineries Ltd. or are we also to
be alloweq to earn profit which we can
be ploughed back into oil exploration
and We need not go and ask for money
from Government?” It was gn ar-
rangement considereq proper within
the frameweork of the Oil ang Natural
Gas Commission’s functions ang it was
legitimate to make profit in order to
spend it on oil exploration, Therefore,
it was an arrangement of convenience
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between the Oil and Natural Gas
Commission and the Indian Refineries
Limited, But I saw to it that the Oil
and Natural Gag Commission were
given refinerieg to refing their own oil
and to make profits on petrochemical
industries also. That is the programme
before us under which the Commiss-
sion produce their own oil and
utilise it for their own subsidiary in-
dustries. Ultimately, of course, the
whole thing goes into the common
kitty from which we can draw money
by borrowing or in other ways,

There are other aspects mentioned
by hon. Members, with regard to pers-
pective plans and all that. Wy have
very much before us all those consi-
derations. As I have been saying, 1t
is very difficult for us to give any pro-
jection of our estimates with regara
to the discovery of oil or production
of crude oil. It all depends on our
activities. 1 can sympathise with and
very well gppreciate the aspirations of
my hon. friend, Shri D. C. Sharma,
when he says, ‘Be quick in discover-
ing oil'. We are firying to be very
quick in discovering oil. Perhaps we
cannot be quicker. With the standard
of efficiency and experience and edu-
cation that we have in this art and
science of oil exploration, perhaps the
best is being done, As soon as we are
able to improve our efficiency and do
something more, we shall surely re-
port to the House. But I will put
only one thing by way of illustration
before the House by which the House
can get an idea as to how we are in-
creasing our efficiency. Originally, in
Ankleshwar our first well was drilled
in about 45 days. Now we are driling
a well in 7—10 days. Our drilling
time of a well in Ankleshwar is now
between 7 and 11 days as against 45
and 60 when we started this work.

The House will agree with me that
our boys are doing a very fine piece
of work and are increasing their effi-
ciency. But we have still to increase
our efficiency; we have still to learn.
When I went there I saw angd learnt
many things. The more I could learn,
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the better it would be for the work in
which I am engaged.

So all these matters are very much
before Government. Within the
limited framework of the considera-
tion of the first and second Annual
Reports, the cost estimates have been
somewhat higher. But the refineries
are located at places other than sea
ports and also at places consistent
with our policy of decentralisation of
industries and development of back-
ward regions in the country. All
those maters have to be taken into
account before we take a decision
with regard to the setting up of our
projects. All that cannot always
mean a lot of profits. Therefore,
while we compare our estimates and
profitability with those of standard
ones outside, we must never forget
that there are many other considera-
tions which guide us in the location
of our sites for industrial projects.
The .refinery is now almost ready.
Nunmati is going to be on stream on
the 1st January. My hon. friend Shri
Hem Barua gave correct information
to the House. This is three months
before the schedule. So, I hope my
hon. friend Shri Sharma will remem-
ber that all the work that has been
described in the first and second
reports and that is going to be desc-
ribed in the third report, all lead to
one object of doing the job in proper
time. We have done this job three
months before time. This Noonmati
refinery will start on the 1st Janu-
ary. Originally the schedule was
March, 1962.

The question of delivery of crude
oil has been raised, which is quite re-
levant to the running of this refinery.
It is a fact that there has been delay
in the laying of pipe lines. The
causes have been substantially be-
yond the control of those who were to
do it, and perhaps it could have im-
proved a bit. But the fact is that it
has been delayed, and we were quite
upset by it, but T am glad to report
to the House that the delay that was
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originally estimated has been very
much shortened now. The pipe line
will be ready some time in March.
It will be ready before March. It will
take about 25 to 30 days, roughly
speaking, to test the pumps, the joints
and all that and to fill the pipe line
with crude oil. We should be ready
to take oil from this pipe line some
time during March.

Shri Hem Baruna: The date line was
15th March, but the most recent imn-
formation is this, that it will go be-
yond 15th May.

Shri K. D. Malaviya: Let me cor-
rect that information. What I am
saying now is the final picture. We
have agreed among ourselves that
the pipe line will be ready to deliver
crude to the refinery some time quite
late in March, in the third or fourth
week of March. This delivery late
of crude oil to the refinery is in-
clusive of testing and filling the pipe
with crude oil. What my hon.
friend perhaps learnt from some
source was that the pipe line would
be ready some time in May so far
as delivery was concerned. Actually
the delivery of erude oil will be made
in the third or fourth week of March
So, we have to make strong arrange-
ments only for three months, Janu-
ary to March. We have completed all
the arrangements and that there will
be no difficulty in the supply of crude
0il to the refinery from the 1st of
January to the last days of March
when we shall get the oil from the
pipe line.

The question of freight of crude oil,
of petroleum products from that place
etc., have been raised. All these are
complicated questions, and they will
be dealt with in course of time. As
our refining capacity increases, the
freight load will be less and less.

So far as Barauni refinerv is con-
cerned, the first unit will be com-
missioned in December, 1962 now, as
against September or October. I can-
not promise that this December, 1962
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six weeks more, because of very
heavy monsoons last time and the
many difficulties that arose, and some
difficulties that took place in our
construction  programme. At the
worst, the Barauni refinery schedule
may be delayed by two to four
months. The delivery of the equip-
ment for the second stage remains
unchanged, that is July, 1962, and
the commissioning of the units would
be by April, 1963, By the end of
1963 or January, 1964, the refinery
will be completed, along with the
lubricating oil plant also. By that
time, or perhaps 6 months ahead, the
Gujarat refinery will also be ready to
produce oil.

There is not much that T have to

add.

Shri Hem Baruwa: What about the
pipeline near the Pakistan border?

Shri K. D. Malaviya: What can we
do? There is a narrow piece of land
from where the pipeline has to pass.I
do not think that from the point of
view of defence strategy it makes
any difference if it is 5 miles or 10
miles or 15 miles or 50 miles from the
frontier, I am hardly competent {c
deal with such questions except to
say that the technicians gave an ad-
vice after due deliberation. Jf the
refinery has to be in Gauhati, then
the pipeline has got to pass through
that piece of land. But we shall see
that it is adequately protected.

Shri Hem Barua: What regard to
employment?

Shri K. D. Malaviya: Another point
raised by my hon. friend Shri Rao
is the propriety of having a pipe line
from Cambay to Bombay. I do not
think there is any firm plan to have
that for the transport of crude oil
from Cambay to Bombay. Among

the list of our projects one is to have ~

a pipeline, if at any time we think
it is necessary. Just now it is quite
true that we have not got adequate
auantity of oil over and above
Gujarat’s requirements to send oil to
the Bom‘bay refineries,
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What Shri Muniswamy said surpri-
seq me. He made the mistake that
the source of supply at Cambay is
going to be perennial. Nobody can
ever claim that a perennial source of
supply of oil has been found either in
India or anywhere in the world.
When Cambay was first disovered I
was quite cautious in every state-
ment that 1 made. Hon. Members will
see that I have never given out the
production except in the reasonable
estimates given by the experts. Even
up till now I have not said what
is the estimated production per year
from Cambay oilfield or Ankleshwar.
This is a part of the story of explora-
tion of oil. First estimates are pro-
jected by the experts. Later on
they are revised; they are revised
sometimes up, sometimes down and
these revisions go on till oil i3 pro-
duced. When the Assam Qil started,
they indicated a bigger estimate; thev
later on revised it; they have again
revised it. This will go on till we
produce oil and see how much a parti-
cular oilfield is capable of producing.

1972

As T said in my first statement the
oi] and gas ratio in the Cambay fleld
is not determined. I still think that
the gas ratio iz more than what we
expected. We are likely to get much
more of pas than oil from Cambay.
All these things are there and they
are hardly relevant to the question of
refinery.

I think T have
points.

Shri Hem Barua: What about re-
trenchment in Nunmati?

covered all the

Shrimati Renu Chakravartty: He
wants to know about the employment
of song of the soil.

Shri K. D. Malaviya: What have got
a policy of seeing to it that all those
people who are employed bv the re-

"*finery are pgiven employment wher-

The sons of the soil al-
I think I am

ever possible.

+Hem Barua is from Assam: I do
Jnot distinguish, so far as sons of the
sml are concerned, betw=en Shri

+
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Barua and myself. I am as much a
son of the soil of my country as he
is.

Shri T. B. Vittal Rao: What about
nationalisation of foreign uwned re-
fineries?

Shri D. C. Sharma: I think th=
hon. Minister was right when hLe said
that the minds of all us are preoccu-
pied. My mind is as much preoc-
cupied as his mind because I ‘thave
never heard from him a more dis-
jointed piece of defence than today.I
am gorry that he has not been able to
make any points very clear. All the
same, as I said in the beginning 1
look forward to the days when India
will have its own oil and its own re-
fineries and when India will be rid
of this foreign influence. He has not
been able to give any reply to that
point though that was the most im-
portant point which I wanted to be
clarified. He said that my knowledge
was not up-to-date. It is quite right.
On the floor of this House, today, I
founqd the information which the hon.
Minister was giving was being cor-
rected by an hon. Member and if my
hon. friend is right, his knowledge is
also not very up-to-date. But there
is one thing of which I am very con-
scious that the hon. Minister has taken
to his work with a great deal of en-
thusiasm and optimism. Of course,
he says that it is cautious optimism
and I have no doubt that as time
passes we will be able to give a better
account of the refineries that we are
building up.

1 cannot understand Shri Hem
Barua raising the point about the sons
of soil. I do not know what soil is or
what sons are ......

Shri Hem Barua: May I explain?
Four hundred people will be laid off
work and it must be noted that the
Assamese people, sons of the scil, were
the last to come and join the refinery
angd they will be the first to go, while
in Bengal] they say that sons of the
indigenous soil must be given 75 per
cent of the jobs in any private firm or
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undertaking with a salary of Rs. 500
or less than Rs 500 a month; there is
legislation like that.

Shrimati Renu Chakravartty: There
is no such legislation of that kind.

Shri D, C. Sharma: There is only
one soil and that is the Indian soil so
far as all of us are concerned; all of
us are sons of that soil and I do not
think that we should raise this point
again and again, I have been to the
Hindustan Antibiotics factory and I
found there workers trained from all
the parts of India, even from my own
constituency.  Nobody talks of the
sons of the soil there, We must give
due weight to the people where the
refinery is located but I do not think
that we should carry on this spirit of
the sons of the soil too far whether
it is Punab or Assam or U.P. or any
other place.

In the end I wish to say that if my
information is not up-to-date, it is
owing to the fact that that we dis-
cuss the reports which came before
ten months. What can I do? I said in
the beginning that perhaps the hon.
Minister would correct me because
so many things had happened during
all these ten months. I must also say
that many things had not happened
and the picture that I gave remains
in its outline almost unchanged inspite
of the reply of the hon. Minister.

Mr. Chairman: I shall put the
motion to the vote of the House.
The question is:

“That this House takes note
of the Annual Report of the
Indian Refineries Limited for the
vear 1959-60 and the Review by
the Government of the working
of the Company, laid on the
Table of the House on the 10th
March, 1961.

The motion was adopted.
17.19 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday,
November 29, 1961/Agrahayana 8,
1883 (Saka).
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5.Q. Subject
No.
366 Television in  Delhi
schools 1739 43
367 Central = Committee on
Administration 1743-44
368 Wrong delineation of
Kashmir  position in
U.N. maps - 1744—47
369 National Instruments
Factory, Calcurta 1717—49
370 Textile Wage Board award  1749—55
371 Sino-Indian border drs—
pute . 1755—64
372 Industrialisation uf ruml
areas ; 1764—67
373 Rc%mﬁcms:& on Chmcse
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Kalimpong 1767—71
374 Houses for OOll.lElT wark-
ers 1771-72
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377 Pyrite depositsin Bihar . 1773-74
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sion on cement pro-
duction . 1774—76
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376 Indian tea 1776
379 Inter-Ministry projects 1777
380 Laos r . 1777
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Factory in Kerala 1778-79
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takings .
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of printing

Administration of pubhc
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State . . .
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Heavy Electricals
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QUESTIONS—contd.
U.S.Q. Subject CoLumMNS
No.
731 New timings for commer-
cial establishments . 1806

732 Levy on Indians in Ceylon  1806-07
733 Radio-active dust over

Calcutta - " : 18o07-08
734 Trade withIron . . 1808
735 Cement and Paper Pulp

Factories in Punjab - 1809-10
736 Export of jute bags . 1810

737 Claims of Sindhi dis-
placed persons  in

Gujerat 1810-11
738 Export of woolto UK. . 1811-12
739 Engincering Export Pro-

motion Council - . 1812-13
740 Tea Auction Market . 1813-14
741 Press Information Bureau 1814-15
742 Publications Division . 1815-16

743 Slum clearance in Delhi . 1815—18
744 Steel production  and

distribution N . 1818
745 All IndiaRadio . . 1818-19

746 Sport Commentators of
A.LR. . . . 1819
747 Production of jute - . 1819-20

748 Productivity Centres Con-
ference . A . 1820—22

749 Committee on National
Income - . . 1822-23

750 Cement factory in Kangra
district . . . 1823
751 Diplomatic Enclave 1823-24
752 Export of ‘Bidis’ - 1824-25
753 Export of shoes . 1825
754 Price of jute - . . 1825-26
755 Joint Stock Companics - 1826

756 Manufacture of cars and
trucks . . . 1827

757 Central Information
Service . . 1827-28

758 Reorganisation of Ministry
of External Affairs . 1828

759 Burmese Industrial Mis-
sion . " 2 . 1829

760 Rehabilitaion of Mikir
Hills refugees . . 1829-30
761 Slum clearance in Delhi - 1830
762 Production of fertilizers - 1830

763 Import licences for wool-
tops - . . . 1831

Two roomed guartcrs for
Class IV sta . . 1831

WRITTEN ANSWERS TO

QUESTIONS—contd.
U.s8.Q. Subject CoLUuMNS
No.
765 Rents for Govt, accom-
modation . . . 1831-32
766 Fertilizer factory in Madras
State . i . 1832-33
767 Allottee of quarters . 1833-34
768 Industrial  development
of Kerala . . 1834
769 Sodium Hydrosulphate . 1834
770 Publicity for Indian tea
in Irag . ) . 1835

771 Ashoka Hotel, New 1835-36
Delhi} 8

772 Small Scale Industries in

Punjab 1836
773 Ball and roller bearings

project . . . 1836
774 Tertilizer Plant at Durga-

pur . . . . 1837
775 Zincsmelter in Calcutta - 1837
776 Final Report of Wage

Board for jute industry 1837
777 Radio Manufacturing

Units , . . 1818
778 Public sector under-

takings . . . 1838-39
779 Export of handloom

fabrics to U.S.A. . 1839
781 Radio-Relay station in

Tripura . 1839-40
782 Colonies for displaced

persons - . . 1840
783 Quarters in Lajpat Nagar,

New Delhi . . 1140-41
784 “C' type quarters in Lajpat

Nagar, New Delhi . 1841
785 Leipzig  Fair in East

Germany - . . 1841-42
786 Implementation of recom-

mendations of Sugar

Wage Board . 1842
787 Pricesof HM.T, watches  1842-43
788 Industrial projects in U.P. 1843

CALLING ATTENTIONTO
MATTER OF URGENT
PUBLIC IMPORTANCE 1844—46
Shrimati Renu Chakravartty

called the attention of the
Minister of Labour and
Employment to the appeal
made by him ar the Eighth
Session of the Industrial
Committee on Coal Mines
regarding wage revision in
the coal mining industry and
the outcome thereof . .
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MINI
CALLING ATTENTION TO SI.]‘:‘TEMBN@B? wff‘“ 1862—64
MATTER OF URGENT ﬁmf""“in;?mmgf;;y (ghr?
PUBLIC IMPORTANCE—comd. Anil K- Chanda) made

The Minister of Labour and

Employment and Planning
(Shri {(n:.endn mde a state-
mentin thereto

STATEMENT BY PRIME

statement correcting  the
reply given on the 31Ist
August, 1961 to a Supple-
mentary by ShriA.M. i

on Starred Question No.
1117 regarding allotment of
bungalows to Members of
Parliament

MINISTER 1846—61
BILLS INTRODUCED 1864-65
The Prime Minister (Shri (1) The Indian  Railways
Jawaharlal Nehru) m(d on (Second Amendment ) Bill,
rhe Table White Paper No. 1961
V containing Notes, Memo- (2) The Iron Ore Mines Labour
g.:ldund tlh.e:tcéscxéhmmd Welfare Cess Bill, 1961
ween the Governments
of India and China beween G}t}}l: T“‘“‘P‘;‘;mm
ovember, I an
November, 1961 and made Amendment Bill. 1961
astatement in regard thereto STATUTORY RESOLU-
TION RE. SUGAR (RE-
PAPERS LAID ON THE DL A
TABLE 1861 NEGATIVED 1865—1923
Furth iderati f th
(1) Acopy each of the following Peaclution, which wes taken
Notifications: up along with the Sugar
(Regulation of Production)
(i) S.0. No. 2245 dated the Bill., concluded. The Re-
1 séh Sep_teml(xl)', zgS:u_ndﬂ- solution was negatived
sub-section (2) of section
oy R TR e BILL PASSED 1865—1923
(Development and Regu- Further consideration of the
lation) Act, 1951 Sugar (Regulation of Pro-
duction) Bill concluded.
After clause-by-clause con-
(i) 8.0. No. 2378 dated the i i i
28th  September, 1961 m:::;im’ the Bill was
issued under section 18F P
of the Industries (Develop- MOTION RE. ANNUAL
ment and Regulation) Act, REPORT OF INDIAN
1951 REFINERIES LTD. 1923—74

(#) The Shippin}gn Cor-

pomnans Amalgamation
Order, 1961 published in
Notification ~ No. S.0.
dated the 1st

Shri D. C. Sharma moved the
motion that the House take
note of the Annual Report
of the Indian Refineries
Limited for the year 1959-60

2384 After discussion, the motion
October. 1961  under .
sub-section (5) of section was adopted

396 of the Companies Act,
1956

(2) A copy of the Report of the
Salt Department for 1960-61

AGENDA FOR NOVEMBER
29, 196 1/AGRAHAYANA 8.
1883 (SAKA

“Discussion on motion re. Tenth

Report of the U.P.S.C.
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